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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY" DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) To meet th, demand from the
State Governments, five new Freeze Drying
Machines are being procured.

(b) Foreign exchange to the extent ol! Rs.
4.40 lakhs (including spare parts for existing
machines) has been released and the
concerned State Governments informed. The
machines when imported will be installed at
the following Vaccine Production Centres;

(i) Ranipet (Madras); (ii) Lucknow (U.P.);
(iii) Mhow (Madhya Pradesh); (iv)
Hyderabad (Andhra Pradesh); )
Bhubaneshwar (Orissa).

DESIGNING OF PALAM AIRPORT

¢571. SHRI M. P. BHARGAVA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the name of the person who i
designing the Palam International Airport in
Delhi;

(b) whether any Indian architects are
being associated with the work of the project;
and

(c) whether any team of Indian architects
has been trained or is likely to be trained for
designing and constructing International
Airport in India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c) I place «a statement on the Table of
the House.

STATEMENT

(a) and (b) Ny architect or firm of
architects have yet been appointed to des5gn
the terminal building for Palam airport. The
National Design Institute. Ahmedabad, ha
been entrusted with the task of preparing a
feasibility report for a new terminal complex
at this airport. The Institute is proceeding
with this work in
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consultation with a German Architect who is
on the Institute's panel ot consultants. The
possibility of utilising Indian architects for
the designing of the new complex will be
considered after th, Feasibility Report is
received and has been examined.

(¢) There is no scheme at present for
specially training Indian architects for
designing international airports in India.

INDEPENDENT AGENCY FOR PREPARATION OF
FOOD STATISTICS

*572. SHRI G. MURAHARI: Will the
Minister of FOOD AND AGRICULTURE b,
pleased to state:

(a) whether there is any proposal under
Government's consideration to set-up a
separate and independent body for preparing
food statistics; and

(b) if so, the reasons which prompted the
Government to set-up such an independent
agency?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) and (b) A proposal for institut-
ing Central Supervision over 'he work of area
enumeration and strengthening of Central
Supervision over yield estimation work done
by the State agencies with a view to building
up independent and timely estimates of food
production at th, all-India and State levels is
under consideration.

ToOURIST GUIDES

*573. SHRI R. P. KHAITAN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the Tourist
Guides under the Department of Tourism
work on daily wages which were fixed six
years back and
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w-ieihii their wages have remained so far static in
spite of all round increase in wages in other
trades;

(b) whether the Tourist Guides in Madras and
Bombay get their assignments through the
Department of Tsurism. whil, in Delhi they are
employed by the Travel Agents who show
favouritism in employment;

(c) whether no hotel accommodation is
provided to such guides when tkey are sent out of
Delhi *'d the 'diiily allowance given to them is too
mnagre to meet their boarding and lodging
expenses; and

(d) if so. what action
propose to take in the matter?

THE MINISTER OF TOURIaM AND CIVIL
AVIATION (DR. KARAN SINGH): (a) Tourist
Guides trained and approved by the Depart-.rr °nt
of Tourism work ,, payment of fees fixed by the
Department. The test upward revision of about 25
per ei: nt on the previous rates of fees fi::ed in
August 1961 was effected in Way, 1964. A
further increase of about 20 per cent on the 1964
ra'e? h is been decided upon and wil! be
"effective from 1st October, 1967.

Government

(b) In Bombay, assignments for Icurist
guides are generally routed 11 rough the Tourist
Office. In Delhi and Madras, the guides get their
assignments directly from travel agents, airlines,
hotels etc.

(c) and (d) When the guide has to stay for
the night out of headquarters the party engaging
him is required either to make suitable ar-
rangements and meet expenses for his hoard and
lodging or pay him a .cash allowance of Rs. 10
per night ag expenses for hoard and lodging. This
will be increased to Rs 15 from Ist October.
1967.

fFooD CORPORATION OF INDIA
-*616. SHRI BHUPESH GUPTA: Will the

Minister of FOOD AND AGRICULTURE be

pleased to state:
(a) the total amount placed at

*(mTransferred from the 21st  June, 1967.
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:he disposal of the Food Corporation 3f
India for the purchase of food-?rarng and
other foodstuffs; and
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(b) what is the total amount required by
the Food Corporation of India for the
purpose?

THE . MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) and (b) The total amount
placed at the disposal of the Food Corpora-
tion of India by way of working capital for
the purchase of foodgrains and other
foodstuffs as at present is Rs. 23 crores. A
further provision ot Rs. 6 crores exists for
the purpose during 1967-63 and the
Corporation is likely to utilise this amount
also during the year. In addition, the
Corporation is also availing a cash credit
facility of Rs. 5 crores from the State Bank
of India.

IRRIGATION EXPERT FROM ISRAEL

*622. SHRI G. MURAHARI: Will the
Minister of FOOD AND AGRICULTURE
ba pleased to state:

(a) whether Government had sought the
assistance of a world irrigation expert from
Israel regarding our irigation potential soon
after independence;

(b) if so, whether he submitted any
report; and

(c) whether any action was taken on the
report?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) to (c) A statement is placed on
the Table of the Sabha.
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STATEMENT

(a) In accordance with the Agreement
between the Government of India and the
Food and Agriculture Organisation of the
United Nations, Mr. Moshe Ram of Israel wa;
assigned by F.A.O. "to advise and assist the
Bihar State Government in the study and the
application of improved irrigation practices to
provide maximum productivity with the
fullest economy at the irrigation supply
available". The Expert stayed in Bihar for
about two years up to July 1959.

(b) Yes; Sir. A report prepared by Mr.
Moshe Ram was received in October, 1961
through the Food and  Agriculture
Organisation of the United Nations.

(c) A copy of the report was sent to the
Government of Bihar for necessary action.
The State Government observed that many of
the recommendations were either outside the
terms of assignment of the Expert or were of a
general nature or too well known. However,
the State Government adopted the recommen-
dations of the Expert in regard to simple and
reliable method for studying the wate,
requirements of different crops in relation to
soil, fertilisers, rotation of crops, etc. It also
accepted the recommendations dealing with
method of conducting irrigation research.

INTERNATIONAL AIR ROUTE TO MADRAS
AIRPORT

933. SHRI T. V. ANANDAN: Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to
state:

(a) whether there is any scheme under
Government's consideration to attract foreign
tourists to the Southern part of India by
diverting International Air route to touch
Madras Airport; and

| 19 JUNE 1967 ]
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(b) if so, the details thereof and by when it
will b, implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION DR. KARAN SINGH):
(a) and (b> Madras Airport is already an
international airport and is served by Air-
India, Indian Airlines Corporation and Air
Ceylon on international services. The
Malaysia-Singapore Airways hav, recently
been permitted to operate ai, services to
Madras, although 'it may take some time
before they start their services. The question
of re-designing terminal buildings and adding
to other facilities at the Madras Airport as
also those at Bombay and Delhi in order to
provide for larger volume of futur, air-traffic
is under consideration.

HOTELS AT TOITRIST CENTRES

934. SHRI T. V. ANANDAN: WiU the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether  Government  propose
to rais, a fund of Rs. 5 crores fo
provide credit facilities to  hoteliers
for construction of hotels at Tourist
Centres;

(b) if so, how much credit is earmarked
for hoteliers in Madras State; and

(c) what are the broad principles
observed in grant of such credits?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government have decided to disburse
loans to approved hoteliers for construction
of hotels at Tourist Centres.

(b) No allocation of such loans has been
made on regional basis.

(c) The principles on the basis of which
the loans will be disbursed are under
consideration and rules are being framed for
this purpose.
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ROBBERY AT CALCUTTA POET

935. SHRI T. V. ANANDAN: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

va) whether it is a fact that on the night of
the 1st June, 1967, there wa, an attempt to rob
imported goods worth about Rs. 17 lakhs
from the Calcutta Port but it was foiled by
Police;

(b) who were
attempted theft;

responsible  for this

(c) whether any arrests have been made
so far; and

(d) if so, the details thereof.

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO): (a)
Yes, Sir.

(b) An organised gang of pilferers was
responsible for the attempted theft.

(c) On receipt of information from the
Ghat staff.

(d) Police launches proceeded on their
investigation and caught the gang in mid-
stream while they were engaged in unloading
the lighters. So far 31 persons have been
arrested, 28 on the spot and 3 more
subsequently.

CONSTRUCTION OF BYE-PASS LINKS

936. SHRI P. K. KUMARAN: Will the
Minister of TRANSPORT AND SHIPPING
b, pleased to state:

(a) whether it is
proposal  for

a fact that the
construction of bye-pass
links on the road at Calicut, Bada-
gars and Tellicherry has been shelv
ed; and

(b) if the
be in th,
passes are
construction?

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO): (a)
and (b) he programme of works for the
development of the West Coast Road in
Kerala, approved

reply to part (a) above
negative, when, these bye-
likely to be taken up for
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by the Government of India does not include the
construction of a bye-pass road at Calicut,
whereas Bada-gara and Tellieherry bye-passes
are included in the approved programme.

The work on Badagara bye-pass is in
progress, The work on Tellieherry bye-pass
has not yet been started.
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t [PREVENTION OF COW-SLAUCHTEK

937.  SHRI D. THENGARI:
SHRI V. M. CHORDIA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is , fact that the Vice-
President of the Sarvdaliya Goraksha Samity
has in , letter given a warning to the
Government that the anti cow-slaughter
agitation would again gather momentum and
the responsibility therefor would rest on the
Government in case no action is taken by the
21st of May, 1967 for preventing cow-
slaughter; and

t[ ] English translation.
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(b) if so, hat is the reaction of
Government thereto?]
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tfTHE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY ' DEVE-
LOPMENT AND COOPERATION
<SHRI ANNASAHEB SHINDE): (a)
and (b) A letter wa, received from Swami
Gavanand Hari on 22-5-67, and a reply
was sent to him on 28-5-67 that
formation of the Committee on Cow
Protection will be announced as soon as
possible after receipt of the names of the
representatives of the Sarvadaliya Gorak-
sha Mahabhiyan Samiti. The names of

the representatives of the Samiti have not
yet been received.]

\WORK UNDERTAKEN BY THE LAwW.
COMMISSION

938. SHRI BANKA BEHARY DAS:
Will the Minister of LAW be pleased to
state:

(a) what are the specific items of
work that the Law Commission had
undertaken to do during the year
1965-66 and 1966-67; and

(b) the number of publications
along with their names that have been
brought out during those years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R.
CHAVAN): (a) For the year 1965-66 the
Law Commission had proposed to
proceed further with its study of—

(1) The Abolition of Capital
Punishment;

t[ ] English translation. .907
RS-"3.
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(i1) The General Clauses Act, 1897,
(iii) The Indian Oaths Act, 1873; and

(iv) The Indian Registration Act,
1908 (Sixth Report referred
back for consideration of cer
tain comments received
there). »

The Commission also took up study of
the Law relating to certain social and
economic offence9 in pursuance of a
reference received on th« subject from
the Ministry of Homa Affairs for
examining the question including such
offences in the Indian Penal Code as
suggested by the San-thanam Committee
(Committee on Prevention of
Corruption).

For the year 1966-67, the Commission
had proposed to proceed further with its
study of—

(if J The Code of Criminal Proce-
dure, 1898;

(i) Abolition of Capital Punish-
ment; and

(iii) The Indian Registration Act,
1908 (Sixth Report referred
back for consideration of certain
comments received thereon).

The Commission was ,lao engaged in
revision of several other subjects,
important amongst them being—

(1) The Indian Penal Code, 1860;
(ii)) The General Clauses Act,
1897; (iii) The Post Office Act,
1898; (iv) Contributory Negligence
and
Joint Tortfeasors; and (v)
Survival of Causes of Action.
No undertaking as such wal

given by the Commission for
any specific subject.

(b) During the years 1965-66 and
1966-67, the Law Commission submitted
the following Reports: —

(1) Twenty-eight Report—Report
on the Indian Ooths Act, 1873.
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(2) Twenty-ninth Report—Report
on the proposal to include
certain Social and Economic
offences in the Indian Penal
Code. The 29th Report really
covers 8 subjects.)

(3) Thirtieth Report—Report on
Section 5 of the Central Sales
tax Act, 1956—Taxation by the
States on Sales in the course of
Import.

The 28th Report has been published.
The 29th and 30th Reports are under
print.

REPORT OF THE SUKTHANKAR
COoMMITTEE ON CARGO SERVICES

939. SHRI P. K. KUMARAN: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state;

(a) whether the Sukthankar Com-
mittee has submitted its report on the
scope for increased cargo services on the
India-U.S. Pacific route; ,nd

(b) if so what are the main points Of
the report?

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAO): (a) and (b). The Report of the
Sukthankar Committee has been received.
The more important conclusions in the
Report are that the percentage of the total
trade catered for by Indian flag ships
between the U.S. Pacific Coast and the
East and West Coasts of India varied
during the last 5 years (1961—1965)
from 3.23 per cent to 20.43 per cent.
There is scope for Indian flag ships to
operate On this trade route, if the share of
trade carried by Indian flag ships is
assessed against the total trade (including
the trade carried by trams, bulk carriers
and tankers). If, however, the trade
carried by Indian flag ship is assessed
against the total liner trade, Indian flag
ships are already

[ RAJYA SABHA ]
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catering for more than their legitimate
share. This proportion varied during the
last 5 years (1961—65). from 10.69 per
cent to 69.3 per cent.

The future of the trade between the
U.S. Pacific Coast and the East and West
Coasts of India should be examined in
the light of written conventions or
understanding governing the trade on this
as well as other routes and also according
to whether th© recognised percentage Of
trade to be carried by ships belonging to
two countries and third flag ships is
based on the liner trade or the total trade.

INTRODUCTION OF SILO SYSTEM

940. SHRI G. MURAHARI: Will the
Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether any proposals have been
made by experts that Silo System of
storage be introduced instead of the
present warehousing for storage of
foodgrains; and

(b) if so, whether Government have
considered the feasibility of introducing
this system of storage to eliminate
wastage due to pilferage and rodents?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY ' DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE): (a) and
(b) The Government of India have so far
appointed only one Expert Committee, an
Indo-Swedish Team, which recommended
the set-ing up of large sized silos with
high speed unloading equipment at some
of the major ports of the country. The
Government have already accepted the
recommendation to set up a silo at Kandla
port. The recommendations, of the Team
in respect of the esta-
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blishment of silos at Madras, Haldia and
Sheva in Bombay are still under the
consideration of the Government Some

private  parties interested in the
manufacture or construction of silos and
certain other agencies have also

approached the Government for setting
up or construction of Inland silos for
providing better storage facilities io
various parts of the country. The
feasibility of these proposals will have to
be considered in consultation with the
State Governments and the other
agencies who will be largely concerned
with the construction of small sized silos
and storage bins. The Government of
India have already constructed modern
storage accommodation both for bulk and
bagged storage to stock foodgrains to the
extent of about 2 million tonnes under
damp-proof and rodent proof conditions.

S. No. Name of State/Union Territory

Andhra Pradesh

Assam

Bihar

Gujarat .
Jammu & Kashmir |

Kerala |

Madhya Pradesh

Madras .

Muaharashtra

Mysore

Nagaland

Orissa

Punjab (Erstwhile)

Rajasthan

Uttar Pradesh .

West Bengal |

Andaman & Nicobar Tslands
Delhi .

Goa, Daman & Diu ,
Himachal Pradesh cr'-rwhﬂe)
Laccadive & ivi Islands
Manipur . 5

N.E.F.A, : ' . Z
Pondicherry . . . . .
Tripura . . . .

Total All India
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ACREAGE OF CULTIVATED AND
CULTTVABLI LAND

941. SHRI N. R. MUNISWAMY: Will
the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total acreage of cultivated and
cultivable land in India at present;
Statewise;

(b) whether the Central Government
offers any subsidy to the State
Governments to develop land in each
State; and

(¢) whether the scheme of land,
reclamation is being carried out by each
State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHEB SHINDE): (a) Total area
of cultivated lands and cultivable lands,
state-wise is as follows: —

Total Total
cultivated cultivable
area areq

(area in thousand

hectares

13,640 16,127

2,428 2,063

9,796 11328

10,038 11,030

779 1,073

2,073 2,435

. . : s 17,430 21,008
. . . . 6,974 8,551 .
. . . . 19,292 21,446
. " . 3 11,221 12,750
. . . ' 47 47
. ¥ . i 6,713 8,610
. 8,101 8,487

' . 15,989 25,029

£ 18,118 21,081

5:443 6,451

1 20

93 105

. n.a, n.a.

. 291 375

3 3

167 190

n.a. n.a.

31 36

237 334

1,48,915  1,79.569
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(b) Yes, Sir. Central
offers subsidy to the
ments for reclamation and develop
ment of Government wastelands which
are utilised for the resettlement of
landless  agricultural ~ workers.  Accord
ing to the pattern of assistance, Cen
tral and State Governments share the
cost of land reclamation on 50:50
basis subject to a maximum of Rs.
800/- per acre.

Government
State  Govern

(c) Land reclamation is
carried out in all the States,
Haryana and  Punjab. The  targets
fixed for Fourth Plan for land recla
mation are about 1.0 million hectares
for the entire country.

being
except

HELP FROM SURPLUS STATES TO DEFICIT
STATES

942. SHRI SITARAM JAIPURIA: Will
the Minister of FOOD AND AG-
RICULTURE b, pleased to state:

(a) whether it is a fact that the Central
Government is contemplating to advise the
surplus States to help deficit States which are
adversely affected by drought:

(b) if so, whether the Central Gov-
ernment has sounded the surplus States in the
matter: and if so, what is their reaction in the
matter?

(c) whether the Government of Bihar
recently sought the permission of the Central
Government to buy rice from surplus States to
meet the requirements of the famine areas:
and

(d) if so, whether such permission is
required under the circumstances prevailing in
Bihar at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION {SHRI ANNASAHEB
SHINDE): (a) and (b) All the State Govern-
ments have been requested to maximise
procurement and to offer to Central Pool
whatever foodgrains are considered surplus to
their own requirements. The foodgrains that
become

[RAJYA SABHA ]
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available to the Central Pool are distributed to
the deficit States as equitably as possible.
This has been considered the best method of
getting help for the deficit States from the
surplus States.

(c) Yes, Sir.
(d) Yes, Sir.

ELECTION LAW FOR LEGISLATORS
CROSSING THE FLOOR

943. SHRI  SITARAM  JAIPURIA:
Will the Minister of LAW be pleased
to State:

(a) whether there is any proposal under
Governments consideration to amend the
election law to check the tendency of crossing
the floor by the legislators in the country: and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN TH*
MINISTRY OF LAW (SHRI D. R.
CHAVAN): (a) No, Sir.

(b) Does not arise.

INTER-STATE ROADWAYS BUSES

944. SARDAR RAM SINGH: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to State:

(a) whether it is , fact that ticket* for
inter-sctate roadways' buses starting from
Delhi, are being sold in black market: and

(b) if, so the action taken by Government
in this regard?

THE MINISTER OF TRANSPORT AND
SHIPPING PROF. V. K. R. V. RAO): (a)
Complaints have been received by the
Transport Department, Delhi, about alleged
blackmarketing in the sale of tickets at the
UP. Roadways counters at the Inter-State Bus
Terminus in Delhi.

(b) The matter has been reported to the
Government of U.P. by the Delhi
Administration for necessary action.
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CONSTRUCTION OP HOTELS

945. SARDAR RAM SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(uj whether it is a fact that a chain of
hotels are to be set up by Government at
different parts of the country;

(b) if so, what is the location and what
expenditure is to be incurred on these hotels;
and

(c) to what extent inflow of foreign
exchange will increase?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) It has been decided that in the first
phase hotels should be constructed at the
following  places. The approximate

expenditure in respect of each hotel is
indicated below:—

1. Transit Hotel at Santa Cruz (Bombay)
Ri. 23.00 lakhs

2. Transit Hotel at Dum Dum (Calcutta)
. Rs. 50.00 lakhs

3. Hotel at Srinagar Rs. 23.00 lakha

4. Hotel at Panajl
(Goa) . Rs. 23.00 lakhs
3. Hotel at Kovalam
Sea Beach
(Keral)a Rs. 23.00 lakhs
0. Hotel at Bangalore . . Rs
50.00 lakhs

7. Hotel at Varanasi Rs. 23.00 lakhs

8. Hotel at Juhu Sea
Beach (Bombay) Rs. 50.00 lakhs
(c) It is difficult to estimate the additiona

foreign exchange inflow on this account, bu
increased hotel facilities at tourist centres a
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proposed will certainly add to touris
attraction.

CANADIAN ASSURANCE JOR
(AGRICULTURAL ASSISTANCE

940. SARDAR RAM SINGH: Will the
Minister of FOOD AND AGRICULTURE be
pleased to state:

(a) whether itis * *»°* that the

to Questions 4638

Government of Canada have assured the
Government of India to reinforce its
agricultural assistance to India to help it tide
over its critical food situation;

(b) if so, whether Government have
given any indications as to the form of help
the Canadian Government propose to give;
and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) to (c) Government of Canada
have shown interest in offering assistance for
some agricultural projects in this country. The
matter is at present under negotiation with
Government of Canada.

FREIGHT CHARGES ON FOOD IMPORT

947. SARDAR RAM SINGH: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) the total amount of freight charg
es that were paid in foreign exchange
during 1965-66 on food imports and
other goods separately; and

(b) the expenditure
incurred during 1966-67?

likely to b«

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO): (a)
and (b) Information is being collected and
will be laid on the Table of the House.

DONATION OF FERTILISKRS FKOM

FOREIGN COUNTRIES

948. SHRI K. P. MALLIKAR-JUNUDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) the total quantity of fertilisers

proposed to be imported durinj 1967-68 and
at what price; and

(b) whether any foreign countries aie
donating fertilisers to India and if so, the
names of those countries and th# quantity so
donated?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-CULTUE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHEB
SHINDE): (a)

(000 tonnes)

Nitro- Phos- Potash

gen phates

N P205 K20
(1) Qty. of ferti
lisers likely
to be im
ported in
1967-68 . 81S 300 308
(ii) Total cost of
(i) above About Rs. 190.5 Crores

(b) Yes Sir. The names of the countries
and quantities donated/ offered by each of
them are indicated below: —

Name of the Qty. in terms of fertilisers
country
Sweden 14,000 tonnes Cal. Am.
Nitrate.
-Norway . 5,600 tonnes Ca'. Amnr
Nitrate.
Italy *1,i00 tonnes Urea.
Netherlands (a) 13,200 tonnes Urea.
(b) 2,120 toones Urea &
Double Superphosphate.
U.K. . ¢ 1,188 tonnes Urea.
Japan . »0 tonnes Urea &
Double Superphosphate.
West Germany. Fertilisers worth 500,000 D.
Marks.
Australia . Ammoaium Sulphate
worth about Rs. 6-40
lakhs.

Agreement in respect of offers of gifts
from Japan, West Germany and Australia are
expected to be signed shortly.

*Quantity purchased with the funds
donated.

|RAJYA SABHA ]

to Questions 4640

IssUE OF NEw MILK CARDS

949. SHRI R. P. KHAITAN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that new
milk cards are not being issued by

the Delhi Milk Scheme at present;
(b) if so, the reasons therefor; and
(c) by when new cards are pro
posed to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY ' DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) Milk cards are not being issued
except in very special circumstances.

(b) The Scheme cannot procure enough
milk to serve all the applicants.

(c) Milk procurement is likely to
improve, as in other years, from September.
It should be possible to issue new cards then.

qE et wran % gt

T

R

950, Wt T AEM : T
Far wfy q5t 72 777 # FO
fw .

(%) w1 & T, 1967 T WA
aF wewH i wifae w0 et afafyar
T FC TET AT

f’i) 37 afabal 1 gzer Ao
0 § qar =3 fegar & 3 E ; W

(7) 7% & Feaq & ol 17
w1 FLEE ?

COOPERATIVE FARMING SOCIETIES

950. SHRI RAM SAHAL Will the
Minister of FOOD AND AGRICULTURE be
pleased to state:

(a) the number of cooperative farming
societies functioning in India at the end of
March, 1967,

t[] English translation.
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(b) the number of members in these
societies and the liabilities of the
societies with regard to loans; and

(c) the number of such farms as are
functioning properly?]
arg, wfy, anEfes fasm it
wgwifear wawd W owww WA (s
QAo Qdo WErEEA™i) @ (F) & (W)
AT UHfaT fF A1 E § w7 A
T 7@ & At |

t{THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY): (a)
to (¢) Information is being collected and
will be laid on the Table of the House.]

FOURTEEN-SEATER BUSEs FOR D.T.U.

951. SHRI R. P. KHAITAN: Will the
Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Delhi Transport Un-
dertaking propose to put into service
fourteen-seater buses in the congested
areas of Delhi,

(b) if so the number of such buses
and by when they are likely to be put
into service; and

[ 19 JUNE 1967 ]

to Question* 4642

(c) the Central assistance sanctioned
for this purpose?

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAO): (a) No such proposal is under the
consider the consideration of the Delhi
Transport Undertaking at present.

(b) and (e) Do not arise in view of (a)
above.
PRICE OF INDIGENOUS WHEAT IN
DELHI VILLACra

952. SHRI R. P. KHAITAN: Will the
Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that th* price
of indigenous wheat in Delhi villages is
going up daily immediately after the
harvest;

(b) what has been the price ol
indigenous wheat in May and June,
1967; and

(c) the steps taken to stabilise the
price?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVEi
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE): (a)
No, Sir.

(b) A statement is attached.

(c) Does not arise.

STATEMENT
Marker prices of indigenous wheat in Delhi villages during May-Fune, 1967

(In Rs. per quintal)

Market Prices in Narela

Market Prices in Najafgarh

Week ending
Dara Farm Special Dara Farm Special

T-5-6T 9000 10400 110100 9880 10660 108°40
14-5-67 8500 104 60 113°00 104°00 110°00 11200
21-5-67 8ar00 97-00 11250 10450 108-00 112°00
28-5-67 7850 1I5-00 11810 108+ 60 112420 116°00
5-6-67 83-70 109°90 12400 108+ 10 119* 10 12510
9-0-67 87-90 11850 12810 10800 11590 12160

$[ 1 English translation,
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PERMIT TO RATION CARD HOLDERS FOR
BRINGING INDIGENOUS WHEAT

953. SHRI R. P. KHAITAN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the number of permits issued to
ration card holders in Delhi to bring
indigenous wheat for their consumption since
the date of introduction of permit system; and

(b) the total quantity of wheat for which
permits have been issued?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) and (b) Even before the
introduction of the permit system in respect
of ration card holders not owning agricultural
land being permitted to import indigenous
wheat into the Delhi rationed area, those
ration card holders who owned agricultural
land eutside the rationed area of Delhi, were
being permitted to import wheat produced on
their own lands against cancellation of wheat
coupons on ration cards. So far 483 such
permits have been issued for a total quantity
of 1745 quintals. No permits have been
issued so far to ration card holders not
owning agricultural land eutside the Delhi
rationed area for importing indigenous wheat.

CALCUTTA PORT COMMISSIONERS

954. SHRI ARJUN ARORA: Will the
Minister i TRANSPORT AND SHIPPING
be pleased to state:

(a) the age of the Chairman of the
Calcutta Port Commissioners;

(b) the number of extensions given 4o
him date-wise; and

(c) whether any other officers were head
by this officer prior to this assignment?

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO): (a) He
completed 82 years on 1B-3-1967.

[ RAJYA SABHA ]

to Questions 4644

(b) He was appointed as Chairman,
Calcutta Port Commissioners, for a
period of two years initially with
effect from 1-4-1962. He was granted
extensions of re-employment for two
years with effect from Ist April, 1964
and one year each from, 1-4-1966 and
1-4-1967.

(c) He held wvarious posts in the
Government of India as an officer of
the Indian Audit and Accounts Ser
vice, the last office held by him before
appointment  as  Chairman,  Calcutta
Port Commissioners, being  Secretary
in the Ministry of Food and Agricul
ture (Department of Food).

T fadet % fagre g o

494, ®t TW WRTY : ¥T W
gar gfw W&t ag ar A7 w6y
f& -

(%) foerT & woeame #il &
fat fea-fea 3ot & afor sgmar
T FT@E; WK

(=) 7av o & @F v o o
foreradt s g€ € Wt afx g, A
7 forFrad 1 27
tLIBIHAR RELIEF WORKS IN  FOREIUK

COUNTRIES

494. SHRI RAM SAHAIL: Will the
Minister of FOOD AND AGRICULTURE be
pleased to state:

(a) the names of foreign countries whose
citizens are doing relief work for the famine-
striken people of Bihar; and

Ob) if so, what are the detail* thereof?]

ww, gfe, anpofor fesm ste
wewifen swem #§ v w6 (s
s avgw foed) : (F) w=r AR &
w1 sAfTET, ST aar fae & amfow
fagre s mgmar S FT @A
tTransferred from the 6th June,

1967.
$ [ ] English translation,
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t{THE MINISTER OP STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): (a) Nationals of America,
Germany and Britain among others are doing
relief work in Bihar.

(b) No, Sir.]

1om o (faeell) & wawm & feg
A d

719. Y »{Eew T FEFT T
WA AN §iE A oy FAw A T
LR

(v) mrag a2 g fF 1065
qoziisr, faedt & @ 100-125
frafag & w0 awr F TEW 9w §
farg foeelt yumA & 9w gmfes &
¥ i fafew fmeee &Y o

(=) ufz ¢, @ w9 Faeraat
# Wi Sy 97 T afad FHwmae
wfawy (dwrm), fed TaeT @
NS

(v} afe s W (F) T
(@) & g g g, @ F foamd
o 9 Wk I S & T afomm
fawar; st

(9) ®| i & qfoneEsy
f&a 73 fridt &1 st w1 faar @y
§ M afe 7, AR I ?

COMPLAINTS AGAINST PRADHAN or GRAM
SABHA (DEIJHI)

719. SHRI S. K. D. PALIWAL: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that in 1965 about
10ft—125 residents of Patparganj  (Delhi)
jointly lodged

f[ ] English translation. ITransferred from the
Oth June, 1967.

[ 19 JUNE 1967 ]

to Question* 4646

certain complaints in writing with the Delhi
Administration against the present Pradhan of
the Gram Sabha;

(b) if so, whether these complaints were
enquired into by the then Assistant
Development Commissioner (Panchayat),
Delhi Administration;

(c) if the answers to parts (a) and (b)
above be in the affirmative, the details of
these complaint; and the results of the said
enquiry; and

(d) whether the decisions of the enquiry
have since been given effect to and if not, the
reasons therefor?]

@y, wiw, agafas foww wiv
agmiear wwww § wew ser (s

UHo URo M) ¢ (F) & (W)

o fagTor sar-qew gL @T AT E
faerm

1965 ¥ 89 FpAvl F WA,
Tw wr, eeeiy % fang, seaw,
g7 qam afwfa, gz & qw
aeffgs 1 ¥ oF fosras €1 ot )
¥ favg ox #d foran famr
SAF % a7 1 7 el g alew
= ¥ 3 47 weuy, @y 99w
afafa aar awe famra afasrd mgaw
7 gow foswrag 1 qfg 1 911 A
frqret & od e 97 MiF 9Ty eVEiE
F1 gz gam & fau qifeq fea @ o
fie #1017 =9 fafaa frar ang 1 Fifza
T FATLA FY G 4 701 F Fgaw
fargrer wrqaa (a=ra) &Y w71 &
F7ar siiza w7 Tw7 feafs = gt
Fifgq | TRTRIT T ATRA BT FW
ot & fam g w7 Y faar
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T9F & fAeg g8y WOy 7 o—

(1) a7 F qEMEET F1 T9E
& TrgAT F A2 qFH AT

fgr oo waasT A9
aar Ga fafa =9 @i
?:&I

HA1T T AT FA F 7
g7 ami ¥ fasg wwew
arae fim @ A faow

FIT A

(3) 94 T WAR A4 IHEL
T & @ Al famE
FAGAT FTRTE AFEHT AT
CEARRRI

-

(4) s T Faw Aafaal q
arig e At &1 A
fFar 2

qavaw fawra wigEn (FaTaA)
T Freqd T2 q-,::ﬂ fw 19 wfgaeor
i T AT ATT FAT OF IAF
wrg gren wifgs 3, w1 @3 F Faram
FT T & TITAF ©7 & ¥ W

g w1 fazw faar war ar f 3z
T T F18E 2 M FA & fawg
Fradr ¥ qvEw AIT FL | ATFA
¥ qHEH AALF F GEH T A 0
2 fopan Fo i e oy pfir 7 fregar
s far s avfE aTae| #1 F14-
Y i gy g a% | AT TR
(qaraF) & AAFT FE & e
firgr T @y | Az W w7 FET T g
W qar w1 9 e A1 & ag
gfrpui F fawg fig @daEr F3¢
T gue g wfasd wEET #
gaF "ATEA 7T A9 WA & fag
waT At g 1

[ RAJYA SABHA ]

4648

ttTHE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (d) A statement Is laid on the
Table of the House.

STATEMENT

to Questions

(a) to (d) In 1965, one complaint
against the Pradesh, Gram Sabha,
Patparganj was made by 89 villagers
jointly to the Chairman, Block Panchayat
Samiti, Shahdara. A second complaint
was made against him by 17 persons
jointly to the Development
Commissioner,  Delhi.  The  first
complaint was enquired into by the
Chairman, Block Panchayat Samiti and
the Block Development Officer,
Shahdara. On the basis of their reports, a
notice was served on the Gaon
Panchayat, Patparganj to show cause
why it should not be superseded. While
replying to the notice the Panchayat
wanted that the Asstt. Development
Commissioner (Panchayats) should visit
the village and see things for himself.
He, accordingly, paid a visit to the
village to look into the matter.

The main allegations against the

Pradhan were:

(i) The Pradhan filed false ejectment
cases on account of party-politics
resulting in the wastage of Goan
Sabha Area Funds.

(ii) The Pradhan filed cases according
to his own sweet will against those
persons who opposed him.

(iii)) The Pradhan did not file any
ejectment case against any resident
of his own village Shamaa-pur Jhangir.
(iv) The Pradhan and his relatives have
made encroachments on the Gaon Sabha

land. The Asstt. Development
Commissioner (Panchayats)
concluded that but for some

encroachments including one by the
Pradhan and one by

f[ ] English, translation.
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his brother, the work of the Panchayat
was going on satisfactorily.

The Pradhan was directed to surrender
his possession and file ejectment suits
against the others. Before filing the
cases, the Pradhan requested for detailed
demarcation of the Gaon Sabha land so
as to facilitate ejectment proceedings.
The Naib Tehsildar (Panchayats) was
directed to carry out the demarcation.
That has been done and the Pradhan has
again been advised to take immediate
action against the encroachments and the
Block Development Officer, Shahdara
has been asked to keep a watch over the
compliance.]

Tfaselt % ey 9T ATHAR FIAT

F7220. «ft siweraa qreftar: w2
@ Aq By G4 72 q9T BOEW FE
f -

(%) sma #ar, =i, far &
TI9TT TG I AIA 97T F s
arfgrat & fasg @ 9T Arsigw
¥ b gvgA A ET A F

(=) 37 wFAl F Ay qAr A
feraar wuar &= Frar A 9% & g+
FFamT 5741 a9 THT & RGT [ AT
¥ ®7 ¥ grA gui ; Wi}

(w) TR gEEnt ¥ F fFae
qeadt & g war w5t faow gd e
At # a7 7

UNAUTHORISED OCCUPATION OF LAND TN
DELHI

720. SHRI S. K. D. PALIWAL: "Will
the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of persons against
'whom cases regarding unauthorised
sccupation of land were field by the

[ 19 JUNE 19C7 ]

fTransferred from the 9th June, 1967.

to Questions 4650

present Pradhan of the Gram Sabha,
Patparganj, Delhi during his tenure of
office;

(b) the amount of money spent by the
Gram Sabha in these cases and the total
amount of money out of this amount
which, was received by the Pradhan of
th, Gram Sabha as allowances; and

(c) the number of cases out of the
total number of cases mentioned above
which were won or lost by the Gram
Sabha?]

", Biw, rRLiaw e "l
wEwIAY g & wem vy (s
THo qRo ewrTEE) : (%) ¥ (7)
TAHIT GATAT & FAEH F famweav
1963 & T8 W ¥ ua aF gIv w9y
TR T 40 AT & ARy ade
9T ATATAT oo & 29 g wwa< fa
2 1 w3 % faer 8wt o fadiw gan
7 I T A AT A 2T A £ 9T e
FILE | 7T TH TTHFIAI97 4,148, 58
wqT 79 gu &, foa¥ 584. 00 w0
Wi & oy enfaer & Y 9w ey & qaver
7 fam &

t{THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c) Since the commencement of
the tenure of the present Panchayat in
December, 1963, the Gram Sabha,
Patparganj, has filed 29 cases against 40
persons for unauthorised occupation of
land. Out of the 8 cases decided so far,
the Gram Sabha has won 2 and lost 6.
The expenditure incurred in these cases
so far has Deen Rs. 4,148.57 Padse
inclusive of allowances, amounting to
Rs. 584,00, received by the Pradhan of
the Gram Sabha.]

t [ ] English translation.
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TR W ¢ AT T

T725. »ft singow a=t qriraT -
(7 v A9y why FAY A T W
FI1 1w
(%) 991 78 9 ¢ % 1965-66

aar, wwargs (feedr) & oE
T 3% §9 fraad & favg aw
HAU &1 wHaE T 9 raad
THAT T & AT 3 Fqet Tovaa & e
39 foerad ard T ;

(=) afz &, a1 37 fagral &
T F qarE, 1966 F A9 AFEIAAT
§rT I ot & a1 o7 ; W7

(w) afz &, at == a9 & Fav
aforsr fager 91 a1 39 0% W5
STHATEY FY K M7 afz HE FAEE
TR BI O AV TES FATHFTOTE 7

L[TUN AUTHORISED OCCUPATION OF
SHAMLAX LANDS

723. SHRI S. K. D. PALIWAL: Will
the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that some
complaints against the pradhan of ?he
Gram Sabha, Patparganj (Delhi) and
some of his relatives regarding
unauthorised occupation of the sham-lat
(common) lands of the Gram Sabha,
were  received by the  Delhi
Administration during the year 1965-66;

(b) if so, whether any enquiry was
made regarding these complaints by the
Naib Tehsildar during July, 196,6; and

(c) if so, what were the results of the
enquiry and whether any action ewas
taken thereon; and if no action »>sa
taken, the reasons therefor?]

[ RAJYA SABHA ]

tTraiwferred from the 9th June, 1967.

to Questions 4652

ma, o, el foee wie
wEwieaT e § Te A (o
do OHo waqrmandt) - (w) W)

() Trog @zdm@IT (F904T)
1 o &1 41 ; ama, FF afasaw
A AT & a7 wrdaEr 3¢ #
q1g X1 A% 9, § w9 9% gL
g AT HT ‘J‘l\h’ FT FIWTET §7 &
fag o7 1 v faar

() @t 0T Arge agdie-
AT (T919E) #1 ¥9 wialaa ufa-
FAMT T 9T WT I TAE arv 3
fweE #11 o sfawww, fasar gar
Aiod TENTAETT A FAT 41, I §
o T ZT T Ay 4t ) w9 A
warg 41 7% g 5 ag sfasewr @
AT 97 FEAT FEaE $T AT A9
fara Wiy £ ga ara a7 fro
& w1 faaw fagr i g o

t{THE MINISTER OF STATE DC
THE MINISTRY OF FOOD, AGM-
CULTURE, COMMUNITY DEY*.
LOPMENT AND COOPERATIO*
(SHRI M. S. GURUPADASWAMYT (a)
Yes, Sir.

(b) Enquiry wa* made by the Mai*
Tehsildar (Panchayats); be visit*** the
village for demarcating |he Ga** Sabha
land on the request of *e Pradhan, who
had been advised I* take action against
the eneroacher*.

(¢) In course of demarcation, th*
Naib Tehsildar (Panchayat) detect**
some additional encroachments anl
reported the same. One encroachmea*
found by the Naib Tehsildar wM made by
a relative of the Pradhaa. The Pradhan
has been advised to initiate legal action
against the ea-croachers and the Block
Development Officer waa directed to
keep a watck

% [ ] English translation.
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fezqyiw (faeelt) & gva w@ g

726. | oo T UAETT
a1 A $Y GAT 72 A0 T FW
o fa

(¥) am aqr weT3as (fer)
W1 A FA AT AT W ATH AT &
LA 7 57q AT ARG ;

() 741 73 a5 g 5 ¥y q9qr
LB el i GV i (-
NS T4T ABT GHTGT &1 45T 99l #
o g%z FT9 9T 91 937 99 §F
q7 97 & gard ot &;

(7) #T TERAR F TATE
A< s w1 fawet guraa g wfa-
wgn &% faar war a1 747 7 qarg
1966 ®T IT A4T¢ ¥ U999 # U+ wiy-
FAAT 9 wawfod w1 &7 A 91, AT

(7) faeelt & 3@ swvq a1 #1
wiw sfgqger $T1 F 1= T TWH A
AT FATAT FT THA FL I F 412 A
GIIIET HT AMH FAAT R FAATT F1
i fpgrarar ?

t-ttELECTIONS TO GRAM SABHA IN
PATPARGANJ (DELHI)

726. SHRI S. K. D. PALIWAL: Will
the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) when the elections for the Gram
Sabha, Patparganj (Delhi) were held
tad what are the names of the Pra-
dhan and other officials of the Gram
Sabha;

(b) whether it is a fact that no|
general meeting of the above Gram
Sabha has been called for a number
of years and. the meetings of the Gram
Panchayat are always held at the re
sidence of the Pradhan in spite of

[ 19 JUNE 1967 ]

objections raised by its members;

Transferred from the 9th June, 1967.

to Questions 4654

(c) whether the entire land belonging
to Patparganj area was acquired by the
Delhi Administration and a Gazette
Notification to this effect was also
published on the 7th July, 1966; and

(d) the reasons due to which the
Gram Sabha of Patparganj was not
dissolved whereas the Gram Sabha* of
some other villages in Delhi wert
dissolved following the acquisition of the
land belonging to those villagers?]

u, giy, amzifos feaw s
REBIRAT WAL & TOT WA (+Ar Qo
qRo TREAR) : (%) T T,
RTETH F [T Rwww, 1963 #
T ¥ | MF AT & 99T v a7
¥ ay FE AR g i —

=
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7. S A T——HTH
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10, =t AgET-TETy
11. i1 FEdF——aTXq
(=) o = T
() ofvgr e
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t [ ] English translation.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S.
GURUPADASWAMY):

(a) Elections of the Gaon Panchayat,
Patparganj were held in December, 1963.
Names of the Pradhan and members of the
Gaon Panchayat are as under: —

h Pradhan

1. Shri Hargian Sing

2. Shri Ashiq Ali Up-Pradhan
3. Shri Om I Member
4. Shri Ram Nartl

§. Shri Beedha . '
6. Shri ( 23
7., Shri Ranjit =
8. Shri Nathu . .
9. Shri Sher Singh

10. Shri Mahavir . ’ »
11, Shri Balwant . . %

(b) No, Sir,
(c) No, Sir.
(d) Does not arise.]

t GOVERNMENT EMPLOYEES POSTED TOR
ELECTION DUTIES

815. SHRI K. C. BAGHEL: Will the
Minister of LAW be pleased to state:

(a) whether it is a fact that the Government
employees who had performed duties on the
election days during the Fourth General
Election have not yet been paid allowance ad-
missible to them on that account; and

0) if the answer to part (a) above *»e in the
affirmative,. _ what is the /eason for the
delay in making the

f[ ] English translation.
t Transferred from the 14th June, 1967.

[ RAJYA SABHA ]

to Questions 4656

<yayments and when they are expected *o be
paid the allowances?

THE DEPUTY MINISTER IN THI
MINISTRY OF LAW (SHRI D. R.
CHAVAN): (a) No specific case of delay in
payment of allowances to staff on account of
election duty performed during the last
General Elections in 1967 has been brought to
th* notice of the Government so far.

(b) Does not arise.

12 NOON

CHAIRMAN'S RULING RE ALLEGED
BREACH OF PRIVILEGE BY SHRI
SHEEL BHADRA YAJEE

MR. CHAIRMAN: On May 30, 1967, in
the course of the debate on Prof. Hazari's
report, Shri Sheel Bhadra Yajee made an
allegation that "when the report of the Vivian
Bose Commission was being discussed, even
though there were 750 M.Ps., Sahu Jain did
not find a single member to lament, and
Lohia Sahib had to take rupees one Lakhs
and, on receiving, that amount, he got it
signed". Shri Rajnarain submitted that this
charge was "false".

Subsequently, on June 5, 1967, Shri
Rajnarain gave notice of a question of breach
of privilege against Shri Yajee for making the
statement concerning Dr. Lohia, already
referred to. Shri Rajnarain also raised the
matter in the Rajya Sabha on the same day. He
submitted that either Shri Sheel Bhadra Yajee
should substantiate his charge against Dr.
Lohia, Or the matter should be sent to the
Committee of Privileges for appropriate
action. In the alternative, he suggested that
Shri Sheel Bhadra Yajee should apologise and
state in the House that he was withdrawing his
charge. Shri Yajee was not present in the
House on that day. I observed then that I
would like to have Shri Yajee's views in the
matter but that I would not allow Shri Raj-
narain to raise it as a question of privilege.
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On June 6, 1967, Shri Sheel Bhadra
Yajee made a statement in the House
with my permission. In the course of thst
statement he reiterated his charge. He
said:

"l say it is correct and it is a fact,
and I am prepared to prove it. I am not
prepared to withdraw it. You said that
1 should express by regret if my
allegation is false. In case it is false I
would express my regrets. But I know
that the report that I have received is
from a reliable source and I would pro-
duce everything as and when necessary
and, therefore, I think that they are
correct in respect of Sahu-Service
Party, and I am not prepared to drop
it."

After Shri Yajee made the statement. I
observed that I was not satisfied with the
way in which he had made the statement.
I added that I would like him to
substantiate before me what he said, and
then I would proceed with the matter
further.

On June 10, 1967, Shri Yajee saw me
at my request. I asked him whether he
knew directly and from his personal
knowledge anything about Dr. Lohia
taking one lakh of rupees, as alleged by
him. Shri Yajee replied in the negative.
Then I asked him what primary evidence
he had in his possession for making the
charge. He admitted that he had none. I
pointed out to him that hearsay evidence
had no value so far as my present enquiry
was concerned and asked him, therefore,
to file a written statement.

Shri Sheel Bhadra Yajee has since
filed a statement before me. In the
statement, Shri Yajee admits that he
made the allegation against Dr. Lohia
based on certain "circumstantial" evi-
dence. He has submitted:

"I never said that the money was
given to Dr. Lohia in my presence. I
had no intention to defame Dr. Lohia,
and there was no conspiracy by me to
defame him and to mis-
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lead the House. Shri Rajnarain in his
speech described my Congress Party
and Congress Government as orderly
of the Birla Empire and I had to pay
him in the same coin."

I want to make it clear that Members,
who are not in a position to substantiate
charges of the nature made in the present
case, should not make such statements.
Allegations and counter-allegations of
this nature by Members detract from the
dignity of Parliament. As has been well
stated by May, "Good temper and
moderation are the characteristics of
parliamentary language. Parliamentary
language is never more desirable than
when a Member is canvassing the
opinions and conduct of his opponents in
debate." T would like to add that it would
be a good rule tp observe that Members
of one House should not use the freedom
of speech on the floor of the House to
make allegations or charges against
Members of the other House. As Shri
Yajee has stated that he had no intention
to defame Dr. Lohia or to mislead the
House, I would like the matter to rest
here. I hope Shri Sheel Bhadra Yajee
would take note of what I have state.

Members stood to
speak)

(As some hon.

MR. CHAIRMAN; Nothing more; I
would not allow anybody to speak after I
have given the ruling. Mr. Yajee; would
you like to say something?

it sfyerwz arely (fazre) e
v yira &1 owve fafas aam
# sret e o fr o e oS
i faog grar ot efaw grft a2
gk fan fadrrd grit o Tafed 3@

weae 3§ S mroat wfe gf § § sawt
AETF GO FIRAITTIFATE |
(As some hon. Members stood to

speak)

MR. CHAIRMAN: No more, Next
item,
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SHRI RAJNARAIN (Uttar Pradesh):
On a point of order.

MR. CHAIRMAN: I would like to say
that if anything more has to be said, it

[ RAJYA SABHA ]
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public importance
motion which names 'Communist
countries".  (Interruptions) 1 tell you

why because, as far as the C.ILLA. is
concerned, you may accept it because

may better be done out-aide the House, SOM¢ reports .have't a'lppea‘lred in the
not here. York Times', 'Life' and other
American magazine containing

rraar (=7 gear) - sar Statements by people who have been directly

wt T!THFJ ]‘:T { _'ﬁ E‘HJ : =HT connected with the C.ILA. to the effect that
WITTHE A AF ATHTTHTDI WITE 1 they  have  been  financing  certain
WAT T WE AT & a1 § 97 IAFR] 4797 organisations. On the other hand, you do not
ST E | ) have any such statement emanating from any
R paper in any socialist country, or any orga-
nisation in any socialist country.
CALLING ATTENTION TO A MAT- (-Interruptions). I am only submitting; I am
TER OP URGENT PUBLIC IMPOR- not saying anything else. You judge them,

TANCE

C.B.l. REPORT ON USE OF FOREIGN
FUNDS IN ELECTIONS

THE MINISTER  OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, I had earlier informed the House
that the Intelligence Bureau had been
esked to make enquiries into the use
*of foreign friends in the recent elec
tions and for other purposes

st TOSRATCra (T AR ) < oY,
qEE WTF WIET ; AL FATEY @1 7
BT w9l wifan wEaT a3 g f7
AT HEET AT AT
MR, CHAIRMAN: Let Mr.
narain raise it first,

ot CAATADN @ A g &
T wmrarT w1 o= f& o oardm
el - eawat fawmr gw faowd
9T gt & v aywa oo guiE
N Ffeee i AT A&l
W & Forasr am Tl 9T T9TT T
¥ fay faga a7 afuai sqq 7 § Wi
IFT FATAT H A9 T AT F
#ro urfe go w1 afsfafaat & ar¢ ¥
"I @i w1 AT A1 fagw fear aa
® IOw AR ¥ qEeTd w4 w7 osarA
feamn g
SHRI BHUPESH GUPTA (West

Raj-

Sir, but there is no such thing so far as the
socialist countries are concerned. The C.I.A.
ia mentioned here because the people who
have been very directly connec-ed with the
C.ILA. had said so. It ia because the
American Senate and the House of
Representatives had discussed this matter. It
is because last year five articles appeared in
the "New York Times" plus an editorial, it is
because the American Senators and
Congressmen themselves are publicly taking
exception to C.ILA'"* operation in other
countries. But there is not an iota of evidence
of this category so far as the socialist coun-
tries are concerned.

SHRI DAHYABHAI V. PATEL (Gujarat):
What about the "Patriot"? It is paid on a
regular basis.

SHRI BHUPESH GUPTA: There is
an iota of evidence .

MR. CHAIRMAN: You are making a
speech, it seems, Mr. Gupta.

SHRI BHUPESH GUPTA: No. Mine is a
submission. Sir, I think it is a gross insult to
the communist countries

SHRI C. D. PANDE (Uttar Pradesh): No.
It is a bare truth.

SHRI BHUPESH GUPTA: . . . to the
socialist countries to be mentioned in the
manner in which it has been mentioned.

not

Bengal): On a point of order, Mr.
Chairman, Sir. You would not be right, in
public interest, to admit a
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SHRI C. D. PANDE; No.

SHRI BHUPESH GUPTA: Why I «ay
so, Sir, it is for you to consider. / know
that he will say "No". You wee entitled
to say "No". I am also entitled to make
my submissions. All T say, Sir is that
when accepting a “notion you have
before you considerations of broad
public policy and also facts of common
knowledge. I assume, when you admitted
this motion, that you had all the material
that had appeared in the "New York
Times' on authoritative sources from he
American Senate and House of I-
Sepresentatives in order to find out as to
what the Government think. We shall
discuss this matter later. As far as this
reference to Communist countries is
concerned, Sir, I submit ftat

MR. CHAIRMAN: Mr. Gupta, What
exactly do you want?

SHRI BHUPESH GUPTA: I want that
this reference to "Communist countries-"
here should b3 deleted.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Sir, on a point of esder,

MR.- CHAIRMAN: Whatever it may
*e, I have admitted it.

SHRI BHUPESH GUPTA: You have
not yet.

MR. CHAIRMAN: I have ad-:8atted it
and therefore you cannot «y anything
now. It has been admitted.

SHRI BHUPESH GUPTA: Sir, I am
not questioning that, I am not
4ufistiohing your authority. But what I"
am saying is this. When you admit « Bill
it comes here and we raise various points
and then it is for you ¢ b say whether
certain'things that we raise should not be
considered.

MR. CHAIRMAN: I have admitted
the Calling Attention motion. 907 RS—
4.
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public importance

SHRI AWADHESHWAR PRASAD
SINHA: Sir, I raise this point of order
and it is a procedural matter which I
want to place before you. The Calling
Attention motion has come and you have
admitted it. At this stage when it is on
the order paper it has never been
objected to in the House. I have been
here for a decade and it has never been
done before. This is a new departure that
the hon. Member has made of object*
ing to the admission of the Calling
Attention motion. It is a departure from
the rule, because once the question has
been admi.ted it cannot be objected to. If
anvbody objects to it, then he is
questioning the authority of the Chair. I
beg of you to see that in future when you
have admitted a question or calling
attention motion no hon. Member raises
a point of order, saying that it should not
be admitted.

SHRI BHUPESH GUPTA; I have the
right.

SHRI AWADHESHWAR PRASAD
SINHA: You have no right whatsoever
when the Chair has admitted it.

MR. CHAIRMAN: The Home Min-
ister.

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B CHAVAN): Sir, I had
earlier informed the House that the
Intelligence- Bureau had been asked to
make inquiries into the use of foreign
funds in the recent elections and for other
purposes. A report has recently been
received from the LB. and is being
examined carefully. The Government
will take seme time to formulate their
conclusions on the report and to decide
whether any further inquiries are
necessary. The reported publication in
the New York Times, which has been
quoted in some Indian newspapers of
14th June is not based on the intelligence
Bureau's report and what have been
described as the Bureau's findings are
only conjectures.

(Interruptions)
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Statement re

MR. CHAIRMAN: Nothing more on
this, except that I may inform hon.
Members that there will be a discussion
on this at 4.30 p.M. Then you can
mention what you want to say on this
matter.

SHRI MULKA GOVINDA REDDY
(Mysore): We should have a discussion,
Sir.

MR. CHAIRMAN: Yes you will have.

HOME MINISTER'S STATEMENT
CORRECTING HIS STATEMENT
OF 14-6-67 REGARDING REPLIES
OF GOVERNMENT OF WEST BEN-
GAL ABOUT NAXALBARI

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): Sir,
while making a statement in this House
at mid-day on 14th June regarding the
situation in the Naxalbari area I had
stated that I had sent a telegram to the
Chief Minister, West Bengal, on 12th
June, and that my Ministry had also
addressed a request to the West Bengal
Government the same day for full facts
in connection with the notice of a
discussion on the following day in the
other House. I had proceeded to say that
since | had not received replies to those
communications. I was somewhat
handicapped in making a full statement.

A reply to my telegram to the Chief
Minister was received in the afternoon of
14th  June. A reply to the other
communication of 12th June had,
however, been received in the Home
Ministry at about midnight on 13th June.
It has also been brought to my notice that
in response to a request made by my
Ministry on 10th June a wireless message
had been received in the Home Ministry
in the afternoon of 13th June.
Unfortunately neither of these two
messages was brought promptly to my
notice or that of any of the senior officers
who were
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of west Bengal

dealing with the subject with the result
that I had not been informed about them
when I made my statement at mid-day on
14th June. I regret that in these
circumstances I made a statement in this
House to the eifect that no information
had been received from the State
Government.

I wish to take this opportunity no make
it clear that in stating that no reply had
been received to the. twe
communications of 12th June, it was far
from my intention to suggest that there
had been any undue delay on the part of
the West Bengal Government. I may add
that I have sent a communication to the
Chief Minister, West Bengal assuring
him on these lines.

SHRI BHUPESH GUPTA (Wert
Bengal); Sir, you will remember thrK. I
had invited your attention to ths things
which the hon. Minister ha? just now
mentioned, that message* were coming
from the Government est West Bengal. I
also read out from the newspapers about
statements made in Calcutta. Now the
hon. Home Minister has corrected what
he said and it is all right. But I would like
to state that when the hon. Minister was
making a statement in this House on so
important a matter as this, I think his
officials should not hav* shown this
remissness which they have done. It was
their duty—not his—to keep him
informed as soon a* they received the
statements. Sir, this was a serious lapse.
Of course. now he has corrected his
statements. But for two or three days the
situation h”d gone on with the West Ben-
gal Government saying that they had sent
their statements and the Central
Government saying that—as he had
stated in his earlier statement—they had
not received them. That situation should
not have been created Anyhow, Mr.
Chavan has corrected it now. I hope in
future he will look after this thing a little
better and that his officials will be more
alert and active.
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REFERENCE TO
ALLEGED TAPPING OF
TELEPHONES OF
MEMBERS OF PARLIA-
MENT

SHRI BHUPESH GUPTA: (West
Bengal): Sir, I sought your permission to
raise thia question, that ,s a Member of
Parliament it has become extremely
difficult to function. Our telephone talks
are being tapped in a manner that we
cannot talk. This morning a member of
the West Bengal Government, Shri
Biswanath Mukerjee, wanted to talk to
me on the food situation and while
talking to him on the telephone it was
very difficult for me to hear him, but I
could hear that tapping was going on.

SHRI A. D. MAN! (Madhya Pradesh):
How do you know?

SHRI BHUPESH GUPTA;
Mr. Mani may be lacking

I know it
in that

intelligence, intellgent as he is, but I
know it was being tapped. Now, Sir, it
is a very  serious matter. I would

request you to depute an officer some
time to my house to listen to telephone
conversations. When [ have a
conversation on the telephone it will be
tapped. Messages are tapped and tape
recorded. When I talk to a Cabinet
Minister or to you, Sir, the conversation
iy tapped. They tap you, Sir, because
when you talk to me on my telephone
they tap my telephone, therefore you are
being tapped also.  Now, this is the
position. Only one thing more I want to
say. When on a criminal matter there was
the suggestion that telephones were
being tapped there was commotion in
the House of Commons and in  the
British Press. But here it has become a
common practice. Therefore, [
seek your protection. Sir, as a Member
of Parliament and as a citizen I place this
before you to deal with it and to
intervene in a proper manner so that
there is no more of such things.
The officials should be made to realise
that this kind of grotasque interference
with the work of Members of Parliament
as tapping of telephones and BO on, will
not be con-
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tinued. Therefore, there should be a
solemn assurance given to you by the
hon. Minister on oath that telephones of
ours are not being tapped,

SHRI RAJNARAIN  (Uttar Pra-
desh): Sir, on a point of order.
MR. CHAIRMAN: Papers to be

laid on the Table.

SHRI RAJNARAIN: Sir, on a point of
order. srrq "TT 3?F! *fr SPTTA,

«rral ['t

SHRI Y. B. CHAVAN: This ia a very
important matter which Shri Bhupesh
Gupta has raised. It is a serious charge. It
is very difficult for Members to function
if their telephones are tapped. That is a
very serious charge which he wants to be
looked into so that there is no inter-
ference with the free work of Members of
Parliament. But I can make it clear here
and I can assure the House that this is an

absolutely wrong impression that
telephones of some Members of
Parliament have been tapped. I am

making this serious and responsible
statement that no Member of Parliament
is having hi« telephone tapped. There
may be some difficulties on the line, I
don't know.

SHRI BHUPESH GUPTA:
it to your conscience.

S TIRAATOAN : 152 9TH A7
I FTQE gaL 1 AWA, A
fefpredt a2 & 5 fg=Y 8 379 §
#f xar § v @Y TR W g
3 oz wrOT AT T & FTET g
RZqa FC @1 §, TAfe & W W90
AT AT @E | O AE] f& =1
ET § At wE W, oA way
1 97 W7 gW WY 49 FEA1 AR A7
7T |

I leave

AIT g ATEET WIE WET § AT
i wen g frumaww ¥ W
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CLET R TS

T FFTeETEY 97 93 gara wfar
WEWT AT MT FIT AT ¥ T FET AT
Y ST faay 2 Fr o 3 7% w0 53
W Fw 0 T FTET A anid
aa w1 g9 T8} a7 5 oo
feafa 7z & f oo s & wrrdm
FAT A F 9o AN 4 I Fram
wt wwdr 4t e o7 aw off et
IAT TA RIS v AT R oA
aw i vz #Y 7ier AwErT § 7w
Sgar I qr A v sar wfo J§
afaw @ drimin &, fr 40
AWMITFr a0 Ar@an =7
9T &t a3 i, saifs gz 4 1
w®T 3 3 AL T AT N af
safag & @171 ¢ 05 wry syEEqT I
% FFTFIE F A4HT FY ATT AT
FrAAIT G A7 BT ST HTWT T AV
Faar frat 2 3% warT 9T a3 A
I9 97 997 gl

FELUEIGIE (RE R A R i i ¢
AATH IZAEATE ) AT TR AITT
ma 3 RE3n T R I AW
TE FITFFTT G, T 7 329509
M H2 45 | wd =31 § qepdl
T AH T T g A T
X9 | (A3 &, g wrr v anr 7§ 77 76 0
ITH AT INT AFOT G0A, €L AAl
st 2Tty Faar gad 9 T gaq
faz &1 BI7 TR ~~ar93 2§ #15 2997
Frar &0 oy Aqr wrvewaw iz o
foarr ¥ 4, 378 vom W4T oW
At EFFaTwe 4, {FTov aiF
W FT A w3 &, arg ¥ dqr Eqa gy
vt & % 98 7 Z%F g7 93 & /7
A IART ArA B GAE AT E 0

§ HOFT ARy 57 7 5 99
AAATEAT AT T SATHRIT (1907 &
AT A, 4 IR0 aaran (% g7 faanr

#1T qlo HI¥o Ffo FAL WIF AT WITH
71 35 7T MTET AR FI WA
gt astr 2 & §3 aff % wwan §,
amrs EIreeta fawmr W RYE agaw
T A A A wrEn # {w e o)
Wit ¥ vy frarr a1 230w diE &
i I tarwdfry gram@ @
AY ITwr Fracd, IR AT v & fog
711 a2 fear w1 357 Fr g% 70 2@
FTT &, TAC FI0 Q1T FCT 2 | FAH, AT
A7 omar 2 IARITFGAT S | T Al
35 AN I ATT £ A WIS T F
g g frar Ay W ¥ arq oA
P AT vE WA &\ TE AWEg 30§
73l Teav s wfan 1 wg aga
TR A E ) wiw g g7 Ram
a rafgr 7€ 540§ foaat of
qr=, EAAT A1 § 17 fuaaaa 4 Ky 18
ZH TINT & WABr TAEAT S,
e arT o @ i & Fai % 9 an
& 7 farag g7 d wa fasaafi #t
fram B fTadcE siarfaas Haand

MR. CHAIRMAN: I do not wish to
say anything mor, except that there is
something wrong most probably with the
telephone  system. Sometimes we
telephone and we do not get a reply or
the telephone does not work. There is
something wrong about it. It is a matter
to be looked into by Government.

At ARy ; No. 1 give you
informaton, 5z 7@ fTmEiz #
TILET AET 3 SANT T TEEAUEH
fog of 5 37 & wmd 440 .
MR, CHAIRMAN: Shri Satys
Narayan Sinha is not here.

| TN AT - IFE FATIT Y
fegurcr i afi 81 3 faww &
facrzrer & |« 3 ifAe ag g 27
E5 152 AN
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SHRI BHUPESH GUPTA: I will tell
you. Once w, had a talk with the
Communications Minister and he said we
should take it up with the Home
Minister. He is not alive now

MR. CHAIRMAN: You can have a
talk with the Communications Minister.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE): Sir, I
beg to lay on the Table, under subsection
(6) of section 3 of the Essential
Commodities Act, 1955, a copy each of
the following Notifications of the
Ministry of Food, Agriculture, Com-
munity Development and Cooperation
(Department of Food): —

(i) Notification G.S.R. No. 898,
dated the 5th June, 1967,
publishing  th,  Foodgrans
Movement Restrictions (Ex-
emption of Certified Seeds)
Amendment Order, 1967.

(ii) Notification G.S.R. No. 899,
dated the 5th June, 1967,
publishing  th,  Foodgrains
Movement Restrictions (Ex-
emption to Food Corporation of
India) Amendment Order, 1967.

[Placed in Library. See No. LT-
710/67 for (i) and (ii)].

o ATy (INT A7)
¥ 9T WTE ATET 97 AIIRT STEey
aar 7% ? AFTATIEY & avt F wrydy
§A7 Fr B TOT TTEIC F T4 qaar
faff =T 3T gy Famgr T8
¥t T witgrgp fimw ? mEw
& fard froz 9, mwe  feT srat
v ar A g ?
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of Medical Sciences

MR. CHAIRMAN: You will fcaov.
about it. The Home Minister is not here.

MOTION FOR ELECTION TO
THI ALL-INDIA INSTITUTE OF
MEDICAL SCIENCES AND
PROGRAMME THEREOF

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI B. S.
MURTHY): Sir, I beg to move the
following Motion: —

"That in pursuance of clause (g) of
section 4 of the All-India Institute of
Medical Sciences Act, 1956 (25 of
1956), this House do procesti to elect,
in such manner as th* Chairman may
direct, one member from among the
members of the House to be a member
of the All-India Institute of Medical
Sciences in the vacancy caused by the
resignation of Dr. S. Chandrasekhar
from the membership of the said
Institute."”

The question was put ond the motion
was adopted.

MR. CHAIRMAN: I hav, to inform
Members that the following dates have
been fixed for receiving nomination* and
for hold'ng election, if necessary, to the

All-India Institute of Medical
Sciences:—
1. Number of Members to b»
elected—One.

2. Last date and time for receiv-
ing nominations—20th Jtine,
1967(Up to 3.00 P.M.)

3. Last date and time for with-
drawal of candidature—21m
June, 1967 (Up to 3.00 P.M.)

4. Date and time of election—23rd
June, 1967 (Between 3.00 p.M.
and 5.00 P.M.)

5. Place of election—Room Ho-
63. First Floor. Parliament
House, New Delhi.

6. Method of election—Propor-
tional representation lfty me”ns
of the single transferable vote.
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MESSAGE FROM THE LOK SABHA

THE ANTI-CORRUPTION LAWS
(AMENDMENT) BILL, 1967
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UF ST AT KF AT §, Wy T
UF §F TF FAT T FT &F FAT
AT &1 T UF T AF HAT ZT &,
T & A gwrarfas @y gy ara
% 93 fa% uF 22 9% o1 gw@ &, IR
qET TEY S qHAT 2 | 4 IW gETOIAE

SECRETARY: Sir, I have to report to
the House the following message
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha: —

"In accordance with th, provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith the
Anti-Corruption Law» (Amendment)
Bill, 1967, as passed by Lok Sabha at
its sitting held on the 16th June, 1967."

Sir, I lay the Bill on the Table,

[THE DEPUTY CHAIRMAN in the Chair]

THE BUDGET (GENERAL), 1967-
6* —contd.

st gTAsE AT (INT 93w
Faw fegzy F9747, 397 F1 93 FTHA
U AT AT TS | UF ANA O 99T
# TRTA F FW TGI WIIT QAT AT,
fax =fr gy & 1 IO A Ag
wa WY @ g 1 wa wrf wver e
¥T3 ¥ FT I g, AV THIC A frav
AT, AF FFT GIFAT F A7 AT
T 237 ¥ AT w30 390 A7 07w
w1t T & Ay M a7 7@ wgT Fow
fe sz g 21 A1 F fa% 77 #7
apwr Ffrey axz & afdx aga
I TR A Y, A Wk
W qUAT I weer Ny frar
& st g v faqn 3 FF o Y wram
91 FAr @7 qr av fawEr gar ar )
AfsT ®or guar w737 I faaar g=ar
faar qry, 78 797 94% T qFaT, IAA
qg AT AYT ATHT A 0T FHAT | WL
%gd FT uIgT 9z & F Taa a0 7 Ex
TTET 1 F & QAT &, A0F FY FEAA

EEATHI E AT GAIH L | 9 OF
AT AN FIH T agIT A4 aF F9

FET 21T )

% " o fad, o7 aga avi A
21 mgwHETTar qrfE % Andaga
fT s ar 3a%T FuAg F g A0,
FIIAZT & AWAATER  fpar s,
ITH AMAT FLITEAT | AT AT
arad § AT A7 aff gy & A1 qew
FI IFATRT Troqer a1t axdi
& grar g st gl grawai €
L Adl FT ATE T FEAT . CF AN
TRFATCE, T AN § 1 FHU FAA
AT #4T & 1 wv §F 5w
SEAH F AT KT GET £ ) 9% @
F1 a1 22 3% 2, gui & arns T v
g T | 17 g efgwaaT #
seaw gf=ar & Y 7@ &, wfrearw
F AT HIT qeR] w1 WY § AT g
o1 § wFe & A3 qUET faar o
nd a1 A, 9% fad @i & aman,
arer &1 Sizarsa? fyqen faaan & @z
agr @, & 7gr 21 foaan fggeaa
¥ A e g g 8, aifeeara §
AT e 3 @ & afew s oq@
qa adY gt &) afuFEIT ¥ Haqq
7z & fm g1t 7 0 HradT FI01 %7 TEEw
& o fFare & Feandl ®r agrar &,
ga#r fasraedt ®Y qgmn 8, 3% fawmy
FLAFAT 3, ITF T HTAAAT AT,
A% @I 1A AT 2T 2 AT
#3 aF ATF T ATTY FIT 4—BET Y
AT, WATEW 976 FE AATAT Wiga § aY
gz w1 wwo7 @, €20 #r yww §,
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sz & o ez § qrvam # o=
3, 37k ot e A W) e 2,
FETAA R AR § AR Praew g,
I TF 7 e T w1 A
§C &1 AT § | AT AR A AR
&Y a7 | et wr fow 29 g€
%, afxdi &, gt mwet &, ¥ ox 30
oo T ¥ M ame s S ardi 1 oo
1 IR FTCRE F Ay I gave
21 Zrw vl fawer & At Py o,
AT TET wWw, 47 A o, 7
AT AR FLAE | TN FE F fad ewa
VAT AT T3 CAHAT T TrATFIW,
fF7x omar ginr  fafeg 37 T
AT, FAT AR ANT FEAT F |
gF Az Az AR gAd aEs ag 2 e
w7 g AfFy fEaral § savar qear
Far w7 faar, a1 qar g9 e @
g awdr ?

arat fema g feam 7t w@r
w1 T dved e a2y wr &= e
qr | w7 F 5T oF gear gifaes
TR &, 7S A wAT A1 wEA
& argfva @1 9rEan, 377 SR &
qY7 w=3T LEWA K AT WY ATEAT
&\ &7 ZW ETAT IIH weard F THA
& qrrowa iR ¥ gA safda
gz E?d  wman gAN &
¥4 qF gH T FEEC A A
2T E, THEIATRT $390T F1 T a@ad
§ 1 aw gw T S B fEwEi S
qears A4 FT awa § AT T g AF
FY A& T FCAFAE |

77 & uE 3T A A {0 AT
g:wrrmmaf oma 33 gwe A
goryaerd fz e ot § AT
2rii zr Fizq? aqa1 <37 & 1 0% A1
gragA A MTEAU AN ) A
oz aw 747 fqm &) w9 3. ifEw

[ 19 JUNE 1967 ]
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T gFeE 1 Ay, A1 ¥ g qr s oA
T AT R Frgee w1 #1199 WG
I GTAT |/ BT A0, ATUFIT A7 TH)
o1 AT gaferoa ur @ a7 | Afea
&Y Wr @y T 77 & fr g9 Gar fon
#7117 37 7w o), forray 997 ¥ 99
az ard ® W F97 {17 47 eI
fsrT At @7 3o & 1w smga A1
wrrz 7z gfaar ®Y ag fearn s
qr fF 72 OF T A1em g1 A 8, IEh
T Oz 4 g aar & o et 812
WEATE 07 ¥ AT FI9 g7 04T 2,
A TR 4T F F WA §F TG THA
adt g & AT azFerT §Y g 0
ga azzardt w faam w1 9 § oF
3% aiAT frvat & ST W g
fE At o T aFa R, I AW g\
T AT T AT IAA AZAFAT A, [T
gfmar % o gog 1, g &+ fad)
T { W E AT A7 AT FEEAAR
Gy | I AT 09 99 FA1 8, ag TS
o & 74 awrar # afew ag ghan §
sz @il = AT AEAT & W H HL
GATN FEA | 9% AW gHAI 2
g1 & f 3w agt 70 fafaas ogma
Ot I A ) I AR
T ATH TTOAT & | FFAAT & AR
# & qg¥ aar T4T g, FHT oF TROANT
FAATAT AN F | FTAAH F NGAAA
T 27 ®1F ®1 2 1 gW A fawt
fseaT ®1 e § WSl A F AlFE
¥ 1 A% Qe 9z 41 5 Fvaiaew 39
e 2 (S & AT | OF qAaqud
W4 TR @R g, FHe oF 4@/
frdled & 3Ia8 OF AvAlwgl 8,
& 99 @w 92 oF TipeEaEr g M
afeam &wir &, &fga o@ ag woat
freftarT ag 24T & araw § g9 AT
gr omgar, ey A <,
qfean T TGl 3 | faes forar &7
g exEr gt | arfgEara €7 47 ot |
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[" graeT word)
& Y T A g7 A AT g7 AR
7@ 8 5 s 97 faa oifez.
Fifa gredte § Fonfey qaawmi £
) T g & f s@ g i waawr
@A &, ar v 1 Amafad afgseE g
o 7 a7z X wvvAte & qrfeeas sy
& foamr arran =i ) ot v YT suae
A sifemare w7 w€T 1 oA g 2
fa ot sat 8, =347 Fwtad safesn @
T 2T FIE TS VAT R 1 WY
1€ 53 gafor i =z & a1 TR E-
v AT ZOT, £1E 5T T8 ¥ @Al
@1 39T AvE THIAA § ZRIT WYY
#1§ o Efgan ¥ v & A oot gmAE
§rTAAEIEm | AT 1397 @ gfaar
AT E, 3 (T 97 1 AwAfady g
TATEWAT T AT ) TEe AT
& g § Wfr A A1 § J vr am
feer 5T - Sotd g ao3 & g0 T
Iy {1 §7 a7 & o A Feefrara 1
o mi 3 @it At aadt & Wi 3z
fa g famr &7 Y &t a7 & o%
g W ag A aw T F wf R we w7
o ATAT ST LT & 1 STTAAFI oA "0 Tho
F AT wwarz At &) famwam ¥
fegr:a & o Jwa #7 aeang 4@
F1 4T wAr a7z & qg AT 9vEg T2
w0 | graaT o7 fzEy & wiaEm,
farrar oqd grar & 5 o ae faar @
ST v & faar & 1wz gfa,
¥ AT @3 T wifww 5740 Ay ag won
fgear P gfqan & ot &7 fraem &
Par. &y v ar< Zar g7 5 el ax fesn
Tl |

T a7g & 3 aws S g S
gfrar & v var wmzm & wre gfam
I FEAT AT ATZAT & | WA A &Y
atFd § a1 ¥ AT W QAT Fear
SATAT J1gar & 0 wiwmd sgaTaa ar
Jo TTo Ao 17 yAlwt § aga surar
A< § | TAHT G AT Fo Fo M HAT

[ RAJTYA SABHA ]
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£ | W qTAT WG aaar g AT 5% A
far i gear & 1 Slgaamw amd
Ty w7 @rE faah ewdyor @)
= 7 9 ¥ wag § fav dgre g o 4
&1 swaaa %Y wagg & foo o o910
57 A5 gfaar dw (r0gY v @@ g
% 1 wfga sfear & a1 wemgAde
i & awg & wat (459w 7 fediom
g Aaan g W sw awg ale gl
T & oar fw foed 28 1o ¥ 47y
v wi # gfamr & el | A gl
g | OF v ar & ira g aifsen
o1, fomd aET W= T2 uF TET A,
THT A9F NI HT 56T Up 9167 g1
i< drra anfopr (=7 zar g7, wfFa
fawaT &Y &1 1 TV wwa € 9 567
s TET QT 6T T 257 949 721 91, 94
57wy gafzargiz ar | fgewe &
T a1 FY agd wifoer 37 oY s gfan
31 feeat @ 3z wng, Fleq w0 g@ @
fegze ¥ far g)7 % a1 ag @l
HI3T & 741G R/OTAT | 0T 54 F1 Hawa
az & fa gfemar sirwr ot 2z o ag
sy A g1 AL AF A9 77 A
FAT AN T TFHET FA 7T & TAATA
Hard ¥, mgafm s agage aw d
starar | gy awar g fw sfan asd are &
TWEIE GFF A1H | TTENG qE TR AW
war w1fey g vew aw 57 awg Facd
arz i grit 1 for &g & fasdr o0 @
w3 dr i eerd ad T, wATAvE ¥ uaw
AT g, T ey g Avesaf s
T &1 3 yra A4 ar angar &fwa
qe3 AT fae qraaaT F5 T E§E |

Tz ot gfr@E WA ey @, SR
fam $fegr ) 791 5177 & 1 & grzgaa
T, Tzn g AT AAf AT A F oA
i FarmEwiE
T AT A AT R TAW TR AT
aqd v et we faa 3 aardr v faw
gi fwad @ & o7 w2 aRIT
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F g faadt o 20 | 98 A%
Famggm e gfe T 9 gwrd
T TEf § | WA a7 AWTAT AET @ oq
fi e oy AT A9 3 F 91 wafiz
AT § AR &7 T 41 "Wy ay
7 9% ®mET R FTC ITAT RO ) TF
%% % /e ST RATT F20 T ) R AF
feardiz 1 waq1 v «fed, eawaq
woar 21Ar vifea, @ aw=dgm wfay,
qATE w3 ot Tizq, faetmT 8y
arard wear 2 wfaa 1 q 9 fagew
q1% T4 ZT § A gt fgzaT wi
gafadr & g=rary Far ar ok 31
REER R e SRS AR (R EREE (K -1
fgfoarid afiw 6N g ) g7 g7
tfremrams oo & @ wrg
v az e gat T P9I ¥
w134 7 (el mee amEa T aarfaprar & 2

w7 a7 zarr af aEr avea @ Frir
qO T R AATAF AW @

Ay W, T AR W W Ww
# 9 qg @ wuy §) A% F
T F omar o€ W AT v Twr
Fgr o 6T § % S 9€ qOwR 5
FZIT 24T FAET | FF 0 & AW Werora
ag 430 & H v g afew @ w o
¥ Ciqar wr wiaw 7 97 8, Fagar gar
¢ 37 TaAHT Frowdl § w9 A1y
40T FT I NOART 7T 7Y 02T,
T2 T2, FTi6 AT gq IO @ ¥} §
at 37T E 0 H o W 5 oraE e, diem
X5 HF {1 WG T IT AT RETT g
TE & A AT wraHr § W S
FI 91 ITT dr g a8 afeers Fafwz
& fart g Faar sirar =g | fr ot
T AE Wi w W aaT aw far §
ITT 2O R g0 T4 grar § aqilw
Fad T gl gz AEY)

o1 FmFIiEdd warg
faad ara &M F 99 qgEHl, 36

L 19 JUNE 1967 ]
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F3 i9 ¥ gz A H wfd ) Afwa wwar
% arg w3m f% fsaar dar w7 o0
gwgraal *fETsalenamg
Frasr TR Iwlg gy 41 ) fva g
¥ e gy w faad wraiar e arar
& ST A T FIE W€ AT 4T

TR FUF A WTE | FIAT AT AV
g ag 51 At ®r g F LA weay
Fear ArAgAT & IfeF TEwa 9 A
w0 W qwT T WA HiAx
falea a & H1T 1 90577 59 w3
A Frz g AN G svam
AT ETAPNE T Twag
FrE, qrdr A Ag A 1 AT T oAy
NrETaey T I ATE TN
g1 A TR oagr AT FEaad
g A I agr T ahTaT g
s gy q3dr & @ fafew a9
w1 ot fr afra ¥ § o wy windzg
#ar fFear ssdz G F 996 £ 1 3 an
U7 FeITg A4 Fgr 7w € 1 (waa
% aM Ay T § FIH X TN A
FY & FEMT WET g1 ST § W 2T
TUA qZAT B ST &, WAL IR A
AWK AT ARTZ F
AT AT FAH F AN AT F ST {1999
WEq AT AT AFH $1 | 7T § Fqran
Y ETAT FIAT § AT w1 1 TR
F TLEWA Fqg FAT gy owd
W | g aST g g1 § A
GHIT I AT F9E qG FA¢ T34 70
qF @TE g AT, wer @rat @y §,
Hod WI4 T W T 0F TT 6T
AgT WS QA FLL | A 9GT
WRATT & aTq & (% 2412 Fag e
AV E, TAA gr A 51 FE (B
A TAT WIAT WL @ STa g a
qG1 W @ AGT G | FFA { WNT
¥ aT, w7 ¥ sq@r arnw wE |
Fas s ger ) weT foar F g
qt w9z agt g1, feqr & 9w Q@
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[#Y 13 7 wer &)
fEd 440 Zidy, AT I 3T AT 1 ITF
fa7 qryy s fear &, 991 =@ 7 T@v
qama R g ! UF W A9
wr ¥ arf @ W AE & g Avde faw
¥ g A B FI RO P AFAT
¥fga & wrowr aars fr g e
X Graar qg dwr 35T 77 & A faoE-
W # 1 FaaFs H 89 |7 weAT wiel |/
Far § fv agn que oz ¥ AF I8N
Frar ATAT g7 AY K< T FaA7 97 | AY TV
o MIRGR ¥ IFHE WYY S E
Arg &, {1531 & 0 F, wAA F ATH
¥, 3 T AHH, T F AR Y TE
oF G d frm e WX 3 fwdagan
rSE SRR I 1O (St e £
WE T Y | W@ H IF T IAF
WA FY AT 41 | HiFT g RO
T w&7 @ fra & 9rgr & WAy 39
awmi & fas aasdt & arHr W w0
qrarar  IAF A fawdr & 0 IAF
agrf & (A7 9T & ATS AT & ar
o q7iz & fad arw Ziar , AT 90
TTHZ F7 FL | AT A FAATAT A0ZATE
grifaw  wrgda fafaee 1 fa @
i § faa a9 st 33 e g )
TH FAF F AT KL F AW AG 1G
AR § | a7 &% A {, 97 TIAIAAA
g @y W) g fesRfrehawa ¥
er¥rq ¥ feehfeedmm fram &, Taade
afray % fecdforders grar & 1 915%
1 xadr widy ¥ At o o §
g % TEAr § | TAIET T IR &
Fragz wq A7 | TAH FwC GT
¥ a6 01 wd &, m9 wfaLza W
mA g1 eraw Arwd wwa g R ag
W FAe @ w€m f ww gy
agr £, afew & az sgm fa e o9
@At wiafadrg € a7 % g s #7
& o7 etom w7 AR E ) WG TET
w1 g o1 af7@e 7§ 299 @@
Aal & Arq sy w18 f2@ W AWy §

[ RAJYA SABHA ]
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o T ¥ agl AW gdE W
ITHT AT A3 9T A fgww 7
79 &1 oAl § I9F A T G AR
& %, gt fwaw (wa 5%, S
arew o7 wqgr  fus g% 1 ag snw
@ & s st gy Afeerd 7@ Gar
s AT wew ¥ Afeedan g aga
g d 1 gz adeT @ f 3w
Tl # A zwwrf w1 &, §9 AN
2rat Y A zewrd &7 A W @i aret
FT WF ATHY, OOF FOH AF AT )
B ST W a0F QAT &L | foed
AR Y 9z Afad Wz ifay fF o
g qegwzazar ¢ ar At 0w
FATTFTAT 99 ATH § ATOF I H
FTeqer &, 71 g G AT g F o
I AT AT F A0 W F A gl T
Faq F1 & W @ w1 oqgr 8
2 F71 & 917 7w o7 famr W aga
o1 FMd sz awan g fom a7
AT gf aveag §, W1 maaRe afTg

G adi & Fowt W § ) oy e

afea & & gas fad aver ar o Y
mar g Afsa gz@ 3% fog o7 787 ar
LT A7 A% G I &1 A qgIAE
frega Arawds 4, oA & Joaadw
% avz § Foaes § N ¥ ag ww
F&q1 fF A a9z aw fear a2
T W Araeee & ot s faan
mar @ Fg o W frar omar @ Wi
g1 gt fagraand

THE DEPUTY CHAIRMAN: You

have taken 20 minutes. You will
have to wind up now.

it gavre wR W weEren adt
@ FF a9 SqRr g aar g afew §
TF AT FET FEAT AEATE | 77 fre
afemy wramw groar g & ag wd
w7 v fecdt I f & ww v
AT T AT | G ETI9 H 7 I 4G
AW JTAT W IAFT  TEA qQriAHT
g% 1 Yo Qo dTo ¥ IAH farars A
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faar T g7 g & AT €0
Farz N @A oEifEe oiw
faatd | wraw az 3w o 7 595 W
oFIE E 1 F 5% W ¥ uFeR
frmer TH § 1 39 rITH GwagT gt
Aaige gar fr ¥ %8 T6F Foww
Fiaftaz ¥ frafer § amg g at
W 39 5 9% 4 gawed § 1 e
w7 301 Fs 47 o 6 § arzzuradee-
forg gz MTITH o1 TFAEE ) ITH
TR AT AEN FFA AT A g
TR T AT AT ww g fw
FL39% WY wgagE §

w1 AR W T WO (IATAIW):
fFa FraTg FTEE)

A gTAF T wwt : fiwro Fafm
#1 a7 sramy feeamr g @ T 97
wgar argan g fr s @Y @7 €91 awn
gt & frgmtagr srsfan e
1z 376 faamg § fMAw o T A
73 TR F 5 37T gan g v 7
wrdr ¥ fe gt grew w7 WAy I
ad §% Tl 1 | wa A7 I T
oI AT A7 a2 F WAL ITHT AN
aTATE, AZFTEFAT § AR WIAT AT
HEAAAT G AW wrar & TAFT W
At Y gre oAy wifzy 0w E
I3z Fr AT AT sy F IO fAF
ezl fagasar g s agd s &
913z agr § At § sec fagar | qF
AT QF ZrImEdrarg §

“Twinkle, twinkle, little star,

How 1 wonder what you are®
TTEI§ gr3 % qUT FHE FHAT
f:

"Twinkle, twinkle, political star,

How I wonder what you are."

"When your gu, powder is wet, And

your plans are upset, You are but

caught in' a net.
Then you appear in the Budget."

[ 18 JUNE 1967 ]
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NI A AT AWt A A
77 war 3 fF g IaFr ardis #¢ 9
FAT I gL wg qE0 A @
™\

st gaivae qaw fag (fagre) -
FY Forsess sgiv 1§ Iaer a0}
AT | IFAT AT T 4

| grArT wAww ;o foisdg
¥ frafed & & uwarg w9 58w
frisT®1 I SETaTar e g% 4
aeafar gt 9w w7 WA A
grr g 2 I wraa fBF 3y
g1t £ o o wigd 5 ¥ o=t o
FEgmTs ar femarovard | s
U F1 odr g Weoww a9 wrfEa A
FIET AT AT & qTHZ HEH AT
agi A # A T A@U Iq T J
1T & MTIT I AT FTAE § Y
atr g oy § Fo w1 G wr A A
qr AT A FIFHT F AT AW
gravar &1 v wg Wy e a7
FFET WU TN 299 G IR S0
3aY IAEr I BIEE T IF G ON
1 frg 17 7% o frar smg WX
g @1 IHET Aw W IT W
g9z 31 afs soeFrE & mgw @
ST AT IIHT T I 9% | 48 WHA
fr 93 7@t ww & fr qufesw ana
X qFr AT Agf | AN IGT AR
§ #rFgT & quiET &, AU ¥
ght 457
SHRI M. N. KAUL (Nominated):
Madam Deputy Chairman, I feel that the
Indian economy today is reeling under
several blows. The hon. Finance Minister
referred to two blows, namely, the two
wars, one with China and the other with
Pakistan, and the two successive
droughts. Supe'-imoo™ed upon these
blows was the third blow of devaluation.

The Budget papers now conclusively
show
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[Shri M. N. Kaul.] than it was a wrong
step as I, amongst others, anticipated at
tne time when the decision was taken.
And tne Finance Minister has been frank
enough to recognise that fact plainly in
his Budget Speech when he sad that the
cost of subsidy on imported foodgrains
came to Rs. 115 crores. Now, tha. was
necessitated by the decision of
devaluation. And that single decision has
led to this consequence that the outlays
on developments have to be halted for ihe
time being. Then, another circumstance
to wliich he drew attention was that we
are now spending three hundred millioi
dollars on fertilisers. Naturally, af er
devaluation, this will cost much more
than would have been the case bsfore
devaluation. Then the entire servicing of
our debts also will cost mo-e. Now,
devaluation is an accomplished fact and it
is no use goinp into it more deeply. But it
is necessary to record the oninion that
this was a decision which super-imposed
great burdens on the Indian economy.
Madam Deputy Chairman, I hav? n°rhaps
the unique privilege in this House of
hav'n<r heard the BtHfot Soeech®s of
Finance Minister* du~inp the last thirtv
years. So, before iTiv rnind's *>JW there
is a nocture o* 'Rud?ets of the various
Fin-aii"" Ministers/ This is riot the time
tr< «o in*'* that. But I wouM sav one
th'n«. Th" task the Finance Minister lias
to faoe todav is a task which no rm« had
to f.ac» before. It is a Hp™"ileaa task that
he has undertaken.

Miriam, his Budget Speech is written in
an excellent strle and is soft-tMem. But
behind that Soeech I find, if T mav put it
tha' way. there «*e«. €0~ tSmy”
decisions, revolu-'tKw~v ra the ri“ht sense
of the word. I unii n'efc out the decisions
which I ¢ 0a'l revolutionary.

TSo first decision is that deficit
fm*n""Tir» nfa&kt b° r°*ftrained so far as
it is hum*mV possible. T hope the he
will stand firm on that decision.

[ RAJYA SABHA ]
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The second decision is that the whole
concept of the Plan has been altered. The
Finance Minister does not eay so
explicity in his Speech. But if you read
between the lines, he has taken decisions
which clearly indicate that in the years to
come Jie concept of the Pian will be
completely diffrent from what it has been
so far. For instance, I will refer to wo
sentences. On page 14 of hir Speech he
says:—

"...It is, however, important for us to
enquire whether they (difficulties) do
not signify something more basic in
our plans anl policies which also calls
for a correction in emphasis if not in
direction."

The other sentence to which I should like
to refer is in paragraph 41:—

"Pe. haps in the past, our investment
decisions have been guided more by a
general consideration of our long-term
needs rather than by a precise
assessment of the relative ra e of return
in different activities."

So we know for certain that what, will
guide the Government will be the precise
assessment of the relative ra e of return in
diffsrent activities.

The Finance Minister has left the
House in no doubt that ha wants to give a
pride of place to agriculture. It is not a
question of a’ricul ure being dominant.
The two drought have done one pood
service. They hav® shown conclusively to
the Government and the people of India
that the Plan mus' be an integrate* one.
This means that aprifu'ture and industry
should be pV»r™I1 in o'ooer proDort'ons
from th* point of view of investment.
That is t*<« vital ouns-Hon. So we know
the lines on which invesment will take
place in future.

The Finance Minister has already
given an indication of his mind, as I said
earlier, b*' taVnt? a dcision t**at we will
imnct fer,iil"o.. to **>«» value of three
hundred million dollars.
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I have gone through, the Budget
papers for many years. But this time I
hnd tnat the Budget papers laave a sense
oi direction, a viewpoint, an approach,
and that cannot be unless you have a
head who is capable of giving directions.
I have a feeing that tae thoughts in this
Budget flow from the mind and per-
sonality of the Finance Minister because
I believe that if the head is iolid, the
subordinate liquids freeze Mo solidity.

One point that I would like to "aake
clearly is illus rated by this sentence on
page 8 of the Economic Survey:—

"Industrial output levels for the
later years of the Fourth Pan nrist be
planned on the basis of the higher
levels of agricultural production.”

ISbw «iha' is just a single sentence. But
no ofheial could put in that sentence
unless he knew that behind that sentence
was the author! y of !«he Finance
Minister. This is a very revolutionary
concept. That shows shat our industrial
ou put will now ;le definitely linked to
the level of agricultural outout. Now that
is something wtrch we have missed all
these years and we come to the
fundamental princml® that if the
idevplonm-mt. of in“ustrv keeps pace
with aTJcuW.u al outoute, we will be *n
solid ground and our economy will
proceed smoothly.

Ot course, with all the ability that «io
can command a"d with all the
IfiKowtedige "Hurt one has, it is never
possible to achieve success unless tine is
favoured by pood luck and »0od luck in
©»*s rase is the coming erf monsoon.
WheA Mr. Wood, the President of th°
World Bank, was Sskpd "What is '"**
rtosition?" He said. T do not tfrv* -that
the Budget and the la“o-e defence
exp®nditure ;re mrwioploiji” *TT"oW«ms.
What is I'ea'ly iryinortont is *he coming
mon-«on whH' will change the whole
picture f>f the Indian economy".

[ 19 JUNE 1867 J
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It has been said that the Budget
presented by the Finance Minister is a
status quo Budget. Well, as i nave
shown, it ia a status quo Budget in the
sense that the Finance Minister has to
mark time for the present This is the
wisest decision that ne could take in the
circumstances. This is not .he time when
he can give up or erode souces of
revenue. He has raisei excise duties
which he was bound to. Any false
decision! based on assumptions, which
may not have turned out to be fac s
would have landed him into greater
difficulties.

Now. Madam Deputy Chairman, there
ar, gne or two suggestions that I would
like to make. 1 spoke las: year on the
question of demonetisation. 1 have
considered that matter further. In fact, I
had the advantage of discussing his
matter with some of the predecessors of
ihe hon. Finance Minister. I have been at-
tracted by this idea for a long time. When
the first action on these lines was taken in
he pre-independence days by Sir
Archibald Rowland, he. told me that he
could do it only up to a limited extent.
But,, he thought we might 'o do it
sometime to a larger .extent in a different-
context because the problems would
multiply and that we would have to think
very deep'y on this ques'ion. I still
rememb°r his words that if demone-
tisation has io be done, it has to be done
as a military operation. It has to be
thought out precisely and clearly.

I am clear in my mind that de-
monetisation will probably not be a
complete success unless it is proceeded
by nationalisation of ba“ks. I do not
suggest that it should be done at the
present moment. The present year is hot
th? right time to disturb the economy of
the country. But a decision will have to
be taken some time. The nublic ooim'on
is «tronely moving in favour of this
decision.

I read with interest the speech which
the hon. Finance Minister delivered to the
bankers this morning.
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They will be willing to accept his
suggestions. But in practice I think the
promise wiil not be fulfilled from what
we know of their endeavours in the past.

Madam, I had the advantage long ago
of attending a course of lectures by Lord
Keynes, and he used a phrase which is
not found in his books, but it was a very
significant phrase. He said, "Government
is the monopolist of the legal tender". No
other authority in the State can issue legal
tender. Madam, on the basis of the legal
tender issued by the Government there is
the superstructure of credit. I know that
the Reserve Bank controls that credit. I
have seen in these Surveys the full
account of the actions they have taken.
But 1 feel that they do not go far enough.
The Government must have full control
over the banking on°rations; otherwise
they are not able to implement their
policies. This is a question on which, if
the bankg do no' show good results and
do not follow the advice that the Finance
Minister has given to them, it would b<»
high time that in propitious circumstances
a decision is taken in favour of the
nationalisation of the banks.

1.00 p.M.

Once the banks are nationalised, it
would be easier, I think, to demonetise
the currency. Now if there is one thing
about which I feel strongly and consider
as a drag on the Indian economy, it is this
unaccounted money which is circulating
like poison through the economic system.
It is no us, taking coercive actions. They
lead to meagre results. Under orders of
the court I have been in charge of a
company to put its affairs in order and 1
find that it is quite a normal thing in
Bombay and other principal centres that
transactions are divided into two parts,
black and wh&e. Now this state of
affairs cannot last for
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long and Government has to take the
drastic step of demonetisation and take
itata time when nobody is thinking
of it and take the people completely by
surprise. Now,  demonetisation is
thought of as something which is
extremely complex and extremely
difficult and which may shake the
economic system. I do not share that
view. I think, stripped of all
complexities, the concept  of de-
monetisation is simple. =~ What  is it?
You have to issue an order that from a
certain date, as I suggest, all people who
possess legal tender should deposit it in
banks, say, within a fortnight or three
weeks or a month, so thas at once the
legal tender is converted into bank credit.
Now, the  people who have these bank
credits should be authorised to withdraw
from these credits to the full extent by
cheques. The prohibition will be that they
can only draw a limited amount of the
new notes for their petty and other
expenses in cash, may be Rs. 500 or Rs.
1,000 a month.  Now, simultaneously
with these deposits in the banks,
information should be conveyed to the
income-tax officer of these deposits
having been made. An exception can be
made in the case of those who have
currency notes in their possession upto a
certain limit, say, Rs, 1,000/-, and their

money may  be converted into new
notes. That is “U that is essential.  Tn
this  scheme which I present, there will

be the minimum amount of disturbance.
I* is no use saying that the  banking
habit is not growing fast. I find thBI
vegetable sellers, butchers, small shop-
keepers and others are having bank
accounts and this demonetisation will
force the habit of banking and saving on
the people and the whole picture will be
changed. I know that details have to be
worked out. ¢ I say this not as a mere
suggestion in my speech, but T make this
pleq in all earnestness because this is a
subject to which I. as ap. economist, have
devoted some time. I do not want to take
up more time but if the Finance
Minister deputes some officer in his
Ministry to discuss the matter with me, I
shall
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be prepared to further discuss the matter
to resolve any questions, because in the
meantime, till the step is taken, there
should be full and extensive discussion
between the officials of the Finance
Ministry and the Members of Parliament,
at any rate, such of them as are interested
in this step being taken.

I do also feel strongly that sometime
we will have to take steps in regard to
gold and urban property because these
are the two main things in which this
unaccounted money finds an outlet. Now
so far as gold is concerned, 1 have a
simple proposal. Broadly it will be that
people will be asked to make their
declarations if under the present law it is
not provided, and nobody's property will
be aonfiscated. All that we will have to
do is to make the Reserve Bank the sole
agency for buying and selling gold up to
amounts to be specified. The other step
that will have to be taken is to limit the
ownership of urban property—not more
than, say, one or two houses. Beyond
that, people will either have to sell their
houses by a specified date or the pro-pe-
ty will vest in the Government and
Government will sell it by public auction
and hand over the proceeds to the owners
of these properties. If these steps are
taken, the vicious elements in the entire
economy will be eliminated and
Government will get control of a clean
and stable economy on which a
superstructure of industry and agriculture
can be built.

There is one other point I would like to
refer to. As the survey points out, in the
last few years, people generally having
fixed incomes, pensioners and others,
whose resources were depleted, were
attracted by high rates of interest with the
result that crores of rupees found their
way into unscrupulous hands in the sense
that these finance companies and these
hire-purchase ~ companies,  attracted
deposits at high rates of interest. Now
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many of these companies have come to
grief. In fact, during the preceding year, as
the Government Survey points out, the
deposits were so large that th, deposits in
the banks were depleted to an appreciable
extent. I know that Government has taken
some action. My suggestion is that the
Government agencies, and particularly the
Ministry <f Finance, should watcli the
events concurrently. It is the duty of the
Reserve Bank and the Department of
Company Affairs to have knowledge of
current events as they are happening. When
all these companies broke up, when crores
of rupees in deposits were lost, at that time
Government took action and provided a
certain restraint. And the restraint now is
that most non-banking companies are
prohibited from accepting deposits in
excess of 25% of its paid-up capital plus
free reserves. I think Government should
completely ban these non-banking ins-
titutions from accepting deposits. Why
should non-banking concerns take I
deposits from the people? That is a sphere
which properly belongs to the banks and
should remain in their charge. Public and
Private companies j can increase their
capital. It is not I right that they do not
increase their j resources in the normal way.
For ' instance, in order to retain control of a
concern, certain shareholders should have a
minimum of 25 per cent, of share capital.
Now if they have t° increase the share
capital, these persons who practically
control the company, will have to subscribe
in a substantial measure from their own
pockets. The present tendency to run
business on loans and borrowings from the
public and not resorting to the expansion of
capital, should b* put a stop to. I feel that
the hon. Minister mav give his personal and
urgent consideration to this matter— that
non-banking constitutions and industrial
concerns should not take m->nev from the
public on deposits but that this money
should find a place in the bank from where
it may be made available in the normal
course. Thank you.
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THE DEPUTY CHAIRMAN: The
House stands adjourned till 2-30 P.M.

Budget. (General)

The House then adjourned for
lunch at eight minutes past one
of the clock.

The House reassembled after lunch at.
half-past two of the clock. THE VICE-
CHAIRMAN (SHRI AKBAR ALI KHAN) in
the Chair.

SHRI A. G. KULKARNI (Maharash-
tra): Mr. Vice-Chairman, to-day I will be
off a-"ing my observations on the Budget.
At the outlet I congratulate the Finarca
Minister for showing courage in avoiding
deficit financing and making the Budget
a balanced Budget. In this respect I fully
congratulate him for a masterly analysis
of the economic malaise in the first part
of the Budget and I do think that this
analysis will go a very long way to base
our s rategy of attack on the economic ills
in the years to come.

However, while appreciating the
Budget i, this respect, may I offer certain
suggestions for implementation,
particularly regarding the new impost 3
on c?rtai, items? In this respect I want to
bring to the notice of the Finance
Minister that instead of suggesting taxes
on such common commodities like tea
and coffee used by the ordinary people
and similarly putting taxes on aluminium,
cotton yarn etc. which will prove a real
ph'iack in the progress of the decen-
tralised, industry. I would have suggested
the Minister taxing the o-ban property
deals in the metropolitan cities during the
last 10 years. Similarly the deals taken
place in the metropolitan citie? On lands
should have been taxed because during
the last 10 yea~s huge transactions have
taken place and huse bl“ckmarket money
has been utilised for purchasing the
property.. If the Minister had. taken
courace and nationalised all these
transactions of the last-10 years and
acquired these assets by the Govern-
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ment and re-auctioned, a very large
amount would have been available to the
exchequer for utilisation in nation-
building activities.

Similarly I may say that there is scope
for reducing the ,on-develop-mental and
administrative expenditure. If I can bring
out the figures, during 1963-64 the non-
developmental expenditure was
something like Rs. 1400 c'ores which has
risen now to Rs. 2100 crores. I really fail
to understand how during the reply in the
Lok Sabha the Finance Minister stated
that this expenditure has come down to
10 P«r Cent. But as I have found out
from the book presented to the
Parliament. I am not convinced but I am
prepared to be convin ed about .

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI R. DESAI): May I correct the
hon. Member? what 1 said wae, the
administrative  expenditure on the
Administration. My defence wag that it
has been brought down from 17 per cent
to 10 per cent. I did not say the
Expenditure . . . (Interruptions).

SHRI A. G. KULKARNI: Even about
the administrative expenditure, in 1963 it
was Rs. 101 crores and now it is Rs. 163
crores .

SHRI MORARIJI R. DESAI: Com-
pared to the Revenues .

SHRI A. G- KULKARNI; I do think
that there is scope for reduction in this
respect. Similarly I want to bring to the
notice of the Minister the Audit Report
fo, 1967 wherein I do find that there is
vast scope for energising the Revenue
Department of the Government of India
in collections and avoiding waste. I do
not want to comment on them but if I
may give some figures, in the Audit
Report it ha? been pointed out that there
was a short levy of Rs. 9.47 lakhs,
accumulation of unaccounted baggage
and reexport was not checked which ha?
defrauded the Government of Rs. 10*
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lakhs,, remission- and writing- off has come to
Rs. 3&.51 lakhs and underassessment on
excise levy ha; come to Rs. 5.72 crores.
Similarly there is -refund on cotton textiles'—
not to Birlas—amounting to about Rs. 2.98
crores, arrears of Rs. 11.80 crores and under-
assessment Rs. 7.40 crores. It ca, be seen that
there are only 648 cases out of round about
10,000 cases amounting to Rs. 7.40 crores. In
this connection may I bring to the notice of the
Minister that if these checks had been
introduced and if the Department had been
energised to do a service to the nation, the
present imposts would not have been
necessary at all?

Similarly I can say that the Union Excise
,has been increasing out of proportion and it is
seen that between the actuals and the
estimates there is a great difference because in
this report it is found out that the actuals are
Rs. 9.61 per cent, above the estimates
presented to the Parliament. I do think that
here is an avenue where if certain efforts had
been made this much los, couid have been
avoided.

Now I come to the problem of duty on
cotton twist yarn and here having been always
submitting my points to the Minister direct, |
do not take the time of the House but in
passing, I may mention that the basis on
which these duties have been calculated is the
Asoka Mehta Committee report. I do not
know how it has been done hurt this report is
not a unanimous report and in connection with
the difference in cost of production of
powerloom cloth and mill-cloth, there is a
Minute of Dissent. Similarly it is seen that
there is a vast under-estimation and as I have
already referred, the duty to be collected is
estimated at Rs. 7.48 crores but I do think that
there is vast under-estimation because the
proportion of free yarn used by the handloom
and powerloom needs to be re-checked, and I
think this will be
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re-checked and I hope before final proposals
are made, the Finance Min,-ister will, be-kind
enough to look into the matter again.

Similarly I repeat that the Asoka Mehta
Committee report is a package deal and if it
had been implemented in a package manner
and if any directions had been indicated in the
Budget, the decentralised sector of the
industries would have been really satisfied but
the other incentives or facilities to be given
out of the Committee report having been
denied or not taken care of, the industry feels
very much let down.

Similarly this is a decentralised industry
and the Government has got an avowed
policy of assisting the decentralised
industries, I can say for the information °f the
House that roughly Rs. 50 crores have been
invested by the agriculturists and the middle
classes in the rural areas to run these
industries. About four to fiVe lakhs direct
employment is provided by this industry;
about twenty lakh families depend on this
industry. So may I plead with the Finance
Minister to take all these things into
consideration before finalising his proposals.

Similarly, Sir, as regards agriculture I have
got something to say. The whole of agriculture
had been practically neglected right from the
Second Plan. When the Second Plan was
initiated, it was made industry-oriented, and |
have found out from the reports of the Lok
Sabha that in the speech made by the then
Planning Minister it was said that once the in-
dustry got going they could import food of any
amount. But that has since been the bane and
the curse of this country, because we are now
begging for food from abroad. So I do suggest
that agriculture needs top priority at the hands
of the Government.  In this connection, Sir,
may [
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mention that we are providing at present about
only Rs. 400 crores for roughly 40 crores of
acres of land, that is, roughly about Rs. 10 on
an average for every acre of land. Even from
my own experience in agriculture over the last
twenty-five years I can say that even for the
minimum extension service in agriculture,
where the old traditional agricultural farmer
has to change his age-old methods of pro-
duction and has to indulge in growing these
hybrid varieties of crops and get two crops in
one year from the same land, for which
purpose he has to put more inputs, has to have
a scientific attitude and, over and above this,
has to adopt a semi-mechanised process— I do
not say wholly mechanised—a minimum of Rs.
400 per acre will be required, and Rs. 400
multiplied by 40 (40 crore acres of land) comes
to the staggering figure of round about Rs.
16,000 crores. That much is required for the
agricultural sector alone. Now agriculture
contributes round about 60 to 70 per cent to the
national income, and negligence on the
agricultural front will be mor, and more
reflected in a condition where this country will
be having less and less of food. In this respect,
Sir, I will again suggest to the hon. Finance
Minister that the agro-industrial society, which
is coming up in the rural areas, must be helped
at this time, and unless funds are made
available to shape that agro-industrial society,
to stabilise that agro-industrial society, our
dream of attaining social status and
opportunities to all the people will not be
fulfiilled. Also in this connection, Sir, I request
the Finance Minister to see his way to supply
more money to the agricultural sector. Along
with the agricultural sector the mote important
point is the agro-industrial processing co-
operatives and it is one of the methods by
which the occupation of agriculture stabilises
and the grower gets incentives, and unless the
processing co-operative societies are formed
and run by the growers, the entire revolution in
the agricultural field cannot be achieved. I
mean
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to say this. In the agricultural field we have
got the sugar co-operative factories working.
We say now that, with the six sugar co-
operatives that they have, the agriculturists
can indulge in industrial activity to a greater
extent with greater efficiency and with greater
profits, and the agriculturist can stabilise his
crops by the methods I mentioned. Now in the
cotton cooperatives also, we think unless the
cotton crop is stabilised, unless "the cotton co-
operatives are encouraged, this cannot be
achieved.

Now, Sir, since I have very little time, I will
go only by points in this respect. I do suggest
that the sugar co-operatives and the cotton co-
operatives, which have been licensed in this
country and which have already taken
effective steps, are languishing and are
dormant, because there is no capital, no long-
term' capital available from the L.F.C. or the
Reserve Bank of India or the I.D.B. The hon.
Finance Minister is already aware that , mini-
mum of Rs. 50 croreg has to be provided for
this co-operative activity. Otherwise the Rs. 8
crores, which has been collected as equity
share capital by these agriculturists, will be a
total waste; there will be frustration on a very
large scale. Of course I quite understand the
difficulties of the Finance Minister, but I do
think that the L.I.C., the Reserve Bank, the
LF.C. and the I.C.I.C.L,, if they think in social
terms—that is why e have already suggested
that some of the boards of these big financial
institutions must be socialised—they can en-
courage these co-operatives.

Similarly, Sir, the small industries are also
suffering from want of working capital, and I
dy suggest that the National Small Industries
Corporation which is only supplying
machinery on hire-purchase basis, act o, the
proposal of the Small Scale Industries Board
recommending the setting up of  special
investment house for small industries. Unless
all these things are
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looked into, the small industries cannot g
row, and you cannot expect that the ¢mall
man can grow in this respect.

I want to make only one last point. For the
rest [ shall hand over, whatever I have got
prepared in this paper, to the Finance Minister
0 that he can look into the better methods I
have suggested. My last point is this. In the
matter of taxation I really congratulate the
Finance Minister for making certain
concessions. Mr. Bhoo-thalingam's report is a
very good report and should be implemented
except his ideas o, taxation on a cooperative
basis. Taxation on a cooperative basis
requires reorientation of approach to the co-
operatives, because the European countries
have got such a pattern which increases the
loyalty of the members, and I do suggest to
the Finance Minister that he should, in due
course, see that the taxation in the co-
operative sector requires special treatment.

Thank you, Sir.

SHRI K. P. MALLIKARjUNUDU (Andhra
Pradesh): Mr. Vice-Chairman, Sir, at the outset
I wish to congratulate the Deputy Prime
Minister and Finance Minister on his boldness
in presenting a balanced Budget. Some people
characterised thig Budget as a stand still Budget,
a status quo Bud get, and sy on and so forth. But
I would like to describe it as an obstacle-
removing Budget. In our Sanskrit language,
particularly }, logic, it is said that "Pratibandka
Abh.au" is the karanam. That is, if you want to
produce the result, you' must remove all the
obstacles. Removal of obstac- i les is the main
cause in producing results. That is what the
Sanskrit logic says. If you apply that principle
here, I should think that this Budget removes a
number of obstacles in the way of progress. So 1
would like to call it an obstacles-removing
Budget. If our Finance Minister has been able to
present a balanced Budget, I believe it is due to
the fact that he has been able correctly to feel
the economic pulse of the nation and properly
diagnose the malady which has been
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afflicting the country for so many years.
According to me, the main malady is
inflationary pressure, which is reflected i, the
every increasing price level. I have ,0 doubt,
Sir, that this increase in prices is mostly due
to the policy of deficit financing which our
Government had undertaken during the three
Plan periods, and even thereafter. Of course
the hon. Members are aware, Sir, that during
the three Plan periods deficit financing want
to the tune of nearly Rs. 2,500 crores. Whe,
so much money has been pumped into
circulation without corresponding production,
under the inexorable law of economics, prices
are bound to rise and they have risen. So the
main malady has been diagnosed by the
Finance Minister and I am glad that he is
trying to call a halt to this dangerous process
of deficit financing. While I say this I am not
unaware of certain benefits that we derived
from deficit financing. I know our industrial
production has made strides. All those things
are due to deficit financing. At the same time
I have no doubt in my mind that this is the
main cause for the greatest malady of the
increase in prices. Sir, if only this policy of
avoiding deficit financing could be suc-
cessfully implemented, I am sure the rise in
prices would be stopped and prices could be
stabilised. If prices are stabilised then wages
also can be stabilised and when prices and
wages are both stabilised then our economy
will move forward with ~t ,ny let or
hindrance.

In this connection I wish to emphasise that
increased production is very important,
increased production both in the industrial
and in the agricultural sectors, particularly in
the agricultural sector. I am glad our Gov-
ernment ha; undertaken various measures for
improving agricultural production. These
measures are compendiously called "the new
agricultural strategy. I am very glad also that
our Government is going to import ,s much a;
Rs. 300 million worth of fertilisers
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tlnx year. They have made provision in this
Budget to this extent as against Rs. 160 million
in the previous year. According to me and
according to the Government also fertiliser is
the most important input is the case of agricul-
ture. If we see that sufficient inputs like
fertrlisars ara property distributed 7o our farmers
and in time, our agriculture will improve and
our agricultural production will be increased|
Here I wish to say one thing which perhaps may
not be liked by many peopie. In the matter of
fertiliser' production I would like the Govern-
ment to invite foreign private capital so lorag as
it is not detrimental to our national interests,|
Unless we invite foreign private capital it is nof
possible to improve our User industry in the
near future. The Government has been
importing large quantities of foodgrains fro
foreign countries and according to the figure
more than 10 million tonnes of foodgrains ha
been imported last year and by means of interna
procurements also they have secured some 4.
million tonnes. 1 So, on the whole they ar
distributing through public channels nearly 1
million tonnes of foodgrains. It is a Rood thin
that the Government has been doing it. This i
being done so that the poor people may b
supplied with food at reasonable prices. For thi
purpose the Government has been subsidisin
the sale of foodgrains at a heavy cost. Thi; year's
Budget makes a provision of Rs. 118 crores for
food subsidies. It is well and good. But I would
like the Government to see whether this subsidy
cannot be curtailed. If this subsidy is curtailed
then we will have a double advantage. We will
have the advantage of reducing our dependence
on foreign imports. I Also if the amount thus
saved is diverted fo, the purpose of internal
production there will be greater internal
production. Therefore I would like th, Gov°"-
nment to reduce the amount of subsidv. I know
the difficulties th™t ,re likely to be there. Reduc-
tion of this subsidy may lead to a ]
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rise ia the food, prices. But I would like the
Finance Minister to eonfina the payment of
subsidy to only the drought-affeCTed area*
where the people's purchasing power has been
crippled. If the gramt of siabsidy is confined to
these areas alone then in the other areas the
prices of food may rise. But then I think the
people may have to make a little sacrifice in
that direction so that the ration may get a
better advantage. Today I put a question and [
got the answer from the Pood Minister that we
are importing rice at the rate of Rs. 110 per
quintal from foreign countries and then we are
supplying it to the States at varying rates, at
rates varying from Rs. 60 to Rs. 76 per
quintal. That would work out to a difference of
Rs. 16.78 crores. In other words the
Government is incurring a loss 0' nearly Rs. 17
crores on account of the difference between
the purchasing price and the sale price of rice
as far a; the imports are concerned. I would
like the Government to reduce this loss. If we
curtail the subsidy in other areas, | mean areas
other than the drought-stricken areas, then
there will be a s*"'ng on this account. And the
amount saved in this manner can t>° spent on
our major irrigation projects, projects like the
Nagarjuna-saga'r project. The Nagarjunasagar
project which is nearing completion can be
helped in a greater way and if Rs. 20 or Rs. 40
crores are given to thig project then it will
yield very good results and produce
foodgrains to a great extent. So I would
request the Government to see whether these
subsidies can be reduced and the amounts thus
saved be diverted towards the completion of
major irrigation projects in our country which
are likely to produce large quantities of
foodgrains.

In today's papers we saw that our Finance
Minister was having talks with bank
'representatives. I would like the Government
to encourage private commercial banks to
extend their operations to the rural areas. The
other day the hon. Member, Shri
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Ram Niwas Mirdha, stated in his speech that
only 4 per cent of the total loans given by the
commercial banks are given to the rural
sector. This is a very very small percentage
given by these banks to the agricultural
sector. So I would like the Government to
encourage these commercial banks so that
they give advances and more funds to the
agricultural sector and our agriculture
prospers by that method.

THE VTCE--CHAIRMAN tSKRI AXBAR
ALI KHAN): You have three minutes more.

SHRI K. P. MALILIKARJUNUDU: Please
.give me five more minutes, Sir. / have
another suggestion which should be
considered by the Government. Now
procurement is being made by the States
Either on their own foe-half or on behalf of
the Central Government. Why can't the Stateg
collect their land revenue in kind? I do not
have the 'figures with me here. But I am sure
land revenue is being collected by the States
and the amounts run into hundreds of crores.
If the collection is made i, kind, that is to say,
jn foodgrains, then that will very much
facilitate the process of procurement and it
will also relieve the pressure on procurement.
This is a suggestion which I would like the
Government to examine.

Export promotion is also important and
that is one of the important things that we
should do now. For improving our exports
there are two things to be done. Firstly we
have to reduce the domestic consumption.
That is necessary if we want to increase our
exports. The other thing is that we should
strengthen the competitive capacity of our
exports in the international markets. These
two things have got to be done. Here comes
the justification for the imposition of excise
duties. If you want to reduce internal
consumption then lithe imposition of excise
duty is one method of doing it. I think the
Finance Minister has rightly adopted that
method so that our exports
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may increase. In. this way more will be made
available for exports because we will be
reducing the local consumption. But I am
unable to agree with the Finance Minister
with regard to the imposition of excise duty
on one commodity, namely aluminium goods.
Of course, jute, coffee and other things have
got export potential. So the imposition on
coffee, tea -and other commodities which
have got this export potential is justified. But
with regard to aluminium products there is no
export potential in their case. 1SO 1 would
like >him to say what justification there -is
""tor the «imposition Of this excise duty. 'The
amount involved is Rs. /0M -crores. | would
like to make the suggestion to the Finance
Minister fthat he emay ikindly consider
whether there should be this isQpositiQn on
alumi-3 P.M.

nium  products.  Social  development
expenditure which is given as Rs. 301.13
crores is an item found on the side of
disbursements in our Budget. There, many of
the items which were previously debited to
capital are now debited to revenue. If these
items are again transferred to capital account
there will foe a lot of saving and thy means of
that saving we can avoid the imposition of
these excise duties. So 1 would like to make
this suggestion that some items which are
now debited to revenue can safely be
transferred to the capital account.

The present Budget has also not taken into
account the economies which the Finance
Minister is going lo make. If those
economies are also effected there can be a
saving which can cover the loss of revenue as
a result of dispensing with the excise duty on
aluminium products.

One more suggestion I would like to make
is this. Why can't the Budget be presented in
the month of July or August? We have been
following the practice of presenting the
Budget in the month of March. By that time
the monsoon does not break and we
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do not know how the monsoon would be.
That is the reason why we have not been
able to make the estimates in our Budget
with any amount of accuracy. If the
Budget can be presented after the setting
in of the monsoon it will facilitate to a
great extent in presenting the Budget
estimates with a greater degree of accu-
racy.

I would like to conclude by saying that
this is a Budget which removes the
obstacles and which puts the economy on
the road to recovery and prosperity.

THE  VICE-CHAIRMAN  (SHRI
.VKBAR ALI KHAN): Thank you. Mr.
Mukhtiar Singh.

st wieaw fag  (zframrn)
gy FITAT arEa T FIAE F BT
feepora @ w37 # 348 & o WO
SIETA HITHD AT J 73T & ATHA
TaAT AEAT F |

9% 977 5 § p@ udiEeds
Fare§ WA w€ F gy wryva fafa-
=7 qigg 1 a79ag fewny femddz
wt ar% famar agar § 1 faa T4
axq 799 fedi g fevdiz 7 w3 %1 7%
gy # A1 oF 31 FAAT AT el
ar gt & gwry wrgA fafree 7
W & ¥W AZ TAIEE! G Al——F
qraet Farg weAs fafaer gr—
fs 3 w24 &1 & fad, =9 &
% far oy feqg fovdsiz @1 fRan
forad wez7 6 ®LIE AT F2ET W TS |
ox v ar faqg 337 sfan 9@F &0
fofefasy fwar srar & 9w qaq ag =7
Zw frary & fx A0 39— menace
& sgar M7 mifEEr 47097 9w
awz 0T w7 & ar san fegw fe-
TrERE i FET w0 & 1 F g W
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6 fafaeez ¥ aavg g w0
wigar g feww fafret & 39 o
0 K AE AT FEA grIW F A
2 1 fefa fafaez wga & ¥ar —

'The hitting capacity of Pakistan in
manpower and fire power has
increased  manifold since  the
September 1%5 conflict. She has not
only made good her losses but has also

acquired from several places a
formidable military fighting
hardware."

uF 0% a1 g &1 g frdw 3,
ag Aafrar w7 @ & fegram &
FTT GHAT HLA I, AU T T &1
oY AT 4% &% T 3w 1@ E,
7 7w % w feeww fear s
#, TYSTHT FAST LAT g9 T & | ZwrY
ferviza w1 W fwfaqes 5 23 as
T AT E 7 AT ;I A A 7 Avgay
AT B, T8 TIArAT FOAT AT FT AT
e & & fergeaw & @m0 & asw
F Y 4T AT & A1 4E ) T oyeEy
avg & auAm 2 5 frgeana &1 qum
HAT I CET A51 3 1 F WS HOT g
g fF s w1 e fedtiga &
W A 4 ufyfadz s 3aF fay
®EA q9 VAT § IAFT FHIC A7 A
qad A7t & | =4 RfwfEgoa a0
THE FAT AT afame qw G 3
#w awt feq g7 faq wi w7 sy
# 7o fadr v graar agar wmar &
w7 50 [y 71 wgr F7a7 2 a1 3w
% % wan fafeer qee fodw
fewrdse # #=2V1 &7@ TEFT 600
FLE HIT AT 3 a1 98 WY F9 ghar
& w3 = fa a7y wifger g
AT F FWA T IN F TEAT oW
qreEl T4 F - enace

G FIAT 2 AT WITR] UZH AW 6T
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ATEFIAT AN JATH ZHT ATAT HIT HOAT
At w7 fgearT w1 arveEdw
#t fewraa v sy mfeearT & @
FTAFT | WAL AITHI TAFT HZATH
T 2% q wedw ffre awa
#t fagwy & a3 wxx & wanfor w0
ArFAT g—-A1 ®far TEf A qw
% o ag a9t grgeay wifiret 2kt )
ZHrEY A wrAf F TAAr Fer vz A
T AT & g}
T qZ WA 3T F o 1965
F w7 o wifeearT 7 gwen e
vagr yFmEar Gar wwrd siw A
7z 7rE IO AH oA af ag A
e Al fefer oy 1 zare
srvd g st ¥ war & fv —

“If we were bad, Pakistanis were worse."”
3% A o gfeardd w TR A
FIAT TE HTAT | TZ IT FAAT A 770
7 A4 ot amEt § g oaw
AT FE IAH T2 Y 1 qFrEe R,
35T feafez agt s &7 & 4
I9FT 3T TR e famm foan
TATAAY FAIE  gifead F O gAEr
TAENE FTAT AF FTAT IAF faHI-
frargaorr & w7 fagr o W T
urs fr w37’ 97 Ay g 77 IAE
aAFTAAz fgar | & 1o g FoAr [wgan
g P ancdy gona o1 & ag zam? TEmge
aAt & zAfmofea & e s
Azt & I feafee &1 famr wear
AEAT & | T A% FF ITHI 0TH -
#Wx frar srar, 349t 39 o & fwre-
forr 7 7 97 @1 ¥ | 3HF HYFY
frgeara & farfegt 1 awfid
Aexd #Y grera ¥ Arar argAr & 0

% wi g amwm § 5o
AT BT qA® AT F AT FEGTAA AT
ey geq 3707 wIAT Frw, A gfqare
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3% arx & 37 gfaardt & f sAwt
wTfaat fEar s aFar & g Ao
THTT & WAL W7 EH IT9 AIE & B1A
TT Y AT FT A3 0 A F AT F
fEMamera s ser o G i fE
3w & w7 gt fewa e
a3 g FT TN £ fFgw uF g1 4w
wx T miwETT o i & gErfaen
w7 § wfaw § qnz §, 72 faegw
AT F | WAL WY AT wAT A
o g1y fegea #1 fewrad w70
g § A1 7 i 47 7 fw ot
A g2 wowr orfeet @ @
AITEET AEAT FY AL g ey
72 ot © fafadz T & ew sawt
TT#E FIT A §, g6T awg § fw g
HET FHARN &, F0 ATTAT FT HHIaAT
w7q & fad dar adl 2, gwt w=T
ferma Atz amea adf 8 | T wq T
e #r fgwea qgy & W7 A
FEHT TEAT WTET F AT AR WEAT
T BT TITAET BT A2 1, ATH
a7 feda w1 Farc AT g, wTwy
wr feda ®1 wagd FIAT g AT
ar w wrgAw fefaeet agw aw
TETIT TEH T FAGIAY, FHAT W7
TAFAT ¥ FEAT Y amET g
T St w3 ¥ ifw qm 7w WA H
T w7 91 ag 3w & faw o7 aAa
g fwar gz & @w g1 AT
fergmaras & A1 AW & ag wrow A
dfz ar 77 |

o7 AT GATRE F1 AFAT F,
AT AAAT A4T FT TCH F@ | ATTHT AT
FIEZ-ATEA £ A7 3400 Wi 73T ¥
At fegwra &@ ¥ fad—arma
drez ardt A feda 1 & a7 wowy
A4 B -yt A} Y T wATET
g gerg s mrowy A4T & f e
FaT qET BTN & wea fear A o
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[ aferare faz]
AFAT | WITRT IAFT WEAIA AET 2,

HITF BIAT AATEH R FT6HT AT T )
[Tune bell riugs.]

Iy (o wwaAT we; \w)
u#F 1 faaz s & =ifs@, 15 feaz
@E

ot fagegare gvammesl wrcfen
(wesa ) @ gwt 9 w1 60 fawe
&1 w9 &, ¥4 Fa 20 faaz faar £,
T wgeT e f, g AR -faar
_1T 1

oy wlerar fog o 9§ wF v
e g owted g9 oqedE w
W wE g fret gud ¥ weaT
1965 $o HETH & 42T AFTTAFI
et o7 f qwat maw advd o fer,
Fx and oy By, AT w5 7z wa
P o AdE wrndy, B A9 wond,
ate wfF AT wE e g Az Az
arffeara F wawtfadr § w=5it 7rd ad
TE BIAT 93T A= 7wy ) 59 AH|
T F9 FE TAAT | W oWy 5 Ave 7
FA G A1 UG AT G G4 E A7
w5 & A7 werd & gere w0
IR T A Fifar @ avar A
AR T27 Zfame & o qISET FAT
& w=T AT At zfame &

IR WAL BT T Fq F7AT 20T )

AT AT F ZALT qraew & 17
WA FEAT FIZATE AT gL A &
w22 &, frasit amam #¥ 41 wrw gy
&, A ZT T A &, 9 @y A
w43z 1, Frasr axr s gy
UEAHT ¥ FNC qwAT §; A7 gl
e w1 ol Sreqo o1 2
ITF AT HNE WY TarT AT g
T2 @1 At Al wwAr; s gl wwwe &
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T 99T T 7 T e wg A
AEAT | ATTH AATHAATEA  TAT EIEH
¥ wE7 fegena & @ |1 E 5%
SfTr &7 91 TrarET FEar] F wad
|a7 WAT T IAG yEARE T RO A0
sdT # e fagre & wea7 Fed €, 4w
AT & HET WA F, Ug 0 gE9 &
s o fear sran & % agioe o
gt ¥ e g e fufre e
e 70 & i wE ar Fonee w2
far fagre & weonw Wi wE gt €7,
grawar ¢ f& agi 9O A g F
o g, am & wAwr A & el
are &, Wt g A A e g
o A0 fegear Fam q@i W@ 2
TR S ATV W P GT T AF
yrawTT &1 W7 W T e faq faa
AT IS A WG AR T TS
ST R W wE argaey s
w7 § T gaww wvewm w1 g7 e
ST w1 qE 97 SEfAwe F FI9T 0w
waré gl # fw w=reaew fon T 2
o7 @AW F THAIE qET qrAr 2
i w=Zroae = 3,94 /iy 2 w9
GHR F A A w6 s & g
ERAVTS F FTTASTE FIHIT 30 F 7
& w7 WX qa@ afwEnre g a= T
F1 A1T & AR A FT W AT AT
¥ WRT TAN W W gTE w4
1 417 Z1, T TH AT AT E, TL W
F atgw # ek & (A%, 399 a% A
# farar o

4t #§ wmaa fmfreer mga &
ot FAT argan g g ST 5 50w
T WEl GEd, I AAG A% W AG
wFa wa a% 5 9z 7 34 fr feafeaa
oY w7 FHT TR -F IAA! ATHT
fowr BT A% @ AITE | AITE AT
T qETT F qAIAT 16 qTHT % A%
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WY FITHETEN AH & AT H A e
oo FEaT fF w7 ave o Zar W
A1 W AT SATAT TATET IAD AR
FHT & | 9 aF WY IARN IF A4 H0
o4 9% WA K1 AGHF W1 AT GE
FHTHT TR AZAPATAIAT AT W
T w1 wifefdfooe feamaw & w0
AW W I W WGAT W TH W
Y WY WA | WCOGTTR GO W
R W T 0 Iaw g
7 & Fore SoRTATS A A W
e fwarw 1 fow @ e T
W o Wy s fear s Reprifes
aET g awAT e e for, SR w AT
e & ol we e & weRe
AT A R g o e
ST EAR LI R L i C e il
AT W TOH AOAT WA EHE
wradt W g wfEary s s
R, TRITEE FIAT WA W 4w 69
& wger g T @ fie wwd weT
wr wrfera Fer g, femreeel w7
qifow fra g, a7 wre df
WY, 3% wfaa w1 FeA ¥ g dare
gl g afew zvous war wiewe
w7 & gz femmmres G4 A 9w
WIAT FEAT B | WA Fq AT I A
arq FO F A WY F97 wOT fwAA
w1 afza wrgw A fal, s
¥ S1EANA 97 AT q7 UF FEIAD 419
2 5 ag Fmiwas wrog #aTE A,
I GTF FEET TAM GET FhT | AL
& ww F w w0 Wz Fofw 0w
FEu T wEl g, T oF e
79 gEr & f& o & ot e o
B AIAT AT AZ AW ;  IFE
Aty otk Ay ¥, it wrmey
wIA A F AEIT W Aafasgy wea

g | agt oF adw # fF gede At
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qEAT F AafaErEy FT F ORI
FH FT g9 £ WIT ZHT A 4 WA
TG AT TOTHI FL AFT £ | WI9H
THIFEHT FT AT 2T £ SAR! AR
FIE d@IWE AL AT | A g5 FME
BECEE CIEEE R E i I
faar wrar @ ga& * greswa ar
&Y, W ATIE W E T w@A W
vy o g strdaT w4 &) gad Sreaw
AT EY FAT | W W e
&1 avs W 5 gewTamn ga g

2 ST w™ N ure Tawww W
o we areer g fF wre wredr
‘titeraTe WrEwwa # oqgEr ¥ET
By g et o i
T ey s e 0 3w
#e arferst 1 hrent v Sfames
W T b 2w
F WA 9T | e ot Few 2=
A garife e 41 gz wr—e

7 T ferore, a1 w2 wretew Faatfadh

W g T TR | A4 wiwar g
ety & ey w1 adw ¥ oare
a7 F1 AE qwar | ey w war W
wE1 2 sy 3w < A A
M ¥TH A F WG A% WA F
g fpama T v 77 gV a7 Saw
A7 HEAT FT AGT HEAT, IAT A=T
a9qT fad Far AE Awar o wras!
T wifedt ¥1 2adrgw ¥ A0
AW BT WA AT AZA FIAT 0,
afF e &1 g 79 39w & A9
T Fr AT IAH qg vArar ¥ sarEw

dar s A1 wifaw w1

a0 | § gy faaw & s
FAT AFATE | & A g & f@ATE
T g | Teeedl w1 faaan wg uEdeE
FI JAAT TOWT § | TEEEGITA UFAGWA
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i ;lfg;m i\ A bold peasantry their country’s

¥ 2 pride.

fara & 77 aga w=er grm fFA “are When once destroyed can never be

mz 7 e TR wfEeae g’ | Bupplied.

e W TR § R T gaz A Aigear & fqr oo

Sofr qu 7 ofgasaca feeA gy | AW 2 TR W Aw®  EEE

wAr % ¥ | 2 ¥ awr e & ¥aT F I W K7 A6 A7 § wwa

¢ ¥ a1 W G fr wee wetsw st o et g i wdt s -

Fz-forgem & famly 19 ¥ www el
fer & sime o7 wra-g =) & fadr e
Gt @2 Al ¢ ag w7 fFar s
% | g wrfgw AT oard # oard
TrEeEr ¥ AAT JAAT | AT Ag A1 A4
qHE ¥ AgT WA & IHE F wGw gw
FIT FT TLT | GHAHE TF HIT WA
o Frasa g ? wm I F R faw
¥ Wae 99 I OF d% ofeafany aez
a1 fear wat A afeers moow frar w7
AT a7 T AEAT § WITH IHG WAL
TOHM Fe aedar fy sefge deuz
A1 Free frdr el & fadr s
FE1 fmar o wwar | A S9F ATy
F AT WG | T YT ZE AT FEAT ATZAT
# WY T TEET Y vRGE T
feri s & wifaafesg % faag=
o 77 faar & | wiE & wiw qaw w7
far & | war +E e o dw A
TH § | T WY AEES AR AT Y
g A wFA AT o0 w2 & | ferEAm
Har 3 | g9 AT § I 437 FH
T HEA § €W AR AT FEWE ATE
aaf arfed 1w fgvaa & ) siwfegi
H ®TH F7 7% § Afer o afy o
HIT AgAT AT o1 @ § W faet
gafrd soffr s #9 & fad T
T3 AFTE FL TG & | ATHH FACIA AR
a5 J1 4% war g wifaae desforg
% "Twee fow” a1 uw avw foew
Princes and Lords may flourish and

fade.

Abreath can make them as a breach
has made.

|
|

|
|

FATH TISAA AT 7GT THAT | TIL AT
AT gEF F qETH A E, A A
afaraa T WEIT ¥ HET TR
FTAT AEA § A WA g S ou-
siefazeg <t §, Tt ot maw Far
urg gafzT 3 Wy # fram oW
#farer et avgraeT e & 9w,
g w et s @ o
A feara &1 F1€ ST T 9y §
AT & AT a7 ar feelr gfer F ae
a7, & WA WA FEAT ARGAT§ IHET
HTHT THT FIUA & F7L T4 T04T 210
frarm fom amm 97 § fawear & s
Fa % folt &1 mray swar SEwT Fowm
¢ fage ST & W IEE A qEw
FT ZAT TIAT E, ATA IO ZHE ZHE AT
T AT TTAT & WY TA AL 50 TAT
THH TE OFET & | TAA 0 FAET
sefeor azdt It & 1 & afz =
T & AT WIFT AR THAI FAT AR
o mrar g famgfearesioe @t @
ZWET | FHAT S FT IAT A6 ST
afaga=t & fad za o gz gfeamstn
wat g 1 faam s ww fear
¥ T WA STEA §, I ST I
q AT @, FEE $w feear gud
qur AT # f i anT F gwawm
F o7 T F7AATE | wlwEEH waT
¥ # @ IEE AF AT AFAr | qw
qT 4T AT Ag ST &y A9 g
g fdZ23% & fr wrm wivwasy
F AT AT T | WA e gad
FIET 9% TR ® a9 faar gar §
&% # T gt gl a9 gu
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wT Ty & O, feael & 6,
W T T F7 2 v or i
arar £ W feawt & @ g 2 fa
AT AT F oUW WA A& AAL
AN TEAFET AR FgAT § fwoaAmr
FATAT, AT THFET AT £ AT TR
Fgar £ fa wever savay, 9T gl
Fear & fF wF A7 Fre w4 qEr
F5 A9H | TG AT E | W AT AT
T wETT 2, IART FaT AAT & %,
wEAT GaT F9 | 9 WY HATH A7
agrar 2T AT E | gE 9T faw @
3 fiw 3= qamer # w47 ey £, famre
¥ a1 g, fagie § @ we @ € Far
wAaTw WAa & fed Far avar & ar awr
Fegd @¥ T wEd & fF g oA
AT FTAT A & | AN AT FT, gHAT
qITET @ 1 W 39 e fe,
qdi a1 39 9% 9 HI T ) gy 97
F7HI THIT TG ST | T AT AAAS
& f it ama § fry a<@ aean g
fars faan, oot fardt gd g+t
FAA T FTE AT A qEA | 109
A AFAZ | FE A AT T AT, W0
T AT FAT 1T g AT LG, a2
HATH T HAAT, SH AL A FAwAT
FT WAAI, BT AG FT GHAL, T T &
FTfaet AET &1 AT | A T HATTHT A
g7 At & A 9T dved @ 7w
Pafearest Wi % 8, wd dvwe v ¢
e § A9 iy FAe wesr v A1
qi7g, Afed fom a9q 0% wim yu
wdT #1 aes & fawwdt § a7 o gaw
fear amar & av w7y & “FemEr o
wrfar & o F¢ F A few I gfe
T 3WFT FH F@ E | A9 AT A=A
A E, WA AT AA E, ATA AT
T & 1A et feFa wv war 2,
7 arzaea w1 fr fea  awg & afasass
At g, fea azg & frsr awar s 2,
foa a7z & Shar awr v g, Afew @
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ara & Jave & | A & wreAw fafrees
aTEd ¥ o T Ag g 6w ww
AEF A AT AEA F AT W WA
fedr wreiTr #1 worEm 74, 9% AT
e W | qg A WY TWHIT T AT
ATA , W9 WG TATHT F1 GATC FL, AT
Fawt geet Ared ghaardd & sfaw w57,
Y TEW A FEOE AW A4 FY,
W AT A F A4 # A
oY A @ FT UTET FIH AG 74,
qIqE Fiod T A4 W, ATE
A gAY sTH AL T O e
WITH! A W A q GHE A9 £,
aq sqrar faa a% q KT @ A8
HET | WL WA AG A WO ATHA
o far & ST 9@ W Ew A AW
FAT &, THH TEWT F, AT AT w4 qE
Fé ww F A, fa g,
MET F, g€ WG F | WM FW
wifadl & wm & FA 5,000 AT
10,000 Fo THA &1 | gwre femmE
ZTe "rewrd A1 e few # ¥, oia 7w
e @, ooe fat @ Foqo W7o [
#ig faan an o st wer e & a1
w1 g0 FAEar 7 wmye Tty Arafaan
F1 e war faam o fee wgd &

The Prime Minister has been pleas-
ed to grant Rs. 40.000 from PM's
Fund.

5,000 To FTAT T4 FTEHT FT & AT |
# &\ g w99 AT ATEAT E, WY
HTFL A femmd 1 WA N AT T
§ FTH TE TAT | ATHT WG 10 BT
AT 5 FATL BYAT UF ATEHT FT T
@ A1 | W Wiwdw aeAT & 9g w7
TE FT IAH T AT 2 7 T ATH
AT H FH AT WY W TG 9T 56
T AME F (9o dare @ 9 F oW
oW @ 3, fd arg gen wvmn feats
%% & faar a2 | A 9w A A O,
o AV &1 Fawt, faa® waT e g,
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[t wfet 7 F )
fRam ars w4 a0t

ES !;':pi H 19
a2 VT AT F@1 T AT T ATHT
R £ A A% § Fga W
afeeT 1 gErr 9o S 2 ) AfEa wig
*7 B § afw ga an @ gy sy
| % 4g FgT wwgan g g faeger
Fafarer Safastea § fo ot w6 gariy
FgT T A% gL o, IF A9 4 9T AT AaTow
T e o oW I awr g
7 o &t faeed gq §fEgy qadue
9T HA § | ¥ AE F A AW A
Y ATTE WA § I ForsdvaTd
% E | & o ¥ WS AT g g
& s aod fomr oz s 1 Fane
we &, Fomd gro w9 qor arn w9 §
I AT W WA 5 gwy Faafeew
= ¥ IuE A9 A wiforer ¥
[THE DEPUTY CHAIRMAN iy the

Chair],

T HYS A AEA gy, Har # wdr
we faar, srowt st arfeRf g
ZRT Wy 9wy ay At § ofveia 57
R B T FT A Frf ww
#RfT

SHRI BABUBHAI M. CHINAI

(Maharashtra): Madam Deputy Chairman, i am

glad that the Finance Minister has hinted

at some minor adjustments in some of his
tax proposals.  There is, no doubt, need for
giving  relief in respect of footwear,
ealuminium and synthetic fibres. ~ Mr. Desai
has done well in  giving the assurance that
the representations made in this regard are
being considered. I do hope that the Finance

Minister will ~ give them concrete shape
before taking the Finance Bill for discussion.

The Finance Minister has vehemently
defended the proposed levy on tea and coffee.
True, we have to conserve a larger part of our
production for purposes of export. We have.

1967-68 4716

to this extent, co:r..!med less at home. But the
fact is: Has the Finance Minister considered
the impact of this levy on the cost of living,
particularly on the poorer sections of the peo-
ple to whom probably these are the only
permissible luxuries? May I submit that, as a
marginal relief from the present galloping
inflation, duties on inferior dualities of tea and
coffee have to be reduced?

I would also like to say a word about
general considerations which have .gone into
(the dframing of -the present Budget. I do
think that it was very 'much necessary that "St
*he present moment when the economy is
caught in an inflationary spiral that the'Budget
should have been balanced and any amount of
deficit, financing, open or concealed, should
have been eschewed. This virtue of the Budget
however laudable, is >not the only factor in
terms of which we have to judge the total
impact of governmental action. Although the
Finance Minister has shown keen awareness
of the existing problems and difficulties, hi
proposals considered in toto do not, I am
afraid, add up to an adequate solution. 1
cannot get away from the feeling that the
Finance Minister has left the economy more or
less to take care of itself. On the contrary, at
this juncture, the Budget should have been
made an economic tool for lifting the economy
from stagnation and putting it back into shape.
Before the Budget was presented, it was
generally felt that the Budget would be
incentive-based and production-oriented. But,
unfortunately, I find neither of these in the
Budget proposals.

I think that the major error is that the
Budget takes for granted the line of thinking
which probably was correct about ten years
ago. At that time, our economy had the
capacity to pay additional taxes. But the
continuous encroachment on the finances of
the people for the purpose of meeting
governmental expenditures has increased the
tax rates to such an extent that they have
started yielding diminishing returns.
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SHRI BHUPESH GUPTA
Bengal); It does not loolt so.

SHRI BABUBHAI M. CHINAL These
high tax rates have created not only.

SHRI
capitalists.

SHRI BABUBHAI M. CHINAI: Well, you
have only one thing— nothing but the
capitalists in your mind and in your eyes.
You just see the general condition. (Interrup-
tions}.

(West,

BHUPESH GUPTA: Not the

These high tax rates have created not only
economic damage but also social evils. They
have discouraged savings in, the hands of the
people without in any way improving the
saving capacity of the Government. But, what
is worse, is that the disincentive effect of
excessive taxation has induced people to hide
incomes. Would anyone deny that if our tax
rates were not so steep and prohibitive, this
evil of unaccounted money would not have
arisen at all? Is not this money the major
culprit in aggravating the price situation?
High taxation has made people dishonest and
instead of increasing Government revenues,
has led to tax avoidance a*td evasion.

In the corporate sector, efficiency has been
sapped by the very nature of taxation.
Unfortunately, the search for revenues, in
1963 led to. the introduction of the super-
profits tax, later renamed surtax, which is
neither sound in principle nor beneficial in
practice. In a number of cases, the burden of
taxation on companies go as high as 70 per
cent. If the company improves its working by
the adoption of better techniques, scientific
management and organisation, the bulk of the
earnings would be taken over by way of
surtax. What incentive is there for a company
to modernise, to be efficient, to secure econo-
mies in operation or to improve management
and organisation? I am afraid, a tax system
which penalises efficiency weakens the very
forces of grewth. It is time to give up the
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thinking that money ra-issd theough
taxation in the hands of Government is better
utilised, than money in the hands of the
people.

We have recognised all along that ours is a
mixed economy and that development should
be undertaken both by Government and the
people. This strategy is also incorporated in
our plans. But, unfortunately, in recent years,
there has been an increasing encroachment by
Government on areas in which private enter-
prise has shown special efficiency. In fact,
after nationalisation, the performance has not
shown any improvement. I may quote here the
working of the LIC. Unfortunately, its ideo-
logical bias is being extended, it appears, to
general insurance. Government has also been
talking about social control of banks. I do not
know whether they have fully analysed the
extent or control that is already exercised by
the Reserve Bank (n the scheduled banks. I do
not know whether there are any areas where
further control is possible. Similarly, the
much-spoken of nationalisation of general
insurance will only create hardships to the
people without benefiting Government in any
way.

I have dealt with these aspect earlier when I
spoke on a private Member's Resolution on
this subject. But I mention them again here
today because these moves on the part of the
Government  will undermine  business
confidence, affect the capital market
adversely, make the public conscious and
even nervous about investing in securities and
what is worse, frighten foreign capital. In the
last few weeks, there was almost a tirade in
Parliament against private enterprise. I have
been seeing report in the newspapers about
raids on certain companies which appeared to
me only measures to expose certain business
firms. This may be political opportunism, but
I am afraid, it is bad for the country and its
progress. The whole image of private enter-
prise in this country has been deliberately
tarnished. How  can one
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expect, in this psychological environment for
people, to invest and take risks? Indeed, if one
wants to pick holes, almost each public
enterprise will have something or the other
which can be used to tarnish its image before
the public. In fact, even as it is, it is widely
regarded that the public sector undertakings
have not been able to deliver the goods.
Before dealing with the Budget proposals
proper I would like to refer to the
observations made by Shri Asoka Mehta on
the gherao movement in Calcutta. While
expressing fear that there might be a flight of
management and supervisors from Calcutta,
he observed, "You can do anything to the man
of capital but not the managers and
supervisors". Mr. Asoka Mehta has used
some special logic which I find rather
difficult to comprehend. Are not more of
capital responsible for production that is tak-
ing place in the factories in even a greater
way than the managers and supervisors? I
would like to ask the Planning Minister
whether under our Constitution, 'a man of
capital' is a second class citizen compared to
the managers and supervisors.

SHRI BHUPESH GUPTA: First class
citizen.

SHRI BABUBHAI M. CHINAI: Even a
Communist leader like Shri Bhupesh Gupta, I
do not think, would have made such an
irresponsible  statement. But, nowadays,
perhaps, it is a fashion to be derogative about
the man of capital. But, it is seldom realised
that it is neither in the interest of the people
who talk in this manner or the country which
has far superior goals to achieve. As a res-
ponsible Minister, he should have condemned
the gherao movement out and out. But, I feel
that the Government would show greater
responsibility.

Now coming to the tax proposals the
Finance Minister himself has pointed out that
the main concessions in respect of taxes on
personal in-

[ RAJYA-SABHA ]

1967-68 472.0

comes are only minor ones. Even here, I
would have wished that the relief proposed to
be given to dividend incomes is really based
on some firm principles. As it is, if such
dividend income exceeds Rs. 500 by even a
rupee, there will be no tax relief. My
suggestion is that irrespective of the amount
of dividend income, the first Rs. 500 should
be excluded from taxable income. If
necessary, it might be laid down that this Rs.
500 dividend income be an aggregate of
dividends not from one company, but, say,
five companies. This will also help
diversification of investment.

It has come to me as a disappointment, I
must confess, when I heard the Finance
Minister, while presenting his Budget, declare
that the producers of aluminium and synthetic
fibres and yarn "will not be allowed to
increase the present prices without prior
consultations with the Government", and "on
examination, If found necessary, Government
will be prepared to take appropriate remedial
action". The Minister added, "it is our
intention to make sure that to the maximum
extent possible, the incidence of higher duties
in these cases is absorbed in the profits made
at present by producers and distributors". My
disappointment stems from the fact that a new
principle has been enunciated, the principle
being the Government will decide as to
whether or not excise duties should be passed
on to the consumers. Is this not a matter
which should be decided by the forces of
supply and demand?

SHRI MORARII R. DESAI: No. certainly
not.

SHRI BABUBHAI M. CHINAIL I may
assure the Finance Minister that there is no
longer a supplier's market. Even should there
be a supplier's market, it will be not merely
profits but good relations with consumers that
will determine the pricing policy of
producers, especially- the big producers. I do
trust and hope that the Finance Minister will
ponder over
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the principle which he has enunciated
because its immediate implication is that we
are going back to a system of regulations and
controls. Lately, there has been some
liberalisation, and surely, it is not proposed to
reverse this policy. An important panel of the
Administrative Reforms Commission and
even Dr. Hazari, who has come to limelight
now, have recommended the need to
accelerate the process of de-licensing and
decontrol.

I would also like to refer to the high
incidence of enhanced duty on cotton twist,
yarn and threads which go into the production
of fine and superfine fabrics in the
powerloom sector. The Finance Minister has
increased duty mostly on sized yarn cleared in
the form of sized beams which are required
for weaving by the powerloom sector. The
intention of the Finance Minister appears to
be to lower the margin of difference in excise
duty between powerloom and mill-made °
grey fabrics of fine and superfine varieties. 1
would further like to submit that the increases
proposed are rather steep and are bound to
result in hardship to the powerloom sector.
The profitability of powerloom industry is
bound to be reduced further. In fact some of
the marginal units are threatened with closure.

SHRI A. G. KULKARNI: There is no
profitability at all.

SHRI BABUBHAI M. CHINAI: Those
who have studied this problem in some detail
are of the view that the incidence of this duty
cannot be passed on to consumer who has, of
late, shown considerable resistance to buy
even at the prices prevailing before the
Budget. I, therefore, appeal to the Finance
Minister to sympathetically review the
proposals in this regard.

| now come to an important issue, namely,
the non-production expenditure of
Government which has been engaging the
attention of the Finance Minister even before
he joined the Government. In the 16-point
pro-
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gramme which was submitted by him to the
Congress Working Committee in July, 1966,
he urged for a cut of ail expenditure on
community development, drastic reduction in
social expenditure and a drive for economy.
His main recommendation was that a ten per
cent, cut in all expenditure of Government,
including investment, should be effected and
that too within four months. While I
appreciate that as a Finance Minister he may
not be able to implement the recommen-
dations which he made as a private citizen, I
wish the Budget did not provide for an
additional expenditure of Rs. 169 crores as
compared to the interim Budget.

I now come to the proposal of the Finance
Minister to simplify the tax collection
procedures. His move is in the right direction.
But, i am afraid, his officers have not done
their home work properly with the result that
with the simplified procedures in the
calculation of tax, one has to pay in some
cases more taxes. | might make a specific
reference to capital gains tax. What is worse
in that the incidence will be greater in the
case of lower incomes than higher incomes.
Let me illustrate. Assuming there is a capital
gains of Rs. . 55,000 (taxable Rs. 50,000)
from land and building, a person with an
earned income of Rs. 15,000 will now pay
Rs. 14,586 as against 8,886 ecarlier. A mman
with an earned. income of Rs. 30,000 will pay
Rs. 9,680 more, with Rs. 50,000 as income,
he will pay Rs. 7,358 more with Rs. 70,000
income, Rs. 5,092 more with Rs. 1,00,000
income, only Rs. 1,955. It appears to me that
the break even point will be at Rs. 1,50,000.
Thereafter the incidence will actually fall.
Therefore, I request the Finance Minister to
have this matter examined.

Then there is another matter which must
engage the Finance Minister's personal
attention. It is the principle of deduction at
source which has been extended to interest on
loans and deposits, fees for pro-
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services and brokerage ana commission. I do
appreciate the need to ensure that such income
does not escape the tax net. However, the
proposal does not, I am afraid, envisage the
'magnitude and complexity of the problems
connected with its implementation. Firstly,
there will be thousands of parties -who will
become tax collectors.

Further, th, proposal has not taken into
accoun the fact that the fees for professional
services and brokerage commission are gross
income for the recepients, a major portion of
which goes away towards meeting expenses,
often already incurred. Again, if a
professional firm receives payment, the fact
that the professional firm has many partners,
must be noted The deduction will be made as
if the whole Arm is taxable, as one person. In
some cases, such as discount for wholesalers,
retailers, etc. these commissions are notional
and are by way of straight reduction in prices.
To treat these at par with dividend incomes or
salaries, is not correct. This proposal even
from the revenue point of view will not be
much of a gain. Any alternation here and
there will not solve the problem. I hope the
Finance Minister will have the courage to
drop the proposal.

The Budget does not give any clear picture
of the monetary policies that are going to be
adopted. There is no mention as to how the
difficulty in obtaining adequate credit by
business will be resolved. The Reserve Bank's
restrictions on credit are hampering the
productive mechanism. Without meaning any
disrespect to any one, I cannot help saying
that the Reserve Bank of India has almost
become a department of the Ministry of
Finance. R ought to have greater autonomy.
And its credit policy and its rela'ions with the
State Governments should be governed by
national interests rather than bound by
budgetary operations of Government. At
present, what happens is that the budgetary
lapses are attempted to be
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made good" by monetary changes which
apply mainly to private sector. It' creates an
imbalance in the financial structure and leads
to wastage of national resources.

In conclusion, I am sure the Finance
Minister will give d“e consideration to these
suggestions. According to the latest food
reports, we will have a bumper crop. This
should ease the present situation. May 1,
therefore, and with the expectation and hope
that the Finance Minister will come out in the
winter Session of Parliament with a Budget of
incentives?

Thank you.

SHRI BHUPESH GUPTA: Very clever. He
was pleased, when the Budget was presented.
Now the other type of pressure is being put.

THE DEPUTY CHAIRMAN: Order. Mr.
Mandal.

o &> oo wew (fagre): v
marafa wgiEar. 2o & fao dfaara
99 & ATZ ATSAT TAA F AT ANH
Z9 F AT BT FOIAA g9 AN An
afefsa & | are @ 2w § "W w0
OE 2 GIE 2 WwIEiT 2 W9
fazor 7 wrf Frw A & AU oo
T ATA AZ1 2 | WISy SAAT AT
AT FAATHISAT S WA BRI uE
frafa & o 5P7 i &3 e 2 39w
¢ W TAT qWET a4T R mAgeaT w7
AT mrE 47 3T A A Afea

waRea 7 (F7 #% swean Gar w7 &)

F | oy wiged ¥ gFa A
garer faaft - o araz 47 F7 26 w7
T4 YA AT WAEA T

fed & 4 wim ® g7 gra 3fe 3 4
afqura @z 7f fasft g3 «te 5o
AT ATATIHAT T "G A% A0 |
HIYEIA RN W 9 # 40,6
fafaad Y2 %1 9zt gor | w27 -
f9F a7, 1965 & 233.15 ® WA
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ar Az g3 & e faga
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Ho # #Wa F @A A8
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ot Ao UHo Waw © FYLAETATTH
w6 THfww Tamwe I fapae oF
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& % ot srr-=r Ao frar i
T aF g1 a2 ST F7 AL #T H0AT 67
T qa grar wifer o S athes
S & IAFC AT 077 TS g1 I9% A%
AT THIT A E47 & {ATH § 47 A9
AT FT BITAT A FAT T A 7 FA7
A9 A& 37 93 AT 9T T AGAT T2AT
TE | 37 A F OF T 29 AifA
FIFTT FT AAT A0fH | SHFT Aq0a0
Zvr fo over for 20 & 34799 7 of @
AWM @ W § 3T TiaaT aifqd
A7 a7Hi% &1 9 q79 F79 51 577
TZ F497 )

THE DEPUTY CHAIRMAN: How
much more time you want? Your Party
has been given one hour and there are

two more speakers. You have taken
almost 20 minutes now.

ot Ao o HET . HTATITETE |
forsrs % &t ¥ wrgadvas foran qaarar
A Frfar o7 arewd foer & g
249 & wT Frad fordar 7% 912 47 9/@3-
AT AL AT 57 KT OWTAT F FAH Az
farerr 21T =20 | Fers ® 99 & 9
a3E F1 H1E fa2efr wrar w1 1 wmafow
fazsiy wrar & 39 AmT FT o oAMrOY
AT F7AT 397 70fz4 | 2% awaAd & 5
Fordr & wroqwy F e g A78 F71 9feqqq
AT A W W1 rTaEr § ag awad)
TG 77 AW ZTANATAFALS | AT 3N
HAETCIEA
SHRI K. S. CHAVDA (Maharashtra):
Madam, before the Budget was presented,
I was under the impression that there
would be very heavy taxation, gay, to the
extent of Rs. 360 crores, but [ am happy,
Madam, that my fear has not come true.
The total effect of the Budget proposals
would be an additional revenue of Rs.
115.52 crores. Deficit financing has

contributed to the psychology of inflation,
end to put an end to this deficit
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financing has been avoided in the present
Budget. I believe no Finance Minister in
the present circumstances could have
produced a better Budget than the present
one. I would therefore congratulate the
hon. Deputy Prime Minister and Finance
Minister, Shri Morarjibhai, for presenting
a balanced Budget.

Some friends opposite say that no
progress has been made during the last
twenty years. They do not try to see the
facts. I would like to submit a few facts
before the hon. House for them to see
whether the country has progressed or
not after attaining independence.

The other day, during the discussion on
the Railway Budget, some hon. Members
including myself referred to the problem
of over-crowding in trains. It is a fact
admitted by all, including the Railway
Minister, that there is overcrowding in
trains. If it is so, my point is : What does
it show? It is merely 3 reflection of thg
general improvement o' our economy.

Secondly, Madam, in 1950-51, the
annual production of foodgrains was over
50 million tons. In the First Five Year
Plan period they raised the average
annual production of foodgrains to over
60 million tons. In th, Second Plan period
it was over 70 million tons, and in the
Third Plan period it was over 80 emillion
tons. Now this shows continuous
progress in the production of foodgrains.
But there is also another continuous
progress, in population. In 1951 our
population was 360 millions. In 1961 it
was over 439 millions, and at present it
may be over 500 millions. Again, this
shows that the nation has become
healthier; otherwise there cannot be mor,
population.

SHRI LOKANATH MISRA (Orissa):
How did your planners overlook that
aspect?
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SHRI K. S. CHAVDA: No, not our
planners.

I want to submit humbly two sug-
gestions with regard to hoarding and
profiteering to check the rising prices.
Big farmers and businessmen are
hoarding foodgrains in the hope of
getting fancy prices in the lean months.
Government must teach them a lesson to
bring down the prices. Government
should fix a limit on the maximum
foodgrain stocks that a person can keep.
Secondly, there should be a law to punish
those who sell essential commodities at a
higher price than the fixed one. Unless
and until this is done, it will not be
possible to check the rise in prices of
foodgrains.

The first reaction of a prominent P.S.P.
Member of Lok Sabha, Shri Hem Barua
regarding the Budget speech was that the
Finance Minister had made the best out
of bad business while here, a P.S.P.
Member, the hon. Shri Banka Behary
Das, described the present Budget as
anti-people. It is absolutely wrong to say
that this is an anti-people Budget.

SHRI BHUPESH GUPTA: Rajya
Sabha is always correct.

SHRI K. S. CHAVDA: We know that
the food situation in the country is very
bad due to two successive droughts and
will be wrose in the next three 'months.
The condition of the Scheduled Castes
and Schedul-Tribes is pitiable and will be
extremely bad in the next three months.
Having this in mind the hon the Finance
Minister says in his Budget speech (Part I

"Our first concern in this situation
has naturally been to prevent undue
hardship to the vulnerable sections of
the community by provision of work
and incomes and by substantial
distribution of foodgrains through
public channels."

And then he asks hon. Members to agree
with him that relief to the people in the
scarcity areas should be the first charge
on any resources
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that we, at the Centre, can spare even in
our present difficult conditions. He has
therefore proposed to provide Rs. 38
crores in the present Budget for
supporting relief measures and assisting
the scarcity affected States, over and
above the Rs. 37 crores already provided
in the interim Budget. A provision of Rs.
118 crores has also been made in the cur-
rent year to continue the subsidies on
imported foodgrains. Here we can see
that the hon. Finance Minister has given a
very good human touch to the problem.
Further he says in the Budget speech that
welfare of Backward Classes, particularly
of Scheduled Castes and Scheduled
Tribes will also require more urgent
attention than hitherto. It is for the very
first time that these words are used—
Scheduled Castes and Schedul-de
Tribes—in the Budget speech. He is the
presidents of the all-India Adimjati Sevak
Sangh and . well-wisher of the Scheduled
Castes. So, naturally, he cannot
forget them.

He has proposed to grant a fixed
allowance of Rs. 400 for maintenance of
one or more of the dependent parents or
grand parents in the case of resident
individuals having total income not
exceeding Rs. 10,000 and that dependent
parent or grand parent's personal income
not exceeding Rs. 1,000 in the year. I
think old persons in UK. U.S.A. or
U.S.S.R are not looked after by their
families. They are in Government homes.
There, they feel lonelines. This is not the
case in India. Indian families look after
their old parents. So, by granting this
allowance he has en-* couraged our old
tradition and he has given relief to the
middle class. He has also given the
further relief that all taxpayers having
dividend incomes not exceeding Rs. 500|-
during the year be allowed to exclude
from their taxable income all the
dividends received by them from Indian
companies.

The Scheduled Castes and the
Scheduled Tribes and the weaker
sections of our community form the
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major portion of the population.
Therefore it is not true to say that the
Budget is anti-people.

My second point is regarding pro-
hibition. Looking to the present un-
fortunate trend among States except
Madras and Gujarat to relax and weaken
in their efforts to pursue implementation
of the prohibition policy, I would like to
say a few words regarding prohibition. I
am glad that hon. Members, Shri Ram
Sahai and Shri Mirdha have referred to
prohibition and applauded the plea for it.
Before independence the Indian National
Congress propagated and passed a
resolution for total prohibition in the
country at its Calcutta session in 1928
under the presidentship of Pandit Motilal
Nehru. Prohibition was one of the
constructive programmes of Mahatma
Gandhi.  Prohibition  policy = was
implemented by the Congress Ministries
which were formed in 1937 in British
India. After independence it was
embodied as a Directive Principle
contained in article 47 of the Constitution
of India, 1950. In March, 1956, Lok
Sabha passed a resolution as follows:

"This House is of opinion that
prohibition should be regarded as an
integral part of the Second Five-Year
Plan and recommends that the
Planning Commission should
formulate the necessary programme to
bring about nationwide prohibition
speedily and effectively."

A, a result of this resolution a number
of recommendations were made in the
Second and Third Plans and prohibition
was made an integral part of the Plan. It
is, therefore, not a question before as
whether there should be prohibition in the
country or not. We have accepted it as ,
national policy and we have pledged to
implement it. Unfortunately, it is not
implemented by the States except Madras
and Gujarat. Prohibition is a social
welfare movement. It has done the
greatest good
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particularly to the industrial workers, to
the Scheduled Castes and the Scheduled
Tribes and to the other weaker sections of
our country. The wet States are pursuing
a suicidal policy. In order to realise
liquor revenue they have to encourage
people to drink. The more the people
drink the more the liquor revenue. If
drinking will go on increasing then vice,
disease and crimes will also go on
increasing. Threfore liquor revenue is a
vice and a crime breeding revenue. Over
and above this there is much more illicit
distillation in wet areas than in dry ones.

All the other States should take
the example of Madras and Gujarat.
These two States have not suffered
in development by reason of the'loss
of the drink revenue. Suppose a
State gets Rs. 10 crores as liquor
revenue, then the drunkards actually
pay Rs. 40 crores, that is to say
Rs. 30 crores for their drink and Rs.
10 crores as tax on drink. If there
is prohibition then the State will
lose Rs. 10 crores but the drunkards
will save Rs. 40 crores. The loss of
Rs. 10 crores can be made up in the
form of revenue from sales tax and
other taxes. Our able and fearless
Deputy Minister, Shri Morar j i Bhai,
is the stoutest champion of prohibi
tion in our country. He says that it
is possible to implement prohibition
as successfully as we are able to im
plement other penal laws. Nobody
argues that penal laws should be
scrapped because crimes are increas
ing at times and are never disappear
ing. A demand is mad. only to de
vise better "means of preventing and
punishing crimes. The same should
be the attitude of all thinking people
in the matter of implementation of
prohibition. So the question is one
»f effective implementation and effec
tive administration. Mahatma
Gandhi, the Father of the Nation,
used to say:

"I hold drink to be more damnable
sthan thieving and 'pefrhaps even
prostitution. Is it not often the parent of
both? Task youto
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join the country in sweeping out of
existence the drink revenue and abolishing
the liquor shops."

[t will be the most befitting thing that
Government should take seriously to fully
implementing the policy of prohibition
throughout the country coinciding with the
period of Gandhi-ji's centenary which falls in
the year 1969. This will be a humble contri-
bution to the cherished memory of Gandhiji.

With these words,
the proposals.

DR. B. N. ANTANI (Gujarat): Madam
Deputy Chairman, in the few minutes at my
disposal I assure you that I shall be very brief
in my observations. When I listened to the
lucid speech of th, Finance Minister on this
Budget, I began to think and ask myself these
questions. What is the standard by which we
should judge this Budget? Will this Budget
hold the price line? Will it arrest inflation?
What will be its effect on the general
economic life of the country? What will be its
effect on the working classes, on their cost of
living on the middle class people, on the lower
middle class people and even the people as a
whole? What will be impact of this Budget on
the general input and output of industrial
concerns? I sympathise with the hon. Finance
Minister who has inherited a bad legacy.
When we achieved our political independence,
Madam, we used to be told and we certainly
believed that political independence was only
a means and not the end, that the end was eco-
nomic independence. But after twenty years
this question still remains. Have we achieved
it? If w, have achieved it, then to what extent
have w achieved it? In our enthusiasm at
achieving independence we rushed to
undertake planning and to have controls,
permits and all that. And the result of
undertaking these grandiose schemes is that
we have brought the country to the condition
in which we find it now. The Finance Minister
in order to foster them has to find out

Madam, I support
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the means of feeding them-"nct the people but
these schemes—and h, has also to keep his
Budget figures of revenue and expenditure
equ-al- [ a™ sure [ am not jealous or envious of
the Finance Minister when he has this task to
perform. But may I tell him, Madam, that our
ancient seers were administrators also?
Bhartri-hari has said: Milk your cow only after
feeding her and her calf. May I appeal to hon.
Members to judge this Budget by that
standard? Let the Finance Minister find the
answer. | have complete confidence in him.
Somebody compared him. to a drowning man.
I consider him to be the captain and master of
the ship of finance of India. He has been keep-
ing that ship floating and he has been throwing
lifebelts to the people. The answer to the
question is not taxing the footwear of my
babies and children and my family, not in
making my cigar 'more costly. My chancellor
of the exchequer, namely, my wife, has
already reduced my daily quota of cigars from
four to three. Will that solve the problem?

SHRI BHUPESH GUPTA: You are-guided
by your wife in these matters?

DR. B. N. ANTANI; Because you have no
wife you cannot appreciate the value of one.
So Madam, my view is this. At this stage I
recall that Lord Snowdon himself a socialist
while framing his budgets used to emphasise
this point, namely, the interdependence of
finance and industry. Have we got that here?
He always used to say that the national
revenue can only be derived from trade.
Therefore, it is a matter of supreme
importance that we should put forth our
efforts not only to restore trade but also to
expand and to increase the trade. To what ex-
tent have we done that? Have we done it by
exporting bananas to Russia? What js the
position of our trade? Instead of looking to the
real sources and expanding our trade, they are
looking to the patent sources and they are
only taxing the poor and taking the life blood
of the na-
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tion. Shall we thereby be able to achieve the
object? if I were the hon. Finance Minister's
adviser today 1 would have extended a
welcome to all his measures to balance the
Budget. But I would certainly have liked him
to look at the wasteful expenditure that is
going on on administration. As Chairman of
the Administrative Reforms Commission has
he not been abie to find out what a wasteful
expenditure there is today on administration? I
concede the point that in ,ny developing
country we should have expenditure. But has
he seen the waste going on in our foreign
missions that we have today? He himself
conceded that there was room for reducing
expenditure in our foreign missions, as for
instance in Great Britain. But let him extend
his vision , little more and see the state of
things in the recently liberated States of East
Africa. Look at the way our missions have
been operating there. There is sheer waste of
money going on there. We have a package of
snobbery assembled in these States giving no
protection to the people there and a large bit
of the money of our country is being spent
there, thereby taxing my cigar and my
footwear and the footwear of my children and
family. As I have very little time I would only
appeal.

THE DEPUTY CHAIRMAN: You may
continue tomorrow; you have time.

DR. B. N. ANTANI: I will not have your
bell ringing for me. I will finish now.

THE DEPUTY CHAIRMAN: We have
other business now.

SHRI LOKANATH MISRA: He will
finish in a minute.

DR. B. N. ANTANI: Madam, I would
therefore request the hon. Finance Minister tq
consider these ispects more fully. One morg
thing. He has levied a tax on interests brokerage
commission, etc. and I am I
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told he too has received representations from
distant places that this should be reconsidered.
I would appeal to him to do that. Again in the
name of vainglorious schemes they have
started what they call free trade zone at
KandLa. The hon. Finance Minister did no.
visit that area when he visited Kutch last time.
If he will see there, not a crow flies there up
till now; not a kite flies there. And what
expenditure have we incurred on that? What is
your scheme? What is your plan? Take us into
confidence and show to us seme potentiality
of it. Those who like parrots have been crying
free trade zone, free trade zone, have never
given us any pattern of the free trade zone that
they are evolving there. With all these things
my emphasis is mostly on the reduction of
expenditure in the Administration. I would
also say to hi'm that free trade is the only
source of life even in a developing country
and if he will see to that he will never have
reason to take resort to this painful task of
taxing footwear, the common man's beverage
like tea and coffee and my cigar.

Thank you, Madam.

SHORT DURATION DISCUSSION RE
USE OF FOREIGN MONEY IN
GENERAL ELECTIONS

THE DEPUTY CHAIRMAN: I have fifteen
names here. I therefore hope that Members
will be reasonable when they make their
comments and be brief. Mr. Rainarain.

oft TrwAme (I waw;)
aradTan, At & wOE T ¥W WA
¥ gegrfas "3l F7 OF G w7
wafa ot wrgar § fx § o od
Ft o mafAa gl s w7 & &
¥ 2w § ux et @ forw wr oAy 2
Hqga amfaes a@f A for 51 &
TIen § vEE AT A AT 2 A
ot feewa 7Y & f& @7 = &
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ay fr et Ry & =95 oF T
HAT |
SHRI BHUPESH GUPTA
Bengal): It is left party.
At wwAraw o gEE faw A
© WO AT E AT aawar § W T 6w
Fomfar ssei Fr i wgn g B3
wa: mifag g fs oa% qo 0 uw
et aqFq ez ot 2 )

W ATE e W AG 13 A F
wFTIo waT=IT # qg FaraL gFied
g & f& dzm AU Aw EET-
TAF A AT ACAT ® 47 = T4
¢ & wufer sy g7 Efasw
aSHr 7 wrea &7 afauddt S aaEm
1T @da 9T 1 aq Wy q9F Ao
wudrar %2 fgur 1 e wFe dfo wi
WY wradrgr wr dar frar | st ol
¥ waedi &1 o walrer 7 Gar fyar

At WEAL WA |R (R T2W)
Tl 49 @ € |

At QAITTAN A qE g H
qg e o4t § | sFafae @ gwr
Wt srgfaee qrEf & dar frar sk
gHfee gararal F A1 94T qjer ag
wndiEr 9% & Fa1a7 47 |
SHRI BHUPESH GUPTA: Left

parties.  (Interruptions).

THE DEPUTY CHAIRMAN: From
where are you reading this? If you are
reading the report, you read it in English
if you want to read it.

St oA o Csferm vamie”

T FI9T HT 917 LN & | AT FCF 3@

a1
SHRI G. MURAHARI: (Uttar Pradesh):
He is not quoting from any Report. He is
just drawing the attention of this House
to some reports published elsewhere.
You cannot insist on his quoting from the
paper. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Murahari, he referred to 'New York

(West
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Times' and 1 thought he was reading
from it. Now, he can say what the wants.

SHEI G. MURAHARI: And I do not
like this sort of attitude on the part of the
Congress Members to make light of the
whole discussion, because most of them
are also guilty of this . . .

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Whether you like or not, it is
not material to us. If the party has been
named . . .

SHRI G. MURAHARI: Congress has
been named.

PANDIT S. S. N. TANKHA: . . . we
'must know where it has been mentioned.

SHRI G. MURAHARI: It has been
mentioned in the newspapers.

Discussion

St CwATeEY ¢ 7Y FTfET gEuE
faar 2, & =et & @ w@T § WY FwOA
g o gEa wriEw wEwe faan, @@
# o3 2arg :

7 AT STEFT H AT 13 9T FT THI-
foa mwrare A @ swrare wwifaa
gm 2 & dgw =AW g3
fasre & wna ®wFT 1 W@
mz 3 & 2 fr wwdmr §z9 oadt
a wrea a7 afquddt S8 T A
wda TET ®1 A wew FAE T wAdy
%3 faar 1 dvo uHo dro F1 WT Q7T
F1 qar fyar | sl aE F gy
Wt audwr &1 dar fgar | wafae
gararaiarT Wt Hfezee ardfa 4
faar | weafas gamamt & o dar ater
g oA 9F § Sq1T 97 | 4% @H
A&t 7 9t | T2 ¥ gz W I g
2 o war 54T 9% g7 q4 ¥ e
wegga far @ ol 91 F wwz F1 9@
qrar § | wez TEd faar ¥ “wwmie
% ggq ¥ o Arfe Uo ¥ =ig ET
WIS 792 F &1L A arcare qare faar o
9 A F A Femusar d fw @
qFTT T 59 AA7 & waed 51 fra 24w
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[T T )
& | Wy wen ag 4g T9E A 0, WY
G Wz wn i H, arforre §, serfoa
g, a8 dawaw W% At @ oA
UG F1 FefFa w4 a1 9247 & |
et & g #7 s wwa qe)
BT /I argfaa woar § ) a8 g sara
s fzar qv )

qfza TR q@ET ATEN deEr
qg IRET QU FERAAT MW 2

oft TRATCAG 2 T WTET T
AT &9 }IY 97 97 1Al |

dfew sxiq waT AITET Ay
o AT A1 AZE & AT AAH TFEA A
Tl & A Wi g0 TE foar @ )

THE DEPUTY CHAIRMAN: Mr.

Tankha, let him continue.

o TrRAvCEW AT, § oage
gl 9z § @ 977 § geqtfaa ageqy
FI aarar srgar § fw wandar 1§ g
g F1 aeAifa 1 AT o\ FI A
Fiform #7  99% 41T ¥ ¥¥ qQq ¥
aaeqt &1 avrar & aramr faaet
arfer | @@ wdr & fw 2w g W oW
qAG AT AR GAAT GHA @} A (F
gaq g av faadr srasrd gifea
Y E, 94§ gaA & AIELGT F qAAA
FA G1F | HIT FTH AR A HIA

Fz=i &1 wavg gar | gaE fay
T &t FA1 W eAE A 39w
A E 1 TF AW A wadT sgEl
¢ g w1 AT G & | THET UF
gfagmr 3 1 gfr & aga & 2o &
a® Gura oT ST ArEr AL a3
¥ frdl Wqe g8 3% gga Al
arwr gfaar & maw wgar qr | afgq
H9 QAT g FE #o9En an
1941 ¥ @i & 9w fEwm
Faata srwfEaaT 9T6  gERTAuT
F amw F qger Avdtaw e
deay fafuas areeg g8 1 1942 3 &9
w1 9z g A frer w5 dear, wiea
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s @2fw afaw, gte uwe nmo ¥
H AT | 1945 7 "o TFo UHo W F7T
A W A Ay i wr g
% wreq faeriart 3 w72 fzar qam 1 19456
U fafweq wewrdr seaoai 1 ST
o1 awean w & fair dga oy
T AT | T A AT TEY 1947
W W saTvg dzw I oAy,
#ro strfe To AF Y| #ro AIFo Lo 7
At 7 §9 07 a1 fed et 59
T frm & aqdEy ot aroaem w0
G
wrAar, 9 @ gewr fged
g 3 A1 wE ¥ gvwifaw g
F | U FE AR ARG A FAT AT
HUT FATT A AT 4T, AT Foawiw
aarTT qEErdd # gwifua &1 @ 9,
AT 78 FaT wmard ¥ s
q 9T AFLI 23 [ K| A WAT F
TAAFATT § FATA TIT AT FAT A7
FITHTAE T DT 1T AT BT HGAT-
o fear wr f g% a1t & uw fawga
o5z gl 2000, 7T 9y 34T
AR AT BT A @ oirg 4T @
qif, FAT AWEHT F T A7 770
1% WAl & ggel wdar gl
Trognfa § TART 0 1 wvRw faar #e
309 B WEAT qE HIT qWAE]
¥ {32 T T 1T F armmar 5y faan
ff g7 &% & qar FfEay a=w g
arfim, T27 4127 &1 &1 Zaw a7
gferare g g | F Fgar g
g wifw & w47 qwii g
THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have already taken ten

minutes and now you will be very brief.
You must give time to others.

St TIHRATTIT  FIT FHITI A |
7-8 FX AF A0, g FMT F |
THE DEPUTY CHAIRMAN: That is

not the point. Everybody must have an
opportunity.
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=t A raw ;. wIer 37 fE
1T A )

FICIMTT 4747 W5 EFI7AE
wE § wid | w FEgfAE] gra war-
fa ar, 9% A1 W T OFE FTAT
afim | gwF GRew FaTw w=ITT
ARG 77 AR T & F047 1 1950
¥ OF0 UTo Go 74T 20 ¥4 FI
i faw #T  gEvdvmw wEied
TG AAE | TAF AGWG  OF
wrétafza FwEfae @ 1 g
UHo To ¥ 6T % B0 BHrgal #ro
wifo Wo BAT 4T | a°F o {w=«l UTH
qT 1 FAET 939 A9ew F 41 |
AAT I[AAT WG =ZIET 1 g
1950 ¥ o1, StavgTarsr At w1 5a-
gwio ot E@l gEd wifgew gm o
wa & wewifaa wwed &1 @ A
Frar g fF au®1 qaar qf swAwTdr
@ g1 AfFET 1949 F wq q2AT #
arafwer 9t 1 srRm gl o, 79
TEAT HAAT TATFON ST T FH AW AT
warg &Y Ay T =¥=w wiw #1 o9
w0, A7 a7 9% sz AT
W Iq g9 A7 g9 gaa fadw
far o % w23z Siw wr T T
FAT FfaT afes gordy qrdl & seve
a3 F wraw faar o1 geEE #
AT FEAA KT AT T frar | F AT
TF B FAAA F | AT I FaA
W T gE FEAT AT qrS gATL qW AV
aadtla & gET FyE @ g |
arAdrn, & woF grr quAr St
FFTEmM AW E ? IO AT F
Featiaq ggEr wq A7 & gawr g
SEW & g W &
FT gOAAfAE AT, TIENT TATAT,
qAFHT F WIA A oA wEAT, AT
WA, AATH H TIRT FAT, W AN
srE At feamar s smgEr & A
q AT |
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THE DEPUTY CHAIRMAN: You
will make your point and wind up.
1 THATTEN 7z ufwgr
FIIFNT FE, TAFT THACHAN & 7
THE DEPUTY CHAIRMAN: 1
cannot give you more time. I will

give you one or two minutes more.
1 cannot give you any more time,

o THAATCAW . F=@T FATT AH

fmz w7 3 fifsw

THE DEPUTY CHAIRMAN: 1t is.
a Shont Duration Discussion. When
you were not here, everybody got
five 'minutes only.

Y TSACEAT g fmaz 2

Zifag o

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please, I will give you
two or three minutes only.

st TomrEw ;& aem g fE
aferr wrdvw # dr wiwo A
nifqam feiEgE e edw A
S &1, BIE Fraesvr w1 w4 21, foraar
T faeeft # &, UFEAT wTIEWA
T A BN, FAT TE FeAHA KA
F1 dar wgt § fawar § g7 wiw g
THY ¥ WY AT ARG 2€ T gieear
faer &8 & AYET F=ET AT @S T@Ar
g, TE% At F FE TEED FHET
wifew | & wan g fv oo ¥ @
¥ fafwr 2o & ared w55 mifswf
T A A E

T o W UF AT G A F
FEAT & | TAT AT W FEAT AR
g1 gmgmaag A A s ¢ 5w
TCETT derTer UF WEE 9 qny
fazme st i A & fafwa g,
w4, fuar &, awdifa & =, T
SR, (AT 9T 5 siepfar
aral & fasit 98, | a7 9T st
oY w4l G5, F eI AT H qeaA
TR AW W | AE FeAriEgwi
qrF  CATT-HTEN 4 a9 = aadl,
wfaw #=qrdl o7 ATETA AWl
q g1 WFTT ST T g 9qT @y

Discussion
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[=7 sETTrET)
fr gaay & 37 7 fa2r wiwgy &
FII97 F4T A, IAF FEAT @Y L

THE DEPUTY CHAIRMAN: That
will do.

Y UAFAW ;54 afgd Fegl
& fd & #17 w7 & wredm fae
qr HeqTTa ®1 O wifga &, gAE0
qeE e {1 Afaa gar § §i7 gaw
e 2 ! A agm g 3w A
q Wq Aq

THE DEPUTY CHAIRMAN:
will do, Please wind up.

St TRALGD © OF 7T AIAAAT
wiast | wew g f fes a &
oITHT JrAT T FT AT Ao e
FOAEATL § AT FZT— AT BIEH
fafrer o—fF e #1 WA
qEAT F 9 AL GAT W § IAE
faar dar ag feast 34T & sasr
gL THZ FHT FCHIT F T A9 & |

THE DEPUTY CHAIRMAN: Please
take your seat.

ot THATCAW © I 594 F1 FAT
T2 9% W= FIGT £ | FW I
s § az-faam ag, FrrerTT
w7 § g2fasa faapr 9v f5 =a-
g7 san wifow w1 9 w7y osw
zor &1 fager sfaa wr o= 99
i ag gEre A ad g T T gaw F
oo FTAr 1 F qrIar wgen g W
ITH G 968 99 WA ¥ & oA
W@l g 7w faarr w5 faaa

CE I { S
THE DEPUTY CHAIRMAN: Please
take your seat. You have said enough.

SHRI ARJUN ARORA (Uttar Pra-
desh): Madam, I heard with great interest
the statement made by the Home Minister
this morning. The Home Minister has not
denied the CIA activities in the country.
That itself is a serious enough thing and a
frank admission for which I congratulate
the Home Minister. I hope he will

That
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take the follow-up action which logically
should be taken. I am personally not
concerned for the moment with the

Discussion

quesiion which political party or
parties took CIA money. The fact
that CIA money played a part in our

general elections is itself a very grave
matter. It means that our sovereignty and
our freedom are being interfered with by
an agency i)f the Government of the
United States, which goes on
proclaiming from the housetop that it is a
friendly country. That is something
very grave and I hope the Government
realises the seriousness of this. The
Home Minister's statement said that the
New York Times  report was based
on conjectures. It is several days since
the New York Times report was
reproduced in a summary form in the
press of this country. I expected the Home
Minister to make a fuller statement.
My sorrow is that the Home Minister's

statement does not remove the
suspicions resulting from the New York
Times report. We must realise that the

CIA is not an ordinary espionage agency.

It has a worldwide network with
unlimited resources. The CIA is
notorious  for subversion, particularly in

the newly independent countries of Africa,
Asia and  Latin  America. If we
are anxious to guard our sovereignty and
our freedom, we must take firm steps
against all CIA activities and see that the
CIA does not function this coun’ try. The
CIA is no credit to America. It has brought
a number of disasters to America. The
most famous of these disasters is the Bay
of Pigs disasters, The CIA organised an
invasion of Cuba and the heroic
Cuban  people slaughtered the CIA
agents like pigs in the Bay of Pigs. Our
Home Minister should be able non-
violently to repeat that  performance of
the Cuban people. AN HON. MEMBER:
How? SHRI ARJUN ARORA:
Remove them from India and we will
be satisfied. The CIA s, of course, a
danger to all that is good in America and I

hope the American Government itself
is realising- that it  has created a
Frankenstein ~ monster
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which will eat away ,ll that was once
remembered as good in the United States.
The most important lapse on the part of the
Government is the fact that the Government
ignored the warning given by Mr. T. T.
Krishnamachari in the air-conditioned
Shanmukhananda Hall of Bombay last year.
Mr. T. T. Krishnamachari said at the
meeting" of the A.L.C.C, in Bombay that the
unaccounted expenditure of Rs. 47 crores out
of the PL 480 counterpart funds by the U.S.
Embassy was something serious. The U.S.
Ambassador came out with an explanation
which did not convince any decent Indian.
The Finance Ministry was silent over it. But
it appears that the Home Ministry did not take
note of the statement, a very serious
statement, made by a former Finance
Minister who is a respected leader of my
party, the Indian National Congress.

Another important thing is who leaked the
C.B.1, report to the New York Times. The
Home Minister has said that it is based on
conjectures. He has not said that the New
York Times report is a tissue of lies. There is
obviously some element of truth in the New
York Times report. Who leaked the C.B.I,
report to the New York Times representative
in Delhi? It is something alarming. The C.B.1,
is considered to be the most reliable and
efficient investigating agency in the country,
and its reports are sometimes leaked out to
Mr. Lokanith Misra, sometimes they are
leaked out to the New York Times reporter in
Delhi. A very alarming fact of our life is that
foreign correspondents based in Delhi have
more opportunities in India than they have
anywhere else.

AN HON. MEMBER: Who said that?

SHRI ARJUN ARORA: Certainly. They
have more access to sources of information in
Delhi than the Indian journalists, Indian
pressmen, etc. Of course Mr. A. D. Mani is an
exception. Elections are not the only
occasion
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for C.I.LA. interference. There is the famous
organisation, Congress for Cultural Freedom,
with headquarters at Paris and a big branch at
Bombay. It is admitted on all hands that the
funds needed by this organisation were
supplied by the C.ILA. through -certain
sources. There are certain papers in this
country, 'Quest' for example from Calcutta.
Then there is one weekly published from Faiz
Bazar, Delhi. We do not see it here. Only a
few copies of it ar, seen, but several thousand
copies of it are airlifted to America every
week, and that paper is distributed in
America. It is , C.I.A.-financed paper.

AN HON. MEMBER: The name of the
paper?

SHRI ARJUN ARORA: The name of the
paper, if I remember correctly, is 'Thought'—
a good name but a bad thought. Several
thousand copies of that paper are flown to
America and distributed in America as
representative of Indian public opinion,
whereas the paper represents only the C.LA. I
think mere C.B.I, enquiry into this matter
will not do. The Home Minister has kindiy
stated that he is examining the C.B.I, report. I
hope the examination will not take a longer
time than is absolutely necessary. He should
come to this House and place his findings on
the C.B.I. report. Then We may consider the
appointment of a Parliamentary Committee to
go into this problem of foreign money
corrupting and polluting gur public life.

SHRI M. M. DHARIA (Maharashtra):
Madam Deputy Chairman, it has been very
wisely described by Messrs. David Wise and
Thomas Ross, the famous authors, that there
are two Governments in America. One is
visible and the other is invisible, and this
invisible Government is governing through
the Central Intelligence Agency. Madam, the
activities of 'he Central Intelligence Agency
are not limited t, intelligence purposes, but
they are much wider. If we look at the history
of some of the toppled Governments, we find
that whenever
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[Shri M. M. Dharia.] the small States have
gone against the U.S.A., it is through the
activities of the C.I.A. that they have been
toppled down. For me the Central Intelligence
Agency is not only a central agency for
intelligence but it is a centre of international
atrocities. This centre of international
atrocities has caused great danger to our
democracy. If we look at our country, we find
that foreign money and black money in this
country have created a new danger and a
new-challenge to our democracy and
socialism. When I say foreign moneys, it is not
only the money coming through the Central
Intelligence Agency but it is also the money
coming under the name of PL 480 and also
the money coming in from America; it is also
the money which comes from other countries
who support such parties in our country
which are more interested in some
international affairs than the interests of this
country.

Madam, if we want to save this democracy
in pur country, the time has come when the
Home Minister shall have to take a lead and
shall have to see that all these activities being
carried on through the foreign money and
through the black money are immediately
stopped, because we have seen in the last
general elections that a big part had been
played by the foreign money and also by the
black money. Rupees fifty lakhs have been
spent as per my information in one
parliamentary constituency alone

AN HON. MEMBER: Which consti-
tuency?

SHRI M. M. DHARIA: It is so. I am only
having five minutes.

SHRI BHUPESH GUPTA (West Bengal):
Which constituency?

SHRI M. M. DHARIA: 1 have stated that
when I spoke on the Hazari Report. Madam, if]
we look at these activities, it will not be possible]
for any poor man to contest any election|
because it is not possible, with the money]|
which is available I
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under the rules or which is allowed, that the
election could be fought. I do not know
whether there is any single Member, there may
be a few, but many of the Members are aware
that the costs have gone up and it is very
difficult to face such candidates who have
been sponsored through these monies, the
money coming from foreign countries and the
money coining from big industrialists and big
monopolists. Therefore, I would like to appeal
to the Home Minister today that when he has
been investigating into the affairs of the C.LA,
that will not be enough; he will also have to
investigate into the affairs of other things ,s
well, for instance, the PL 480. Crores have not
been accounted for. Where have those crores
gone? It shall have +o be investigated. Money
is coming from Communist countries. They
are not only 'windows' but they are the
floodgates from where this flood of money
pours into this country, which has created a
challenge to our democracy. If we want to
preserve our democracy and socialism, the
time has come in the history of our country to
see that all these activities are stopped. But
that is not enough. Merely to criticise the
Government will not do. Again it is a
challenge for us, for the hon. Members. Are
we prepared to say that in the interests of this
country, with that patriotic feeling, we shall
not touch a single pie coming from a foreign
country or coming from black money? Tf we
can create that sort of national character, I
have no doubt whatsoever that it will be
possible for this country to face an, m
challenge that may come. I am not worried
over the devaluation of the rupee. 1 am
worried over the devaluation of our character.
If we can rise to ths occasion, I have no doubt
that we shall strengthen the hands of the Home
Minister in finding out this money coming
through the C.I.A. or through some other
means and at the same time raise the standards
in this country, and it is in that context that I
would look at this affair.
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"American people have not been in
a position to assess these charges.
They know virtually nothing about the
Invisible Government."
|
THE DEPUTY CHAIRMAN: What j
are you reading from?

SHRI A. M. TARIQ: I am reading
from the famous book "The Invisible
Government' written by David Wise and
Thomas B. Ross.

AN HON. MEMBER: Reference j

was made to it.

SHRI A. M. TARIQ: Further it j
goes on:

"Its employment rolls ,re classified.
Its activities are top secret. Its budget
is concealed in other appropriations.
Congress provides money for the
Invisible Government without
knowing how much it is appropriated
or how much of it will be spent."

[ /9 JUNE 1967 ]
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"Robert Kennedy, in this inter-View
and a similar one with U.S. News and
World Report, said something else of
greater and historical significance. A
ranking official of the Government for
the first time admitted clearly and on
the record, that the Bay of Pigs was a
United States' operation, planned by
the Joint Chiefs of Staff and the C.I.A.
'The President had to give approval to
the Plan', Robert Kennedy said."

About the downfall of Mossadegh, I
quote from the same book.

THE DEPUTY CHAIRMAN: You

may be very quick about the references.

SHRI A. M. TARIQ: It says:

"The United States, of course, has
never officially admitted the C.IA.'s
role. The closest Dulles came to doing
so was in a C.B.S. television 6how in
1962, after his retirement from the
C.ILA. He as asked whether it was true
that the C.ILA. people spent literally
millions of dollars hiring people to riot
in the streets of Tehran and do other
things to get rid of Mossadegh. Is there
anything you can say about this?"

"Well", Dulles replied, "I can say
that the statement that we spent
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[Shri A. M. Tariq.j
many dollars doing that is utterly false."

(Interruption)

THE DEPUTY CHAIRMAN: Opera-tion
of the C.I.A. according to hii information.

SHRI A. M. TARIQ: Madam, in Burma

THE DEPUTY CHAIRMAN: Your time is
running out.

SHRI A. M. TARIQ: In Burma, which is
our neighbour, what happened? Then Chester
Bowles came and told gur Prime Minister—

"In New Delhi, Chester Bowles,
finishing his first tour as Ambassador to
India, had also been beset by the rumours.
To silence the anti-American rumbling,
Bowles, like Sebald, sought assurances
from Washington. The response was the
same: the United States was not involved in
any way. Bowles conveyed this message to
Prime Minister Jawaharlal . N

I just wanted to mention something about Mr.
Chester Bowles who is the American
Ambassador in India. He has been in this
organisation for years and years.

AN HON. MEMBER: The C.I.A.? SHRI

A. M. TARIQ: Yes, the CIA.

"The moving force behind Kennedy's
letter was Chester Bowles, then Under
Secretary of State for Political Affairs. In
the summer of 1961, Bowles set out on a
round-the-world trip to explain the new
arrangement. A fifteen-man team including
leading representatives of the State
Department, the C.I.LA, and the A.I D,
accompanied Bowles to seven regional
meetings with ambassadors and their staff."
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I am quoting from the Time Magazine:

"At Langley's elaborate seventh-floor
operations centre, a bank of high-speed
(100 words per minutes) printers receive
top-secret traffic from the National Security
Agency,  diplomatic  reports  from
embassies, overseas information from other
countries."

These are the functions

SHRI BHUPESH GUPTA: The Time
of February, 1967.

SHRI A. M. TARIQ: Yes,
Time dated 24th Feburary, 1967.
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SHRI BHUPESH GUPTA: What is the
name of the paper?

SHRI A. M. TARIQ: The name of
the paper is the Hindustan
Times
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it will be treated as an unfriendly

act towards the American Govern-

ment.  Another man, within three
days, was transferred in consultation

#07 RS—1.

with the Editor-in-Chief. This is the
incident. I will request you .

SHRI S. S. MARISWAMY (Madras):
Is it fair on the part of the hon. Member
to name a journalist and attack him in his
absence here?

SHRI A. M. TARIQ: 1 have asked
him to make inquiries. I am not
attacking.

THE DEPUTY CHAIRMAN: Mr.
Tariq, please do not make any -efer-
ences to names.

SHRI A. M. TARIQ: I am requesting
the hon. Minister if it is not a fact ...

THE DEPUTY CHAIRMAN: You
may pass on the details to the Minister.

SHRI A. M. TARIQ: Another point.
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SHRI BHUPESH GUPTA: Did you
get the news that the Home Secretary
and the correspondent had dinner?

SHRI A. M. TARIQ: T will tell you. I
will read the New York Time*
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[Shri A. M. Tariq.] dated
June 13, which says—

"An official enquiry has quoted that
the C.ILA. had given some substantial
sums of m°ney to right-wing parties
and candidates during th, general
election. A New York Times report
this morning from New Delhi quoted
high Government sources."

THE DEPUTY CHAIRMAN: Your
time is over.

SHRI A. M. TARIQ: I ,ill take only
one minute. I will request not only the
Home Minister, but personally Mr. Y. B.
Chavan who is one of the noblest
citizens (f the country and also a political
worker, to go into this matter and find
out who these officials are; otherwise
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Which is the source which has passed on
the information to the New York Times?

We shall face the truth whether the
whole report is trustworthy or not.

Thank you very much.
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[ 1 Hindi transliteration.
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"American people have not been in
a position to assess these charges.

They know virtually nothing about the
invisible Government."

THE DEPUTY CHAIRMAN: What
ire you reading from?

SHRI A. M. TARIQ: I am reading.
?rom the" famous book 'The Invisible
Government' written by David Wise ind
Thpmas B. Ross.

AN HON. MEMBER: Reference ivas
made to it.

SHRI A. M. TARIQ: Further it joes
on—

"Its employment rolls are classified.
Its activities are top secret. Its budget
is concealed in other appropriations.
Congress provides money for the
invisible Government without
knowing how much it is appropriated
of how much of it ,ill be spent."
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"Robert Kennedy, in this interview
and a similar one with U.S. News and
World Report, said something else of
greater and historical significance. A
ranking official of the Government for
the first time admitted clearly and on
the record, that the Bay of Pigs was ,
United States' operation, planned by
the Joint Chiefs of Staff and the C.I.A
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'The President had to give approval to the
Plan,' Robert Kennedy said."

Short Duration

About the downfall of Mossadegh, I quote
from the same book.

THE DEPUTY CHAIRMAN: You may be
very quick about the references.

SHRI A. M. TARIQ: It says—

"The United States, of course, has never
officially admitted the C.I.A. s role. The
closest Dulles came to doing so was in a
C.B.S. television show in 1962, after his
retirement from the C.I.LA. He was asked
whether it was true that the C.I.A. people
spent literally millions of dollars hiring
people to riot in the streets of Tehran and
do other things to get rid of Mossadegh. Is
there anything you can say about this?"

"Well, Dulles replied, "I can say that th
a statement that ,e spent many dollars
doing that is utterly false."

(Interruption)

THE DEPUTY CHAIRMAN: Operation
of the C.I.A. according to his information.

SHRI A. M. TARIQ: Madam, in Burma

THE DEPUTY CHAIRMAN: Your time
is running out.

SHRI A. M. TARIQ: In Burma, which is
our neighbour, what happened? Then Chester
Bowles came and told our Prime Minister—

"In New Delhi, Chester Bowles,
finishing his first tour as Ambassador to
India, had also been beset by the rumours.
To silence the anti-American rumbling,
Bowles, like Sebald, sought assurances
from Washington. The response was the
same: the United States was not involved in
any way. Bowles conveyed this message to
Prime Minister Jawaharlal . M
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i just wanted to mention something about Mr.
Chester Bowles who is the American
Ambassador in India. He has been in this
organisation fox years and years.

AN HON. MEMBER: The C.1.A.?
SHRI A. M. TARIQ: Yes, the C.LA.

"The moving force behind Kennedy's
letter was Chester Bowles, then Under
Secretary of State for Political Affairs. In
the summer of 1961, Bowles set out on a
round-the-world trip to explain the new
arrangement. A fifteen-man team including
leading representatives of the State
Department, the C.LLA. and the A.LD.
accompanied Bowles to seven regional
meetings with ambassadors and their
staff."
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(Time bell rings.)

I am quoting from the Time Magazine:

"At Langley's elaborate seventh-floor
operations centre, a bank of high-speed
(100 words per minute) printers receive
top-secret traffic from the National
Security Agency, diplomatic reports from
embassies, overseas information from
other countries."

These are the functions .

SHRI BHUPESH GUPTA: The Time of
February, 1967.

SHRI A. M. TARIQ: Yes, this is the Time
dated 24th February, 1967.
Uew, THS gamar fgeEAra § o1
T ATTAIEANT & Az IS AT HTZ |
¥ WigT aifen # @ a@ ¥ WEw
F@r g 5 gq mow @
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[Shri A, M. Tariq.]
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SHRI BHUPESH GUPTA; What is the
name of the paper.

SHRI A. M. TARIQ: The name of the
paper is th, Hindustan Times .
a7 Za T oguT m nfgE-
TR &1 ATCHT AF A4 AT
it will be treated as an unfriendly act towards

the American Government. Another man,
within three
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days, was transferred in consultation with the
Editor-in-Chief. This is the incident. I will
request you . . .

SHRI S. S. MARISWAMY (Madras) : Is it
fair on the part of the hon. Member to name a
journalist and attack him in his absence here?

SHRI A. M. TARIQ: I have asked him to
make inquiries. I am not attacking.

THE DEPUTY CHAIRMAN: Mr. Tariq,
please do not make any reference to names.

SHRI A. M. TARIQ: I am requesting the-
hon. Minister if it is not a fact . .

THE DEPUTY CHAIRMAN: You may
pass on the details to the Minister.

SHRI A. M. TARIQ: Another noint.
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SHRI BHUPESH GUPTA: Did you get the
news that the Home Secretary and the
correspondent had dinner?

SHRI A. M. TARIQ: I will tell you. I will
read the New York Times dated June 13,
which says—

"An official enquiry has quoted that the
C.I.A. had given some substantial sums of
money to right-wing parties and candidates
during the general election. A New York
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Times report this morning from New Delhi
quoted high Government sources."

THE DEPUTY CHAIRMAN: Your time
is over.

SHRI A. M. TARIQ: I will take only one
minute. I will request not only the Home
Minister, but personally Mr. Y. B. Chavan
who is one of the noblest citizens of the
country and also a political worker, to go into
this matter and find out who these officials
are otherwise
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Which is the source which has
passed on the information to the
New York Times? We ghall face the
truth whether the whole report is
trust-worthy or not,

Thank you very much.

SHRIMATI YASHODA REDDY (Andhra
Pradesh): Madam Deputy Chairman, I have
been listening to the debate about the CIA. for
the last few minutes. It certainly hurts me that
we should give so much prominence to what
has been said by the New York Times.
Madam, this sort of mistrust and atmosphere
that foreign money is being used in this
country is being generated for quite a long
time. But since, of late, papers from outside
the country have reported we would not take
cognizance of it. Here, Madam, there are only
two things which I would iike to place before
you. If at all there has been an allegation, the
Home Minister was almost categorical. He
said that there has been no leakage and
whatever the New York Times has quoted
was more less a guess or conjecture. I hope
what he has said is true; otherwise 1 would
request th? Home Minister to find out how
this leakage came.
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This is not the first time. Madam, whether
it is in India or whether it is outside, that this
sort of leakage is going on, and it is certainly
not good for our country. Madam, whosoever
has been responsible for this leakage, I must
certainly tell the Home Minister, has neither
been a friend of the nation nor has done any
good ser\'ice to the country, we must know.

Madam, the New York Times, as we know,
has condemned not one party or a few parties,
but they have condemned almost the whole
democratic set-up of this country. It is
certainly an insult to our nation. And,
Madam, though we have been free only for
the last twenty years, I should say we are
really a mature nation and it is not for
anybody to condemn our democratic set-up.
Whosoever has. leaked out the news has tried
to upset our Indian Parliamentary democratic
system. We have to find out who is
responsible for this and condemn him.

Another thing I would like to bring to the
notice of the House, Madam, is this. It is a
fact—the Home Minister may or may not like
to confirm it—that foreign money is flowing
into India, whether it is from the West or
from the East and, maybe, politically or
during elections also it might 'lave been
utilised, I do not know. Certainly, I ,m not
aware f it. I have-not fought the election, and
even when I fought it, I never got any money,
whether it is C.LLA. or any other things. I
used my own money.

SHRI ARJUN ARORA: You fought
without money.

SHRIMATI YASHODA REDDY: No. But
one thing ,, should remember. Ours is a very
large country. Politically we' are a nasont
country. We have not yet completely built up
our economy and our defences. We are still in
the stage of, despite being very big, trying to
build up into a world power. There are
SO many
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[Shrimati Yashoda Reddy.] big powers in
the world, Russians and Americans.
These two powers of the world are trying to
Balkanise the whole world.

SHRI V. M. CHORDIA
Pradesh): Now China is third.

(Madhya

SHRIMATI YASHODA REDDY:
Leave China alone. These two forces are
trying to help other countries. They are vying
with one another in calling names, the pro-
Americans trying to say that we are going
pro-socialist, and the pro-socialist saying that
we are pro-capitalist. And fortunately or
unfortunately, even we. Members of
Parliament, in India have learnt this sort of
mud-slinging busineess. We start saying that
the Communists are getting money from
outside and the others saying that the others
are getting money from other sources. By this
sort of thing, let me say, we are only falling
into the trap of either this country or that
country. Let us not. as Mr. Dharia said,
depend on anybody; let us try to live on our
own. And let us also not fall into the trap of
either the East or the West, and then fling
mud on each other which means ulitmately on
our ownselves. Let us not create so much of
confusion. Let us not fall into the trap of these
big powers. Let us look after ourselves. Let
Us safeguard the dignity and the integrity of
our country.

Finally, I would say that whosoever has
been guilty must be brought to book, if there
has been a leakage.

THE DEPUTY CHAIRMAN: That will
do.

SHRIMATI YASHODA REDDY: Let us
not destroy ourselves by proclaiming
ourselves either as American friends or as
Russian friends. That is all that I would like
to say.

THE DEPUTY CHAIRMAN: Mr. Mulka
Govinda Reddy. I am sorry I overlooked your
name.

[ RAJYA SABHA ] '
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SHRI MULKA GOVINDA REDDY
(Mysore): Madam, Deputy Chairman, 1 do
not want any foreign money to interfere in the
affairs f our country whether it is from the
U.S.A. or th, Communist countries or any
other country. It is unfortunate that som,
distorted version of the report of the Central
Bureau of Intelligence has been published in
the New York Times. The report says that
some high Government officer seems to have
briefed this correspondent of New York
Times. It is pertinent that the Government
should make a thorough enquiry into this
leakage and the alleged charge that the source
is a very high Government officer.

Madam, Deputy Chairman, it is not proper
for any country to interfere in the internal
affairs of other eour tries. We have adhered to
this policy. I do not want foreign money to
interfere in the elections of our country. It is a
calumny that this report has been published in
the New York Times saying that almost all
political parties in India have received money
from 0™ source or the other. According to this
report, it is said:

"The amount of money spent by
Communist Embassies backing the left-
wing was reportedly even more than the
sum spent by the U.S.A."

So it is an all-pervading report meaning that
all parties are in the pay of foreign Embassies
or foreign sources.

It is true that C.I.A. money has been spent
in other countries to subvert democracy.
Therefore, it is necessary that Government
should take proper action with regard to he
flow of foreign money into political parties'
funds. The Government should institute an
enquiry into the sources of money that each
party mobilises to fight the elections. 1
demand that a Parliamentary Committee be
instituted into the sources of money that
political parties get for fighting elections.
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Madam, the Home Minister said this
morning that , report of the Central
Intelligence Bureau has been received by the
Government ,nd that he had no time to study
his report. The New York Times published
extracts of this report, maybe distorted,
maybe based on conjecture, on June 13 and
14. This report has been published in the
Indian Express and other newspapers. I would
like to ask the Home Minister, after having
seen this report published in Indian
newspapers, and when he confessed that he
had already received a report from the Central
Intelligence Bureau, that he should come out
openly to say that the report that has been
published in the newspapers is utterly wrong,
far from the truth, or he should confirm that
there is some element of truth in the report
that has been published in this newspaper.

Short Duration

Madam, I would like to categorically
repudiate that the Praja-Socia-list Party has
not received any money from any foreign
country. The Praja Socialist Party General
Secretary, Mr. Prem Bhasin, has already repu-
diated this report, this calumny and Mr.
Surendranath Dwivedy, Leader of the P.S.P.
Group in the Lok Sabha, has also categorically
repudiated this report. I would, therefore, ask
that the Home Minister should come forward
and place the report on the Table that has
already been submitted to the Home Ministry
by the C.B.I. It is not proper to delay matters
because already some sort of maligning is
going on and some sort of calumny is going on
against certain parties. It is not proper for the
Government to keep quiet and not place the
report on the Table. According to this report of
the newspapers, "The Government of India
reportedly had no plans to make any report to
Parliament and there would be no public
protest to the U.S.A. or to the Communist
Governments." And the report in the New
York Times says "It is understood the report
had been studied by Mrs. Gandhi and Mr.
Chavan". Mr. Chavan says he has received the
report but he has not studied it. Yet
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this report says that both the Prime Minister
and the Home Minister appear to have studied
this report. So my humble suggestion and also
demand to the Home Minister is that, in fair-
ness to all political parties, he should place
the report of the C.B.I, on the Table of the
House and a Parliamentary Committee should
be appointed to enquire into the sources of the
money that political parties receive, either
from foreign countries or from indigenous
sources. Also the leakage of this report should
be enquired into and the high Government
source that has been quoted in this report
should also be enquired into and proper steps
should be taken to put down such things.

SHRI DAHYABHAI V. PATEL (Gujarat):
Madam, it is a matter of regret to everyone
that the fair name of this country should be
tarnished in the foreign press by a report of
this type. If, however, the report is true, it
calls for some action. I have taken care,
Madam, to get a copy of the statement that the
hon. Home Minister made here this morning.
He said that the report was being examined
carefully. He did not say that he had no time
to study it. But at the end, he says "The
bureau's finding are only conjectures." So if a
report of this type is published only on
conjectures, this is also a matter that needs
careful consideration.

SHRI B. K. P. SINHA (Bihar): No, only
the New York Times' findings, no Bureau.

SHRI DAHYABHAI V. PATEL: But that
is the thing that has tarnished our image most.
As regards the report that the hon. Home
Minister is considering, I would like him not
to delay the matter very long. Madam, the
Secretary of the Swatantra Party, Mr. Masani,
denied flatly that the Swatantra Party receive
any money from this source. Mr. Dandekar,
Acting Secretary, has denied that our party
received any money from this source. Both
of them have aftirmed
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[Shri Dahyabhai V. Patel.] | Government shoud carefuly look into.
that every pie that this party receiv| Madam, I am one of those who have been
ed is accountable and that the acco| quarrelling about it for a long, time. You will
unts can be produced regularly. So| remember, Madam, that I asked repeatedly
there is no question of the Swatantra | questions about the monies in the Bank of
Party having received any money of| China and where they went. At one time, we
this type. But it is certainly a matter | were assured that a statement would be laid on

of regret that money of this type
should come and try to influence our
country's policies. Madam, how does
this start? I would like the Home
Minister to correct me if I am wrong.
The Prime Minister ten years ago,
when she was not the Prime Minister,
said that foreign money was playing
an important part in elections in this
country. And the then Prime Minis
ter, her father, Pandit Jawaharlal
Nehru, said no money was coming
into the country. Madam, after that
perhaps money or what money can
buy and so many things have come
into this country visibly newspapers,
printing presses and so on, on a pay-
when-you-can basis. I am referring
to Patriot and Link. On what basis
have they come? Questions were put
in Parliament. Have they not come
here to influence elections? What has
Government done about it? Thein,
what is the policy those papers follow?
What is the country whose directions
those  papers follow?  What
is the history of the world wherever such
organisations have gone? Have we not before
us the history of the East European countries
where countries have been taken over by
subversion, by propaganda, by disrupting the
economy and by creating chaos? Are we not
very nearly in such a condition? What are
these gheraos ? What are these incessant
types of strikes? It is not only a question of
high prices. It is a vicious circle. It is a
vicious circle that produces strikes, then
increased prices and then again you have fur-
ther demands. Then you have idleness or
gherao or sit-in strikes. Where does all this
trouble come from? Are they sources inside
the country who do this? Surely, it is not the
Indian businessmen, who I believe are patrio-
tic, who finance such thing to destory each
other and to destory their business?  This is
a matter which  the

the Table. After two years of persistent
questioning, the last that we heard of it was
that it was not considered to be in the public
interest to answer the question. Madam, this is
where the root of the trouble is. The Congress
Party is not sure of itself. The Congress Party
looks once this side and once that side, once
wants something here and once wants
something from there. It is the Congress
Party's greed for money that has made the
elections so expensive, that has made
businessmen so corrupt. You go on putting
pressure for getting money. To pay you
money, some of them— I certainly deprecate
it—have collected black money to pay to the
Congress funds. This is the root of it.

SHRIR. T. PARTHASARATHY (Madras):
Is the Swatantra Party coming out successful
without spending any money?

SHRI DAHYABHAI V. PATEL:
Therefore, 1 support any demand for an
enquiry. It is certainly time that the
Government woke up. But does the
Government want to wake up? Does the
Government want to allow us to make
progress or does the Government want to lead
the country to chaos? I am not sure. The
Prime Minister does not seem to be sure who
are her advisers, where they are taking her
and where the country is going every day. We
are going economically to ruination. In the
world we are kicked. Our prestige is at the
lowest. In our Own country, our policemen
are slapped. This is the worst situation we
have come to. And who is responsible for it?
It is the Congress Party that is responsible for
this. Thank you.
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SHRI BHUPESH GUPTA: Madam,
Deputy Chairman, a few issues are involved
in this. The first issue is whether there has
been a leakage of the alleged C.I.P. report
with the Home Minister and the Prime
Minister. We are not clear about it. Whatever
the report is made of, conjectures or
otherwise, the American paper, the New York
Times, says lhat its contents are based on

materi-ils supplied by some official sources
in India. Therefore, according to the

paper, it is a case of leakage. Now
the Home Minister has been in posses
sion of this report for some time.
He should be also in a position

to tell us now whether the New York Times
report is substantially correct, thereby
establishing a case of leakage. This is very
very important. Now I would ask him to lay
the C.LB. report on the Table of the House.
Should he have any hesitation, tentatively I
would suggest to him that he should show the
report to the Chairman of this House and the
Chairman should compare it with the report
which appeared in the New York Times and
then kindly tell the House whether it is a case
of leakage. We can settle it that way. Quite
apart from the merits or demerits of what the
C.LB. has written, the position should be made
absolutely clear. Four days ago he said that he
had not studied it. I am sure by now he has
studied it. We should like some light to be
thrown on the subject. Then, if it is a case of
leakage, it is a serious matter. Nobody knows
in this country how things are transmitted to
the U.S.A. I have heard it said in the Congress
circles that some 10 days ago there was a
dinner between the Home Secretary, Mr. L. P.
Singh, and the correspondent of the New York
Times and this report appeared after that
dinner. I cannot vouch for it but I say that I
have heard it in the circles of the ruling party.

SHRI A. D. MANI (Madhya Pradesh):
How many were present at the dinner?

SHRI BHUPESH GUPTA: I do not know.
You find that out. Therefore it is for the
Home Minister to find out. He can find it out
toy a simple question put to the Home
Secretary. I am not saying anything but this is
being said.

Then ith regard to this, first of all I would
not like the C.I.B. to



4777

investigate into the affairs of any* political
party in the country. What right has it got? It is
an outfit of the Congress Party in power. It is an
outfit of the Government and I am not one of
those of the Opposition who is going to submit
to an investigation or probe by an organisation
which is an appendage of the Congress admi-
nistration. Significantly enough, practically all
the parties have been mentioned directly or
indirectly in this report. The entire Opposition
has been mentioned but the report gives no
indication of the Congress Party at all. Am I to
trust such an organisation?

Short Duration

SHRI RAJNARAIN (Uttar
Congressmen are mentioned.

Pradesh):

SHRI BHUPESH GUPTA; Congressmen
do so many things. Leave them out but the
Congress Party is not mentioned. It is rather
significant but we will know when the report
is published. If at all there is to be an
investigation, the C.I.B. or any outfit which
has anything to do with - the Congress party
in power or whichever party is in power
should have nothing to do with the
investigation. It is out of bounds for
investigation. We do not have faith in that.
We know what kind of report it produces
when it is necessary to put in detention and to
persecute and malign certain parties in the
interests of the ruling party. Therefore I make
it absolutely clear and I ask my Opposition
friends also not to put faith in an outfit of the
Congress Government. You can have
parliamentary  investigation  or  other
investigations, I do not mind.

With regard to the CIA. what are you
doing? Are you carrying on any investigation
into the operations of the C.I.A.? First of all
find out how to operate. Then we will discuss
about the money. The exposure of the C.I.A.
has come from the U.S.A.
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itself, for example, in the form of five articles
in the New York Times of April last year plus
an editorial:

Dismission

"Many people directly in C.LA.
operation have admited in public
statements about the C.ILA. funds being
given to various organisations and
individuals in different parties."

The only thing I would like to say in this
connection is, I would ask the Home Minister
personally to read those articles—and I can
supply him copies of them as I have got them
cyclostyled—and you will see that in this
article it is said that the Singapore Prime
Minister made a press statement—it is quoted
in one of the articles—that the C.I.A. offered
him a bribe of 3.3 million dollars in order to
hide something which was not convenient to
the Americans. No other than the Singapore
Prime Minister revealed it to the press. In
those articles it is said that the C.I.A. wanted a
man in President Nasser's office. They were
trying to get information from there. Similar
other instances are given. Am I to understand
that the C.I.A. operators here are not putting
men in high places, high and important offices
and establishments of the Government? Our
information is that the C.I.A. has cast its net
far and wide in high places. And I should also
like to know whether the C.B.I, itself is free
from the C.I.A's influence. The point is
whether the Central Intelligence Bureau and
other investigating authorities of the
Government of India are tree from C.ILA.'s
influence; that should be found out. I have
gone through Patterson's books in which it has
been pointed out how some of these
Intelligence agencies of the Government of
India were working alon" with the C.I.A. and
the American agents in India Calcutta and
other places. Madam Deputy Chairman, all
this calls for investigation. The Home
Minister should not allow these parties to toe
maligned. We shall settle our quarrels here.
But, Madam, internationally the parties
working in
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Parliament have been maligned—by 1

leakage. Now we shall seeto  the leakage,

the investigation into  the leakage carried

out by one or more officers of the Government

of India.

rt Duration

Madam Deputy Chairman, I regret that my
hon. friend unnecessarily brought in the
Patriot' and the 'Link' here. How do they come?
They are a public limited company.  You
can see their accounts. Certainly  they are
progressive left wing papers.  But that is no
reason why they should be accused on that
score. They can find it out from their
accounts, etc. Let me make it clear that I have
nothing to do with them. I have up to now
never been to that office. But simply because
Shri Dahyabhai Patel does not like it,
therefore, it should not be attacked in this
manner. It is a company registered. The
shareholders are there. = Some Congressmen
are there, I find. Some friendly Swatan-tra
people may be there also as shareholders, it can
be found out. But it is not proper to attack it in
the absence of facts. But then Mr.
Dahyabhai Patel omitted one thing; he
omitted the Congress of Cultural Freedom of j
which Mr. Masani is the high priest, and that
Congress of  Cultural Freedom itself has
admitted, and Mr. Masani has also
admitted that the Congress of Cultural
Freedom gets money from the C.LA. And
my friend, Mr. Dahyabhai Patel, the beloved
friend of Mr. Masani, does not know home
truths in this matter, and it is a little surprising,
Madam Deputy Chairman. I hope Mr.
Chavan will rise to the occasion, because the re-
putation of most of the parties is at stake.
My friend of the =~ Samyukta Socalist Party said
that his party has not been named. My party
has not also been named. But that is not
the point. Left wing parties, who do not know?
But that is not the point. The point is that the
parties  functioning under the Constitution
in Parliament, making together, what we
call, our parliamentary institutions and the
democratic system have been tarred with the
blackest brush.
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Therefore, to vindicate their honour,
to vindicate their dignity, to vindicate
their reputation, in the first
place the leakage should
be tracked down. Firstly, the person

or persons responsible should be punished.
And. secondly, the cards should be laid
on the Table of the House. We are prepared
to come under the gaze of the entire
world and vindicate our individual honour
as well as the honour of the  entire country.
At the same time I would again appeal to
the Home Minister for goodness' sake;
Mr. Chavan, Ministers do come and go,
but the cloak and dagger policy of the
C.IA. remains. Hold a thorough  inquiry
into the operations of the C.I.A. Locate their
seats. Locate their centres. See through how
many universities or institutions they
have penetrated. Look into how many
offices in  the South and the North Blocks,
and other places including those where your
intelligence service is located they have
penetrated.  This is for the  good of the
country. This is the greatest security
measure today that you can take. Or
else, it seems that their job, or the
Government's job, is to carry out even
assassinations even, if necessary,—that job is
all still secret— in order to serve the
pentagon  and other sources. Therefore, I
hope, Mr. Chavan will take the opposition
into confidence and tell us the manner in
which he is carrying out a thorough
investigation, a probe, into CILA's
operations in the country which, by all
accounts, are growing day  after day.

SHRI A. D. MANI: Madam Deputy
Chairman, the debate on this subject shows
the anxiety and consternation which Members
of Parliament feel about the disclosures which
have been made about certain intelligence
agen-cey, the Central Intelligence Agency. In
this connection I may say that even the person
who established the Central Intelligence
Agency, namely, President Truman, who
made it a part of the Defence Budget of the
United States not subject to any audit,

recently said:
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"We have grown up as a nation
respected for our free institutions and for
our ability to maintain a free and open
society. There is something about the way
the C.ILA. has been functioning that is
casting a shadow over our historic position
and I feel that we need to correct it."

That is to say, the father of the Central
Intelligence Agency, President Truman, has
said that he is anxious about the way in which
the Central Intelligence Agency has been
functioning. Madam, it is well known that the
C.ILA. has been responsible many acts of
subversion all over the world, and one of the
recent stories that has been put forward,—I
may mention it to the House—is that the
poster warfare that is going on in China is
financed by the Central Intelligence Agency.
All those Red Guard posters, which are
appearing in Peking, they give advance views,
which are not known even in Peking. They are
printed in Taiwan and air-brought, so that the
regime in China may thus be subverted. I do
not know how far it is true, that the Central
Intelligence Agency is responsible for what is
happening in China.

Regarding the report which has
been submitted to the Home Minis
ter, I would like to say that the C.B.,
of India is not the C.IA. of America.
The C.ILA. of America has
got some ruthless efficiency about it. The
C.B.I. has not been able to put Mr. Biju
Patnaik on the mat. The C.B.I, has not been
able to catch even the small flies among the
corrupt Chief Ministers in the country. I do
not attach much credence to the report, the
C.B.I, has submitted to the Home Minister,
because much of it is based on hearsay.
Regarding the C.I.A. I have read somewhere
that the organisation is so secret that nobody
knows who is a member of the organisation. If
you talk to and ask the head of the C.LA.
whether A or B is a member of the
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organisation, he would not confirm it. The only
person who has got the right to ask for
information about the C.I.A. is the President of
the United States and nobody else, and the
President of the United States is a very busy
man; he does not know who are the members of
the C.ILA. I do not think that our Central
Intelligence Bureau would have really got any
information except bazaar gossip about the
various parties. This is not to say that
foreign money has not been flowing into India to
finance political activities. There is some
credence in the report that the election against
Mr. Krishna Menon was also influenced by
foreign money, because money was flowing so

freely. 1 do not suggest that the patriotic
parties which are represented here by the
P.S.P., the Jana Sangh and the
Swatantra would have applied for
money to any  foreign  agency. But
it is likely that infiltration of foreign
money might have taken devious formy in

the shape of donations by  patriotic individuals
who wanted certain  parties to succeed. This
kind of thing goes on in every country, and
no investigation, not even parliamentary
investigation  of the kind that  has been
suggested, can find out the real culprits in the
matter. But, Madam, it is a matter of honour.
The Central Intelligence Bureau of our
country has submitted a bazaar gossip report to
the Government and defamed many
parties except the party to which my hon.
friend, Mr. Rajnarain, belongs, which
has not been traduced by any party because
nobody is likely to trust it with funds. I would
only like to suggest that since the honour
and integrity of political parties has been
challenegd, the Government of India should
appoint a retired Judge of the Supreme Court
and ask him to conduct an inquiry so that
those who have allegations to make may
lay them before that Judge, and I am
confident that all political parties would be
acquitted of the charge of receiving  foreign
aid for carrying out their political activities.
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At mir wwlt (s g3w) o
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SHRI M, N. KAUL:
interesting theory.
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A e wrglc @ 4@ 2
32 2 | TAFT FIZES FET TIET Al
FH | W1 FF GIEA HAT F1 qAA 2
az w41 2 far feegrmit § Wz wat mrar
g1 & MT g7 721 g W7 A o T
AT & FHg wrAT F afew wE G990
&Y AT © f20 SiTAr 2 912 98 "o wmfo
To & wfr g1 a1 F¥frz aui ¥ afad

[ RAJYA SABHA ]

4784

g1 ) wfwa & ag sraa s fs o oaz
frgE dre o wo 7 faur & wav
T 0 W qeq § 01T g7 qEq A4
& ar g A & fo sfea gvn
TaE Aty # w0 otw dsm |
a9 & 9 ¥ adi § wfE
wiferaTies T w1 i g atIa
w2 afzat & fosefz =g gl me 7at
Fr AT F A, A A wT by
foger ot & | gofad & sear g ow
FEwA Tl g1, ey foved zaE
A st wr avare ) Sfafea gaw
7 41 wrg A7 fwv 37 gwr? awa dw
wrfFaam g g, T H5 2

Discussion

Ht AFHAT A FE - o A Al
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#to MTEe FATHTT FYOSFHT & HYT FAHT
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Z /AT AIZT TAF AL F /7 g2 FN
H14 WYT AT A7 H A AL T |

THE DEPUTY CHAIRMAN: Miss Mary
Naidu. you wanted just a minute to ask some
questions.

MISS M. L. MARY NAIDU (Andhra
Pradesh): Thank you, Madam, for calling me.
It is really shocking to our honour as a
country to hear that money is being thrust on
us to make us pro-American, pro-Russian or
pro-Chinese etc. Are we not intelligent
enough to see that this is only a device to
make us fight against each other? And don't
we see that they are succeeding in it and we
are fighting with each other? With folded
hands, I beg of this House and say, do not fall
into this pit. Let us be united and let us project
our united image to these countries. I want the
Government of India to be intelligent and to
be vigilant about every country. Whether it is
America, Russia or China, they want to do
what they think is in the interest of their own
country. It is for us to be alert and not to fall
into these pits. First, Madam, let me ask a
couple of questions. I ask them in the interest
of the country as a whole. Is it a fact that the
U.S.A. Library in New Delhi has become a
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centre for collecting information for the
United States of America? Is it true that the
Soviet Union also has one agency on the
pattern of the CIA, called K.G.B.? May 1
know whether the Government of India
knows about this book called "Moscow's
hand in India?"

SHRI BHUPESH GUPTA: Have you read
it?

MISS M. L. MARY NAIDU; It was first
published in Sweden and then reprinted in
Bombay. Has the Government of India
checked up the facts revealed in that book?
Perhaps it is a very good book. I have not
read it and I do not know. What I want is that
our Government should be alert. Let our
Intelligence Department be really alert and
see that we do not sell ourselves to any other
nation. Thank you.

THE DEPUTY CHAIRMAN: Mr.
Mariswamy, you have just two-
minutes, for the Home Minister will

start replying at 6 o'clock.

SHRI S. S MARISWAMY
(Madras): Madam Deputy Chairman, this
reminds me of the story of a fellow who in
order to spite his enemy cut oft his own nose.
Now, someone high up in the Government
seems to have leaked out this news to a
correspondent  believing that this would
tarnish the good name of other parties. But
this is a fact which the CBI has to find out. So
first of all they should find out who is the
person who leaked it out before we take so
much trouble to study the-Report. This seems
to be a deliberate, calculated attempt to smear
the opposition parties. This has been done
earlier also. You may remember, Madam that
during th, debate on the Appropriation Bill 1
read out in this House itself a report of some
important Congress dignatory accusing
opposition parties of taking money from
outside. And then I demanded in this House
that a public enquiry must be instituted. But
nothing happened to my demand and
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[Shri S. S. Mariswamy.] now our dirty
linen has gone far away to America,
wherefrom we have this report. If there is
even an iota of truth in the report that some
party had taken money, it must be brought out
and the general public should know. I want
the hon. Home Minister to do that. I have
implicit faith in him. He is a brave man and
his bravery we saw during the Irido-Pakistan
war. So I believe he will not indulge in any
back-biting or in any kicking below the belt
attitude. So let him place the CBI Report
before the House and if it is dirty I'nen we
shall take it up here and wash it. After all it is
not some war estrategy concerning the war in
NEFA or Ladakh. It is a matter concerning
ourselves and so it is better that we examine
it. Let us examine it. And
'then if we find any truth in it ther. we will
appoint a committee to go into the whole
thing by a pubiic enquiry.  And if it is
found that
. foreign money was taken by any
'party, even if the leader of that party is
hanged no one will raise
seven his little finger against that.

Mr. Bhupesh Gupta, spoke about Mr.
Masani. I do not know how he got that idea, I
want to tell him that it was Mr. Masani
himself who first brought it out to the open
public that the said organisation was having
some connection with the CIA. He had the
courage to do it. Mr. Masani is hundred per
cent a patriot and he would not touch foreign
money even with a barge pole. That I want to
tell my hon. friend. Let us not indulge in these
mutual recriminations. Let us face facts and
see what the position is. Let the CBI first en-
quire and find out how the correspondent got
the information. Let the CBI check up the
movements of the correspondent, his past
activities. They can find out which Minister
he had seen or which officers he had contact-
ed and thus find out wherefrom he got the
news. It is not a difficult job, Madam, and I
am sure we will find -that out. Let it be
brought into the open. That is my request.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Madam Deputy
Chairman, I heard this debate for nearly an
hour and a half .

AN HON. MEMBER: Please come before
the mike.

SHRI Y. B. CHAVAN: I am nearer the
mike; I think the mike is now ready to catch
me.

SHRI BHUPESH GUPTA: The mike is
getting into stride.

SHRI Y. B. CHAVAN: I said I was
listening to this debate for the last hour and a
half very carefully and the most important
impression that I got was that this House is
very much concerned by the news that
appeared in 'New York Times' which is
throwing a sort of basic doubt about the
integrity of political parties of India. It is not
criticism of 'A' party or 'B' party; it is
practically a criticism of the entire democratic
system. Somebody who is cynical and wants
to create a doubt about the functioning of
democracy in this country may possibly like
to believe in this sort of information.
Therefore it is good that we have discussed
thi? question and you gave this opportunity to
me to say something about this question. But
I am not in a position to say completely

SHRI BHUPESH GUPTA: Why?

SHRI Y. B. CHAVAN: . . .
Report.

about this

SHRI BHUPESH GUPTA: But you have
to say something.

SHRI Y. B. CHAVAN: I am saying
something. Whatever I can say I am saying.
One thing is, I have not completely studied
the Report yet and it is rather difficult for me
to study the Report and form my opinion
about it because it is a very serious document
and a very big document Therefore it will
have to be studied in its different aspects very

carefully and it may be necessary even
*e
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have some further enquiries made before
forming any definite opinions or coming to
any broad conclusions. This is the first
impression I am getting.

SHRI BHUPESH GUPTA: But is it ,
leakage or not?

SHRI Y. B. CHAVAN: I ;m coming to
that point. That is why though I say that this
report is conjecture, certainly the fact i it can
be treated also as a sort of leakage because
the fact that the Report was submitted to the
Government is also information though the
information that it conveyed is conjecture
because it says that both the Home Minister
and the Prime Minister have studied it and
accurately agreed with that. It is completely
wrong. As I said till three or four days I have
not been able to read even a single line and
the Prime Minister has not even seen the
Report and my saying that it is conjecture is
based on this. It is therefore necessary to find
out who is the contact of the New York
Times correspondent. This will have certainly
to be found out and—I told the Lok Sabha
also—I am making efforts to find this out. At
the same time I must request Mr. Bhupesh
Gupta to be rather very careful when he men-
tions names because after he mentioned that I
immediately had enquiries made from by Mr.
L. P. Singh. He said that there was some sort
of a dinner when Mr. L. P. Singh and the
New York Times correspondent met. It is
completely untrue. Not a word has passed
between the New York Time correspondent
and let me.

SHRI BHUPESH GUPTA: Was there any
dinner?

SHRI Y. B. CHAVAN: No; there was no
dinner and no talk. Therefore I would request
Mr. Bhupesh Gupta to be very careful about
his contacts. 907 R.S.—S8.
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SHRI BHUPESH GUPTA: I wanted to
know from you because the Congress circles
were speaking.

SHRI M. N. KAUL:
conjectures.

"These are also

SHRI B. K. P. SINHA: I would like to say
one thing. I know Mr. L. P. Singh for the last
thirty years and he is one of the most
honourable officers that this country has.

SHRI Y. B. CHAVAN: Sometimes
somebody becomes a pet aversion to some
people.

SHRI BHUPESH  V3UPTA: Shri
Gulzariial Nanda does not think that way.
He laid it before us.

SHRI'Y. B. CHAVAN: I must request hon.
Members to realise that the person who is
occupying the very high office of the
Secretaryship of Home Affairs of this country
is a very important person. He is carrying a
very heavy responsibility, a very delicate
responsibility and if anybody from Parliament
treats him so lightly, really speaking w, are
doing damage to the country itself. I can
assure you that we have every faith in the
officer. He is the most honourable person. He
is doing his duty most scrupulously and most
conscientiously. That I can say.

ot PRV . WIAA A1, S AT
Far AT Tz Ay 7 A IFE AT AT
qr fa A7 umo o fag & 377 1A

~

#ff fran€ avT foaré
(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI Y. B. CHAVAN: I am giving my
assessment of the officer be-
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[Shri Chandra Shekhar.]

going for training to any other coun-tary does
not mean that they become agents 01 that
country. Many of our military officers are
going to the U.K. (Interruption). I am on my
legs. I request the Members

THE DEPUTY CHAIRMAN: You must
be very brief. You cannot go on.

.SHRI CHANDRA SHEKHAR: Once the
Home Minister has cate-goricaly stited that
no officer or no agency of the Government is
a part of the CIA, is it open to any Member tc
assert again and again that they are the agents
of the CIA?

(Interniptions)

THE DEPUTY CHAIRMAN: Order,
order. Now, without interruptions please let
the Home Minister speak.

SHRI Y. B. CHAVAN: I really do net
know what has happened to the hon.
Members. Are we out to destroy the country,
the Government and everything and say that
IB is part of the CIA and this is part of that,
etc.? I think nothing would be left that way in
this country. Certainly, as Mr. Chandra
Shekhar has rightly anticipated it, when you
have to build up a new type of organisation—
the IB is an organisation which looks to the
internal intelligence as well as external
intelligence—new techniques have to be Jnali
up. Methods have to be learnt. That is always
done by a comparative study of the systems
of other countries. Naturally sometimes we
have to send people for training to different
countries. That is a different matter.
Therefore, does it mean that our system
becomes a part of somebody else's system?
That is beside the point. (Interruptions). 1 am
not conceding....

ot TRATTIEY  qTAAIET, B GEAT
wrgaT § fe g1 & Py 98 @ @i
Hro mr€e wo ¥ wTAAT 7 FF | T WY
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% a1 & arq ot faarar u® w7 g
i w9y wza1 wrgAr g f5 757 aa
% afwarag ® A7 o wife e @
LT

THE DEPUTY CHAIRMAN: Please sit
down.

SHRI BHUPESH GUPTA: I hope you
know it.

SHRI can mention

names.

RAJNARAIN: 1

SHRI Y. B. CHAVAN: Madam, it is very
disturbing that when one is trying to make a
point, he is disturbed. I am speaking on a
very limited issue of this debate, about the
report which has been submitted to us. As I
have mentioned, the point is about leakage If
it is leakage of information ...

SHRI Br.UFESH GUPTA: You should
know by now whether it is leakage or .iot

SHRI Y. B. CHAVAN: I will go into that .

(Interruptions)

SHRI AWADHESWAR PRASAD
SINHA (Bihar): Three o, four people disturb
him.

SHRI BHUPESH GUPTA: I am net
disturbing him at all. I wanted to know
whether Mr. Chavian has had & look at the
jeport of the CBI or IB. New. having lead it,
he got the impression thai what has appeared
in the New York Times is a case of leakage,
however inaccurate or distorted it may be.
This is all that I want to know
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SHRI Y. B. CHAVAN: As I said, I am
certainly making efforts to find out. When I
say that it is a different matter. Let us go back
to how this enquiry had to be started. There
was a discussion in both Houses and open
charges were made that foreign money had
played a very important role in the last
general elections and normally it plays
certainly a big role in our cult; ra! and
economic life as well. So, it was my
colleague, the External A fairs Minister, who
assured that some such enquiry would be
undertaken by the IB. The IB was asked to go
into this in the last tew months and they have
submitted a first report. As I said

SHRI BHUPESH GUPTA: Did they meet
any political party?
S TARCAN . FGT F AW A
foqa &, garzrarz & o 7% faer £

SHRI'Y. B. CHAVAN: I cannot say that. It
would be very unfair io mention A', 'B', 'C
like that, because the character and nature of
the enquiries have been such that they get
information from somewhere and sometimes
they get information frem the source. If I am
to base my conclusions on those reports, I
cannot base these reports on evidence that can
be produced and that can be relied upon.
Merely because it is information coming from
the source, it cannot be relied upon that way.
After studying it, we will have to come to
some broad conclusions about this matter.
Certainly I am one with the hon. Member, Mr.
Bhupesh Gupta, that we will have to find out
the methods and modus operandi of this
foreign money that is functioning here. This is
certainly a very dangerous trend. It is
certainly a danger to our independence, to our
democracy and other things. We will have to
find out the methods and take some decisions
to stop it, to prevent it and to eradicate it.
There is no doubt about it. That is the most
important thing. Ultimately we will
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have to study it and the broad co,-! elusion I
will share with this. hon. House, not the report,
but the conclusions certainly. Then certainly I
will discuss it with hon. Members opposite also

SHRI BHUPESH GUPTA: How?

SHRI Y. B. CHAVAN: After
conclusions.  (Interruptions).

my

THE DEPUTY CHAIRMAN: He is'
studying it—he says.

SHRI BHUPESH GUPTA: H, says he will
give the conclusions, not the evidence. When
all the parties are involved, how do I know
that the Congress Party will not grind its own
axe?

SHRI'Y. B. CHAVAN: You say that when
I do that. Do not merely anticipate it.

SHRI BHUPESH GUPTA: I do not say
that you will do it, but this is the impression I
get.

SHRI Y. B. CHAVAN: I cannot and I am
not committing myself to submit the report
that type of report before this hon. House.
That itself we will have to think about when
we proceed. This is all that I have to say.

(Hon. Members stood up)

THE DEPUTY CHAIRMAN: That will be
enough. (Interruptions). (To Shri Bhupesh
Gupta) You alone and no more.

SHRI BHUPESH GUPTA: I leave it in your
hands and the House. Now, tiow long will the
matter continue? All the parties stand maligned.
Now, the Home Minister should clear the
position. I have suggested let him come and
shoW the report to you, so that ' th, matter is
settled.
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THE DEPUTY CHAIRMAN: That
suggestion has been made in the morning
already.

SHRI Y. B. CHAVAN: When I say these
are all conjectures, I a'm really speaking
clearing the political parties.
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. THE DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
twenty minutes past six of the clock
till eleven of the clock on Tuesday,
the 20th June, 1967.



